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LOK SABHA DEBATES 

LOK SABHA 

Monday, the 19th March, 1962/ 
Phall11lna 28, 1883 (Saka) 

The Lok Sabha met 4t Eleven of the 
Clock. 

[MR. SPEAKER in the Chair.] 

ORAL ANSWERS TO QUESTIONS 

Ships from Poland 

'86. Shri D. C. Sharma: Will the 
Minister of Transport and C'JInmunl-
eations be pleased to state: 

(a) the decision taken with regard 
to the purchase of ships from Pol~nd; 
and 

(b) the details thereof? 

The Minister of State in U,e Minis-
try of Transport and Communications 
(8hri Raj Bahadur): (a) and (b). The 
Indian Shipping Companies have so 
far not shown any interest in this 
offer. 

Shri D. C. Sharma: May I know if 
any attempts are being made to get 
ships from any other foreign countries, 
and if so, the names of those c')un-
"tries? 

Shri Raj Bahadur: The question of 
getting ships from other fOI·mgn coun-
tries, of course, is a matter which is 
decided by the various shipping com-
panies. It is for the public and the 
private sectors to choose their ship-
yards and to buy secondhand ships in 
foreign markets. 

8hri D. C. Sharma: It was stated 
on the floor of the House some time 
back that negotiations were going c:n 
with Yugoslavia far the purchase ot 

1930 (Ai) LSD.-L 

some ships or something of that sort. 
Have there been any negotiations, and 
it so, what is the result of those nego-
tiations? 

8hri Raj Bahadur: Some off:n- was 
made by the Polish Government 0:1 
·behalf of the Polish shiypards and also 
by the Yugoslav Government on be-
bal.f of the Yugoslav shipyards, and 
we communicated those offers to the 
shipping companies and asked tht>m 
to take their own decision aeout the 
matter. They consider the varIOUS 
factors involved and thel' come to 
their own decisions. 

1I1l~~:~it;~it; 
.m:if;;it'ill'fit~'til~~ 

~it;~ ifll;;n;r;rr~~ fit;;;it 
~it;~~~~~~~~ 

~m-~~~? 

1I1l~~:~if~~ 
~'tiT~~ft;pl~~~fit; 
~ t!;'li fuq- w.ft w.ft ~ ~ ~ ~ 
~ I ;;it #lf~F<ffl;~lo:e ~ qW; m-~ 
qW; ~ t~~ it;~~t~ 
~q;:@~'tiT~~T6T~ I~ if 
firt '!i1"Im ~ 'IT fit; i11i1";"fZ,,<'I m 
if ~ 'tiT iti'R: ~ ~ 'IT, ~ 'l"Ifi 
mit fmtr q;;q;ft it ~ ~ 'til ~ 
~~~I 

Coal Supply Position 
·88. Shri Barish Chandra Mathur: 

Will the Minister of RailwaYs be 
pleased to state: 

(a) to what eXtent and in what 
manner coal supply position has i'Yloo 
proved in the country; 

(b) what are the areas and bottle-
necks which still bave to be attended 
to for improvement or the siluation; 
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(c) to what extent and why working 
of Ahmedabad mills had been affect-
ed by lack of coal supply; and 

(d) whether a detailed statement 
will be laid on the Table of the Hou!',,? 

Tbe Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) to \d). 
As the subject matter of this queetion 
concerns the Ministry of Steel, Mines 
and Fuel the Minister for Steel. IVunes 
and Fuel' will be answering this ques-
tion on a subsequent date. 

Shri S. M. Banerjee: This is object-
ionable. 

Shri Barish Chandra Mathur: May I 
ask a supplementary question? 

Shri Braj Raj Singh: How can he 
ask a supplementary, question, when 
the answer to the main question is 
not there? 

Shri Vajpayee: May I know why 
this que3tion has been admitted? 

Shri Braj Raj Singh: You wpre 
pleased on a previous occasion to 
direct the Ministers to see that if a 
certain question did not concern their 
own Ministry, they should send it to 
the other Ministry concerned so tllat 
it could be answered by the concern-
ed Minister on the date suggested. 

Mr. Speaker: It is no use asking 
supplementary questions now. I am 
sorry. I do not know how this has 
happened. The Secretariat itself m;ght 
have noticed this. Whenever an h~n. 
Minister feels that a particular q ues-
tion does not belong to his MinistI')'. 
he may inform the Lok Sabha Secre-
triat also. I do not quite know; 'pos-
sibly, the Lok Sabha Secretariat also 
might have been informed. 

Shri S. V. Ramaswamy: It was in-
timated to them. 

Shri Barish Chandra Mathur: 
have a submission to make. This is a 
questiOn which has got to be answered 
not only by the Minister of Steel, 
Mines and Fuel but also by the Min-
ister of Railways; this has to be ans-
wered jointly by both the Ministers. 
There are certain supplementary ques-
tions which will be addressed to the 

Ministry of Railways. Having st.ffer-
ed in the past, what I did this tune 
was that while specifying the name of 
the Ministry, this time, I put th<' names 
of 'both the Ministries, namely the Min-
istry of Railways and the Ministry of 
Steel, Mines and Fuel. When I wbl-
ed the question, I knew that this queo;. 
tion could not be answered exclusively 
either by the Ministry of Railways or 
by the Ministry of Steel, Mines and 
Fuel. 

I haVe got with me here ~oday a 
biggish statement in The Hindustlin 
Times regarding the prOduction of coal 
and the bottle-necks involved. So. the 
Ministry of Railways comes very much 
in the picture in regard to this malter_ 

In this particular hand-out which 
is there in, !today's paper The 
Hindustan Times, they have stated 
that they have had to retard the pro-
gramme for the raising of coal by 3 
million tons simply because it Lannot 
be lifted by the railways. So, the 
Ministry of Steel, Mines and Fuel will 
not be able to satisfy this House on 
this matter. 

Mr. Speaker: Shall we have a dis-
cussion on this? 

What I propose to do is thi.. Of 
course, particular days have been al-
lotted for particular Ministries. WhEn-
ever I feel that any particular question 
concerns two Ministries, I sball re-
quest both the Ministers concerned to 
be present on that day to avoid this 
kind of situation. This is a recu~ring 
problem Even if coal is available, it 
may not be lifted, or e-Jen if the lift-
ing capacity is available, coal may 
not be available and 50 on; and so, 
in these circumstances, the House mc.y 
not be able to arrive at any definite 
conclusion. Therefore, I shali "d-
journ this question to some other day 
when I shall give notice of thi .. 
question to both the Ministers con-
cerned, and request them to be s~ 
ially present here, so that they may 
answer this question between them-
selves and satisfy this House. Those 
are, of course, exceptional cases. I 
shall exercise my discretion in such 
cases and request them to be ~ 
sent in those cases. 
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Therefore, this question will stand 
adjourned to a later date; on that day, 
it there are any points which he may 
like to mention, the RallW&Y Minister 
also may mention them. Veryoften, 
it is said that we have ,ot lIu111.cient 
coal, but the bottle-neck is 111 rega.d 
to the availability of wagons; the 
hon. Railway Minister may say, on the 
other hand, that there is no bottle-
neck in regard tv wagon availability. 
but coal is not available an<l so on. 

Therefore, I am adjourning tJhs 
question to a later day. 

Shri Sinhasan Singh: Parts (b> and 
(c) of the question definitely refer to 
the Railway Ministry. P::rt (b) of 
the question reads: 

"what are the areas and oottle-
necks which still have Lo be 
attended to for improvement of 
the situation". 

The Ministry of Steel, Mines and Fuel 
cannot reply to this qupstion regard-
ing bottle-necks, but it is the Railway 
Ministry alone which can r~p]y to this 
question. Again, part (c) of the 
question reads: 

"to what extent and why work-
ing of Ahmedabad mills had been 
affected by lack of co!il ;UPplY". 

This question also has got to be a)1S-
wered by the Ministry of Railways. 

Mr. Speaker: Are tloe bottle-I.cc;<s 
in lifting, or are there ootlle-necks 
in mining also? 

Shrl S. V. Ramaswamy: About min-
ing, we do not know. It wncerns :he 
other Ministry. 

Mr. Speaker: This que~tiotJ has been 
addressed to the Railway Min\ster. ,and 
he has been asked whether t here are 
any bottle-necks in lifting of ceal. 
So, he may answer parts (b) and (c) 
of the question. If he is not ready 
today, I shall call him on a later day. 

Shri S. V. Ramswamy: This ques-
tion also be called on that day. 

Mr. Speaker: Very well. The hon. 
Minister may answer th~e two ques-
tions also on that day. 

Shri BraJ Raj 8Iqh: The POl'lt is 
this. You have been pleased to ob-
serve today what you observed on a 
previous occasion also, namely that 
whenever such questions are put, both 
the Ministers should be present to 
answer the questions in the House. 

Mr. Speaker: I never sa.d so. 

Shrf Braj Raj Singh: Yo\.< observed 
like that on a previous occasion. 

Mr. Speaker: This is the first time 
that I am giving a cHrection or rather 
I am making such a request; I :un not 
giving a direction, but I ~ requesting 
both the Ministers. I sltall request 
both the Ministers concerned to be 
present in the House, whenever I 
find that a particular question requires 
the presence of both the :r.riniste~s to 
help each other and to ::lear up this 
matter. I do not remember having 
given any direction or having made 
any such request sO far. 

Shri Braj Raj Singh: I am only 
quoting what you said on the last 
occasion. 

Mr. Speaker: Let it be so. I ~hall 
give special instructions now and re-
quest both the Ministers to be present 
specially hereafter, whenever such 
questions come up. 

Shri D. C. Sharma: Ma.1 I know 
when this question will pome up again 
in the House? 

Shri S. M. Banerjee: Notice of this 
question was given ten days ahead. 
This is pure and simple a cas,' "f 
bottle-neck in transport. I do not 
know how the responsibility can pos-
sibly be shifted on the othPr Minis-
try. 

Mr. Speaker: A mistake might have 
been committed because of part (a> 
of the question. 

Sh.ri BarIsh Chandra Mathur: May 
I request that this question may be 
answered during this Session? 

Mr. Speaker: Part <a> of the main 
question does not; gpeciflcally refer to 
the Ministry of Railways. So, let Ui 
proceed to the next question now. 
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*o:t. WTo WI'f~: W 

~ fifimf t'I"IT W~~ ~ ~ 
~~ ~rnf.f;: 

(iti) fm1f ~~~ 
1t~..rr~~~~ 
..rr~IflIT~~; ~ 

(llI") ~~i\'~~~ 
~ if fiIRI;rr oznm: fiI;l:rr, fiIRI;rr 
fi 'I'f ~ fiI;l:rr ~ ~ ~ fiIRI;rr 
~~'lfi:U\"~fiI;l:rr? 

~fifimft'l"lT~:aq~ 
(-it ifo!o ~): (iti) ~o ¥, ~tf,~ 
Wfi"~i!IT~~~~ 
..rr~~ 'IiT~~-<mr 

~ ~i!IT ;;rRIT ~ I [i~ mmcc: ~, 
~~mT't I] 

(llI") ~ ~ mliI" ~, 
~ ~~ ~ <ft mf'I<'T 
~,~[ro~~~ ~i!IT 
~ ~~ ~ ~ ~ mlI1iT 
"1troT lj; ~ ~r.r.r ~ ~ 
~ ~" ~ fur;f ~ [ro 

~ ~ ~ fiR ~~, if ~ ~ ~ I 
~i!IT~~lj;~if 
~~I ~ ~m;nrr~t~t
f,o lj;~i!IT~~~ ~tf,o lIiT~ 

~~ I ~ ~tf,~ if>1~~~ 
~ t f, o-f, ~ iF ~ ;t'r ~TlI'it rori ~ 
i\'~i!IT;;rr~~ ~"IlNIT~~ 
1!~i\'~i!IT~1 

Dr. SamanCslnhar: Illy Question was 
not in Hindi. 

Mr. Speaker: The ori~nal Question 
was in Hindi. (The Answer was 
also read in English). 

(a) A statement showing the State-
wise number of service co-operatives 
aa on 30th June, 1961 is laid on the 
Table of the Sabha. [See Appendix 
I, annexure No. 29]. 

Cb) Data relating to business car-
ried out, share capital, etc., of primary 
agricultural credit societies including 
service co-operatives is contained in 
the "Statistical sratements relating to 
the co-operative movement in India" 
published by the Reserve Bank every 
year. Copies of the statements are 
avail,able in the library of the Parlia-
ment. The latest published data is for 
the year 1959-60 ending June, 1960. 
Data for the year 1960-61 ending JlUle, 
1961 is under compilation in the Re-
serve Bank and will be published in 
about 2 or 3 months. 

Dr. 8amantslnhar: Was there any 
probe by the Reserve Bank of India 
into their financial positiOn and ac-
counts? 

Shrl B. S. Murthy: The question 
does not arise. It has been accepted 
that as many agricultural credit soc-
ieties as possible will be converted 
into service co-operative societies. A 
plan has been chalked out and it is 
now under execution. 

Dr. Samantsinhar: Was there any 
probe by the Reserve Bank of India? 

8hri B. S. Murthy: The Reserve 
Bank does not undertake a probe 
every now and then into each and 
every unit. It undertakes every year 
or as and when it deems fit to go, con-
sult and gather information regarding 
each society. 

Shri Raghubir Sahal: There i3 a 
general feeling in the country that 
service co-operative societies are 1I0t 
working satisfactorily, and more 
specially for the benefit of the weaker 
section of society. What steps are 
being taken to make them more effec-
tive and serviceable? 

Shri B. S. Murtby: Two points have 
been raised .by the hon. Member. The 
first ia that service co-operative societ-
ies are not working well and the other 
is that the weaker sections are not 
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being benefited. I think it' is oot 
intended that service co-operative 
societies should and must benefit the 
weaker sections. Service co-operative 
societies are intended mainly to help 
agriculturists, and I am quite sure that 
in the two-year programme that has 
already ·been undertaken, they have 
done very well. 

Shri Supakar: The total number of 
service co-operative societies is given 
as about 78,000. May we have an idea 
of the total business carried on-the 
money invested--so that we can have 
some assessment a1. the State 'of pros-
perity or otherwise a1. the service co-
operative socie~ies as a whole? 

Shri B. S. Murthy: Out of these 
78,000 societies, 29,500 are new societ-
ies and 48,500 are old societies which 
have been eonverted into service co-
operatives. I do not have figures con-
cerning the business carried on by 
them. 

Dr. SamaatsiDhar: After seeing the 
working of these societies, do Govern-
ment feel that they should be changed 
to the industrial sector from agricul-
ture? 

Shri B. S. Murthy: I do not under-
stand the purport of the question. 
These are intended for benefiting agri-
culturists. I do not know how service 
co-operative societies in villages could 
be tacked on to the industrial sector. 

Shri Vajpayee: May we know if any 
targets in regard to the formation of 
service co-operatives have been fixed 
and whether thOSe targets have been 
achieved in all the States? 

Shri B. S. Murthy: The target for 
the last two years of the Second Five 
Year Plan was 67,400 societies, and 
the achievement, as already stated, 
was 78,OOG--more than the target. As 
far as the Third Five Year Plan is 
concerned, the target is 87,000 societ-
ies, of whiCh 31,000 are to be organis-
ed and 56,000 are to be revitalised. I 
think we can achieve the target. 

Mr. Speaker: Is the 87,000 111 ad· 
dition to the 78,OOO? 

Shri B. S. Murthy: Yes. In the last 
two years of the Second Plan, we have 
achieved more than 78,000, both re-
vitalised and newly started. For the 
Third Five Year Plan p<!1'iod, over 
and above what we have achieved, we 
have a target of 87,000 societies. 
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LeclsIailoD for Lepresy eoatNl 

-91. Shrl S. C. Samanta: Will the 
Minister of Health be pleased to re-
fer to the reply given to Starred 
Question No. 744, on the 21st August, 
IIMII and state: 

(a) whether the Committee set up 
by 'Goverl1JJleD1i to eamine the var-
ious aspects connected with the legis-
lation for the control of leprosy has 
since completed ita work and submit-
ted any proposals; 

(b) if so, what are the details; and 

(c) whether the report of the Cum-
mittee has been circulated to State 
Governments for opinion? 

The MInister of Health (Shrl Kar-
markar): (a) No, Sir. 

(.b) and (c). Do not arise. 

Shrl S. C. Samanta: In the August 
Session, the hon. Minister said: 

"1 think this Committee Will 
submit its final report in about a 
month's time and we may be able 
to consider it at the next meeting 
of the Central Council of Health". 

May I know what are the reasons 
why the Committee has not submitted 
its report? 

Shri Karmarkar: That was my ori-
ginal hope. But the Committee met 
lat2r and thought it was necessary 
for them to refer to some State Gov-
ernment, that Madras, Maharashtra, 
West Bengal and Andhra Pradesh 
may be requested to examine this 
matter in the light of the existing 
legal provisions available in those 
States. Now, there has been some 
delay in receiving their reports. Only 
West Bengal have sent up their re-
port. The Committee are awaiting re-
ports from the other States. 

Shri S. C. SlUWUlta: Under the 
leprosy control scheme, there were 
30me recommendations made. May I 
'know whether these recommendations 
are being followed, and whether they 
will be changed according, to the re-
eommendations of the Committee? 

Shri KanDarkar: This Committee 
went into the question of the neces-
sity of legislation in respect of beg-
gars suifering from leprosy. As re-
gards the leprosy control scheme, it ill 
going on quite well. About 139 sub-
sidiary centres are working. We hope 
to have another 100 during the Third 
Five Year Plan. I am happy to tell 
the House that the scheme is wOrking 
quite well. 
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Shri Karmarkar: We ave no exact 
record, but the report shows distinct-
ly that there is an improvement in 
the situation and that more patients 
are getting treated and more are 
getting cured, and that this domici-
liary treatment that is now extended 
is doing good to the patients. 

Dr. Sushila NaJar: Is it a fact that 
the disease being an infectious dis-
ease, the number of patients is re-
ported to be increasing rather than 
decreasing? 

Sbri Karmarkar: No. Sir, that is not 
OUr information. As my han. friend 
very well knoWll, unlike T.B., it is not 
so easily infectious. A i'torson has to 
live for a long time with anoth!!!:, say 
like Ii child with its father. The re-
POrt says that more and more patients 
are getting cured. and in the next 
few years we hope to fully control the 
disease. 

8hri T. B. ViUal Bao: Comments 
have been invited from only four 
States-Andhra, Madras. West Bengal 
and one other. May I know if emIl-

ments have been invited from these 
States because the incidence of leprosy 
is higher in these States? 

Shri Karmarkar: Yes, relatively 
higher. 

Shri S. M. Banerjee: May I know 
what positive steps have been taken 
to put all the lepers who are roaming 
here and there into asylums, because 
we find a number of them in the 
nreets? 

seek treatment. To all these we have· 
extended the oomoicilary treatment. 
As I said, these subsidiary centres. 
about 139 in number, have been so 
equipped that they go to every 
village in their jurisdictiOn and ex-
amine every man, woman and child. 
Till now about 80,000 have been under 
constant treatment. For the other 
class, who would like to exploit their 
disease in order to earn more by going 
to the cities, some such law has been 
considered necessary as in Bombay .. 
and as has 'been applied now in Delhi. 
Therefore, this aspect is going into the 
limited question of dealing with leper-
beggars. Regarding the others the 
work is proceeding satisfactorily. 

Dr. SamantsiDhar: 
infectious? 

Axe all cases 

Shri Karmarkar: No, about three-
fourths are not. 

Dr. SamantsiDhar:. What percentage 
would be infectious? 

Shri Karmarkar: The remaining one-
fourth would ,be infectious. 

Shrj C. K. Bhattacharya: MII7 Ie 
know whether there is any proposal. 
before the committee or the Govern-
ment to assist private organisatious 
which are carrying on ireatment of' 
leprosy on their OWn initiativer 

Shri Karmarkar: Yes, Sir. Wet 
have been fairly li~y making. 
grants in respect of private organisa-
tions. Recently we have asked some 
of the private organisath>ns to take 
up the work exactly on the basis of 
the Government subsidised centres, 
and I am glad to tell the House that 
as many as ten to 15 organisations 
have agreed to take up the work. 

Shri S. C. Samanta: The hon. Min-
ister said that the opinions of the 
State Governments have bef /I sought. 
May I know whether after this com-
mittee submits its report, reference 
will be made to the State Govern-
ments again? 
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Mr. Speaker: Mter the committee 
reports, is it going to be circulated 
among the States once again? 

Shri Karmarkar: Yes. We need all 
the co-operation of the State Govern-
ments. It is the State Governments 
that h;ave to·be acti vised in this 
matter. Therefore, the recommend-
ations of the Central Council of H~alth 
will be sent to the State Governments. 
In fact, in the Council all the State 
Governments are lepresented through 
their Ministers. 

Shri S. M. Banerjee: The hon. 
Minister stated that the total r.umber 
was about 25 lakhs. I would like to 
know whether the number has iocrea&-
ed or not. 

Mr. Speaker: He said ''No''. 

Railway Accident Dear Kambakcmam 

·92. Shri TaDgaIIWli: Will the Min-
ister of RalIways be pleased to state: 

(a) whether it is a fact that the 
Madras bound Trivandrum Fast Paa-
aenger met with a serious accident 
near Kumbakonam on the 2nd March, 
1962; 

(b) If so, details thereof; 

(c) the extent of damage to pro-
perty and persons; 

(d) whether suitable enquiry has 
been instituted; and 

(e) if so, result thereof? 

The Deputy Minister of 
(Shri ShahDawaz KhaD): 
Sir. 

RaUwaY8 
(a) Yes, 

(b) At about 19·46 hrs. on 2nd 
March, 1962, while No. 110 Trivan-
drum-Madns Egmore Passenger, con-
sisting of 11 bogies, was being receiv-
ed on Road No. 3 at Sundaraperu-
malkoil on Tiruchirappa1li-Mayur,am 
Main Line, the engine and the first 
two coaches derailed. 

(c) Railway property worth 
REI. 7,860 approximately was damaged 
and 17 persons including 13 railway 

employees were injured of whom Z 
received grievous injuries. 

(d) Yes; by the Additional Com-
missioner of Railway Safety. 

(e) Findings of the Additic·nal Com--
missioner of Railway Safety are -
awaited. 

Shri Tangamani: In view of the fact 
that this accident was a serious one 
and that greater damage would have 
been caused but for the fact that the-
capsized engine and two bogeys rested 
against a tree as was given in many 
pictures, I would like to know whe-
ther the result of the enquiry held by 
the Assistant Comlnissioner of Rail-
way Safety will be made available to· 
the Railway Accidents Enquiry Com-
lnittee which has ·been set up? 

Shri ShahDawaz KhaD: If they ask: 
for it, it will be rertai:lly made avail-
able to them. 

Shri TaIlgamani: May I know whe--
ther the report of the Additional Com--
lnissioner of Railway Safety will be -
placed on the Table of this House? 
I am making this request because this, 
is one of the serious accidents which. 
have taken place after the three majOl" 
accidents which prompted the appoint-
ment of the Railway Accident Enquiry 
Committee. 

Shri ShahDawaz- KhaD: It is a ques-
tion of general policy. The report has 
to be laid on the Table of the Houso 
by the Ministry of TransPOrt 1lllder 
which the Additional Commissioner of 
Railway Safety comes. As far as we-
are concerned, I ,10 not see any reason 
why we should take objection to this. 

Shri TaDgamaui: It was also) men-
tioned in the papers that four persons 
received serious injuries and were still 
in the hospital. I would like to know 
whether the injuries are of &uch :1 
nature ·that there wi'] be permanent 
disablement in their cases. 

Shri Shalmawas KhaD: TWI) per.-
sons had received grievous injuries. 
and both of them have been di~~harg
ed from hospital 
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Baral Universities 

+ ."". .r Shri D. C. Sbarma: .,.. "L Shri Apdi.: 

Will the Minister of Food and Agri-
·culture be pleased to state: 

(a) the latest progress made in the 
proposal to sat up four Rural Uni-
versities during the Third Fh'~ Year 
Plan in the country; and 

(b) the details thereof? 

The Minister of Food and Agricul-
ture (Shri S. K. Patil): (a) and (b) 
~oposals made by severai State 
Governments are under examination 
in cansulltation with 1Ih.e University 

-Grants CommIssion. 

Shri D. C. Sharma: What are the 
-State Governments that are 'asking 
for these rural universities? 

8hri S. K. Patil: think almost 
every State Government is asking 
for them. 

Shri D. C. Sharma: May I know 
whether this qnestion of the rural 
universities comes under the purview 
·of the University Grants Commission? 
I thought that it was not under their 
purview. 

Shri S. K. Patil: Although it comes 
within the purview of this Ministry, 
-the University Grants Commission 
has also got to be consul ted because 
-it is a technical body for the purpose. 
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Shri Sinhasan Singh: May ~ know 
the special feature of the rural uni-
versity which distinguishes it from 
an urban university? Is it only the 
word 'rural' or is there something 
rural in its character, teaching and 
set-up? 

Shri S. K. Patil: That has been 
discussed in this House. They are on 
the model of the Land Grants Uni-
versities of the United States; and 
there is very much rural in it in the 
sense that there must be land in it; 
there must be agricultural college 
attached to it; there must be a 
veterinary college so that the students 
thereof will be able to work on the 
field themselves. 

Mr. Speaker: If the hon. Minister 
has got a scheme he can give a copy 
to the library so that han. Members 
may look into it. 

Shri S. K. Patil: We have got the 
university already functioning. And, 
surely, copies of the schemes would 
be given to the hon. Members. 

Shri Tyagi: May I know what will 
be the employment potential of the 
graduates of these universities? Axe 
they expected to come and join gov-
ernment service or are they to work 
on their small uneconomic farms? 

Shri S. K. Patil: Regarding the 
employment potential thereof, the 
graduates are not expected to seek 
employment with government. Of 
course, a good portion of them will 
be employed. But, the idea is that 
they will themselves take to agricul-
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ture and m~e it more prosperous 
than what it is today. 

Shri Sapakar: Some American 
experts came to Bhubaneswar about 
a couple of years ago to examine 
the possibility of starting a rural 
university there. May I know the 
latest development regarding their 
recommendations or their proposals? 

Shri S. K. PaW: I think the hon. 
Member is referring to Prof. Cum-
mings who was the Chairman of a 
Special Committee appointed by the 
University Grants Commission. So 
many interim reports have been re-
ceived; and one referred to the State 
from which the hon. Member c',mes. 

Shri Sapakar: Are these reports 
available in the library or anywhere 
else? 

Shri S. K. PaW: They are .. merely 
in the form ot interim reports to 
us. But, if it is possible to give the 
hon. Member a copy, surely, I would 
do it. 

Shri Vasadevan Nair: May I know 
whether the l\'Iinister has come to 
know that the Minister of Food of 
Kerala has made a statement that 
one of these universities will be 
established in Kerala and that the 
Government ot 'India has agreed to it 
and only the location has to be decid-
ed? 

Shri S. K. Patti: I think it is open 
to the Minister in every State to 
make a statement of that type because 
the normal responsibility is that of 
the State. They have to find the 
money and they have to pass an Act 
and start the university. Wc simply 
come in when help is asked of us. 
But, it is not outside the competence 
of that Minister. So far as the latter 
part of the question is Concerned, 
whether we are a party to it, I do 
not remember having agreed to that. 

Shrimati Renaka Ray: The hon. 
Minister said that about 7 States have 
made proposals hr l!.I1"al uni-
versities. .... 

Shri S. K. PaW: I think II was no& 
properly heard; almost every State 
has made it. U one has not made it, 
it is on the way of making it. 

Shri S. C. SaJIIlUIta: There are 
rural universities run by private 
agencies also. May I know whether 
they would get help from the Central 
Government? 

8hri S. K. PaW: Are t'.ere any 
universitnes run by any private 
people? I do not !mow it there are 
such universities :my where. 

Shri D. C. Sharma: They must be 
bogus universites. 

Shri D. C. Sharma: Sir, may I 
know in what way the expenditure of 
these rural universities is going to be 
met? What is going to be the share 
of the State Government and what is 
going to be the share of the Central 
Government; and whether Govern-
ment is expecting aid from other 
countries also for these rural univer-
sities? 

8hri S. K. Patil: According to the 
present pattern, as has been recom-
mended, we have said that about the 
expenditure on the administration of 
the university, we are committed to 
75 per cent. of the non-recurring ex-
penditure and 25 per cent. of the 
recurring expenditure will be made 
available to each State by the Gov-
ernment of India, subject to the ceil-
ing of Rs. 25 lakhs so far as recurring 
expenditure every year is concerned. 
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Shri Barish Chandra Mathur: Are 

these rural universities to be located 
in rural areas or are they also to be 
located in urban areas, towns and 
cities? 

Shr, S. K. Patil: I think they are 
going to be in rural areas. The 
Rudrapur university is already there; 
and 1 think the han. Member's State 
Rajasthan, also has made a request; 
and it might.be one of the first 
few universities that would be estab-
lished. I think it is for that Govern-
ment to choose the place; ·but mostly 
they will be in rural areas. 

lIft~~:~~~~f.!; 
~ lIT !ifif fq~qfq€l10l41 lift" ~ 
it;~ij~~~~ 
!ifif ~ if;ftfu' ~ ~ ~ t 
~~~~~it~ 
~ it; fq~qfq€l10l41 'tit ~ 'fiT 

~~t ? 
lift ~o ... To ~ : flr@f ffi ~ 

~ I ~ fq'lqfq€l10l4'j 'fit ~..rot iI> 
~ij~~~'fiT 
1f>1~~1 

lIft~:~~~~t 
lIT~~~t? 

Shri Barish Chandra Mathur: In 
my State it is in Udaipur which a 
not a rural area. 

Shri S. K. Patil: I do not know. 

Jayanti Shipping Company 

·95. 
r Shri Barish Chandra Mathur: 
J Shri P. G. Deb: 
") Shri Bibhuti MJshra: 
L Shri R. R. Morarka: 

Will the Minister of Transport and 
CommunlcatiollS be pleased to state: 

(a) what assistance has been given: 
by Government to the Jayanti Ship-
ping Company for acquisition of new 
cargo ships; and 

(b) What is the programme of 
similar expansion ·by Public Sector 
and other companies? 

The Minister of State in the Minis-
try of TraDSport and CommDDications· 
(Shrl Raj Bahadur): (a) A Statement 
is laid on the Table of the Lok Sabha. 
[See Appendix I annexure No. 30]. 

(b) The public sector shipping com-
panies have planned to acquire addi-
tional tonnage to the extent of about 
174,000 G.R.T. Government have not 
yet received from the private sector 
shipping companies details about their 
plans for expansion of tonnage. 

May I suggest, Sir, that question 
No. 97 also be taken up alongwith this. 

Mr. Speaker: Yes. 

ShiPIrinc Denlopment 

.9'7 {Dr Samantsinhar: 
. 8hri Bibhuti MJshra: 

Will the Minister of Transport uuJ 
CommUDieatioDs be pleased to state: 

(a) whether there was any offer to 
the well established shipping finns in 
the country to organise additional 
tonnage before finalising the agree-
ment between the Shipping Develop-
ment Fund Committee and the Jayanti 
Shipping Company· for the loan of 
Rs. 20·25 crores; 

(b) if so, which were the firms and 
what were their replies; and 

(c) why this project was not ellltrust.. 
ed to the Shipping Corporation? 

The Minister of State in the Mlnis-
try of Transport and CommDDicatioils 
(Shri Raj Bahadur): (a) to (c). A 
Statement is laid on the Table of 
the Lok Sabha. [See Appendix I, 
annexure No. 31] 

Shri Barish Chandra Mathur: What 
are the credentials of this Jayanti 
Shipping Co., and what is their 
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'present paid up capital? From the 
,statement laid on the Table it appears 
that this company is to transact busi-

'ness to the tune of Rs. 22 crores. It 
:has not got even a paid up capital of 
. a cr'ore of rupees and it is not even 
'a public limited company. What 
.are the circumstances that led to 
;this decision? 

Shri Raj BaJuo.cIur: Taking the l/ilst 
part first, the condition which has been 
imposed upon the company is to con-
vert itself into a public limited com-
pany before the first instalment of 
·the loan is due. So far as the paid 
'up capital of the company is concern-
.ed, the c'ompany was established last 
year; and, according to the latest in-
fonnation We have received from the 

. company, it has today fully paid up 
·equity capital-for which shares are 
issued-of Rs. 21' 48 lakhs. It has 
been informally ascertained from the 
Registrar of CAlmpanies over the 
phane that according to the returns 
of allotment filed by the Jayanti 

'Shipping CAl., with them, the paid up 
. capi tal, taking into account the fully 
paid up shares, and partly paid up 
share" as on date it is Rs. 21' 483 

·lakhs. This is what we have got. 

And, as the hon, Members might 
'h:ave seen from the statement. it is a 
'condition precedent of even the bank 
guarantee being given to the com-
pany that they will raise their paid 
'up capital to the tune of Rs. 1'5 crores 
before the bank guarantee is given 

-to them. 
Shri Barish Chandra Mathur: It is 

'obvious from the statement attached 
·to the answer given by the hon. 
Minister that this is a new company 

'which is in the offing. What are its 
credentials which led the Govern-

'ment to enter into such a big agree-
'ment when it has not got even the 
"11eCessary capital and is not even a 
public llmited company? What are 

·the cireumstances that persuaded the 
'Government to enter into that? 

Shri Raj Bahadur: The considera-
-tions that influenced the Govermnent 
in taking this decision about eXtend-

ing this help to the company were 
that our shipping tonnage lacks in 
tramp shipping. We have got very 
few tramp ships. Apart from that 
we have practically no bulk carriers; 
and a very insistent demand was 
made on us that we should provide 
additional tonnage so that we may 
be able to carry our export cargo of 
iron ore w Wch trade is fast deve-
loping, and we may also cater to the 
need of importing foodgrains under 
the U.S. foodgrains agreement in our 
own shipping. Then, we have to 
develop our shipping as fast as we 
can in order to save foreign ex-
change and earn foreign exch'ange if 
OUr shiPs can enter into cross trade. 
These are the considerations that in-
fluenced us; and we have taken this 
decision. 

The Prime Minister aDd Minister of 
External Mairs (Shri Jawaharlal 
Nehru): May I add something to 
what my h'on. colleague has said? 

. The considerations that influenced us 
were, firstly. as the hon. House 
knows, that we have been eager to 
increase our tonnage and this was a 
good proposal to increase our tonnage 
by a fair amount and relatively 
quickly. This is in addition to what 
we were doing; it was n'ot in place 
of something. We examined it 
thoroughly. It is of course a new 
company but the whole company was 
started for this very purpose and it 
had to be a new company. What 
we were interested in was whether 
there was any chance of our l'osing 
money or getting caught in something 
which might involve considerable 
loss to us. I believe that any hon. 
Member who sees the provisions of 
the agreement will see that there is 
no ch'llIlge of our lOSing any m'oney. 
All that we give is to provided some 
BlSsurance beforehand. There was 
no chance of our losing any money. 
We may lose a very small sum if 
every thing went against us; there is 
no cause to assume that it would be 
so. When the bank guarantee C'Omes 
into effect certain moneys are depo-
sited already. When we have to PIl7 
any money we have a guarantee; the 
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ships are mortgaged to us and so on. 
Every step has been seen that even if 
some misfortune comes we shou!d 
not lose. That was the main thing 
that we paid attention to. But we 
see no reason why any misfortune 
should occur because the thing has 
been carefully worked out and the 
earnings from freight, etc. will be 
considerable. For these reasons and 
for many additional reasons which 
we examined for about a year very 
th'oroughly, we decided that it was 
worthwhile. I would remind the 
House that it was not in place at 
anything that was existing but it was 
in adaition to what we were doing for 
the other companies. 

8hri Barish Chandra Mathur: It is 
found from the statement as well 
as the reply given by the hon. Prime 
Minister that more than ninety per 
cent of the money has to be found by 
the Government. May I know why 
our two public sector Corporations 
couldd not ·take up this expansion 
instead of a private company getting 
into it and getting all the profit after 
a few years? Have we changed our 
policy in any manner, abdicating in 
favour of the private sector? 

8hri Raj BaIiadar: There is DO 
question of changing our policy in 
this regaTd. The House is aware that 
the public sector shipping corpora-
tion is engaged mostly in liner 
conferences; they recently joined the 
Indo-UK conference and the lndia-
Pakistan-U.K. conference. They have 
also joined the India Japan confe-
rence. They are developing on these 
lines. They require liner ships and 
liners and they are not in a position 
to enter simultaneously in the bulk 
carrier services. They have also got 
their programme for the Third Plan 
period which is to expand the ton-
nage to the tune of about 170,000 GRT 
and tor an eXlpansion of that order, 
about twenty ships wi"! hav~ to be 
acquired by them. There should not 
be any overlapping between these. 
two particular types of shipping. 

8hri IIaiiah Chandra Mathur: May 
I know if it is already the decision 
of the Government to limit the scope 
of the public sector into only this 
particular branch of shipping and not 
to take over the freighter and other 
businesses? 

8hri Jawaharlal Nehru: I hav" not 
got the actual details of the agr"e-
ment with me. I speak, therefore. 
from memory and if there is a slight 
slip I hope the House will excuse 
me. The whole point is this. There 
was an additional proposal without 
involving any risk to us, any major 
risk. Every risk is provided for. 
There is no questi'on of OUT not tak-
ing up this new type of job, for 
freight, etc. Here was a new pro-
posal which immediately could be 
given effect to and could save us a: 
great deal of foreign exchange. It 
would be in addition to all that we 
are doing either directly in the public 
sector or through the other private-
companies. So we accepted it. What-
ever we can do in the public se.w:.r" 
we shan go on doing. The hon,. 
Member referred to the ninety per 
cent, etc. All these are certain "guaran-
tees as far as I know. We are paying 
nothing; We hope to pay nothing at 
all hi this matter; it is a guarantee_ 

8hri Barish ChlUlllra Mathur: Still 
the bank will be paying; you are. 
guaranteeing the State Bank which: 
will make all the payment .... (InteT-
ruptions.) The guarantee is that the-
State Bank would be paid by the-
Shipping Development Committee a 
loan and only against t'hat guarantee 
the State Bank is going to give it. 

8hri JawaharW Nehru: I cannot 
go into the details; I have not got aD 
the papers but I think the hon. Mem-
ber is not correct. These are guaran-
tees of the State Bank which come' 
into operation when something-
happens. It is possible that nothing: 
may happen and they may have to' 
give nothing. 

8hrl Raj Bahadur: May I add a 
word, Sir"? The Capital Issues 
Department has fixed the ratio of 4'1 
so far as the quantum al loan to the-
paid-up capital is concerned and this 
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is a matter fully considered and 
decided upon. We have followed the 
advice of that department. In fact 
one of the big existing companies with 
a paid-up capital of Rs. 3 crores has 
been given a loan of about Rs. 14 
crores. I am mentioning the India 
Steam Ship Company. We have not 
made any departure here. In fact this 
agreement is better, since in so far 
as we give loans to the other <:om-
panies the entire amount of loan is 
paid before the delivery of the ship 
-one instalment when the order is 
placed the next instalment when the 
keel is laid and the rest when the 
launching is done-in short, before 
the delivery is made. In this case not 
a shell is to be paid before the 
delivery is made and the ship is mort-
gaged to us and then also we are 
paying only ten per cent in case the 
company itself fails to pay. To that 
extent what the Prime Minister hint-
ed was quite right. This is only a 
bank guarantee that we give. If the 
shipping company does not want to 
pay, we go to the shipyard and ship-
yard delivers us the shtp and we 
mortgage it first before we give them 
anything; if the worst comes to the 
worst the ship is ours. 

Shri B. B. Morarka: From the 
statement is appears that this company 
is going to purchase thirteen ships 
with an aggregate value of Rs. 22'50 
crores and ninety per cent of this is 
going to be given by way of loan. 
May I know whether the Government 
checked the price of the ships, whe-
ther the price of Rs. 22'50 crores is 
the correct price, before they agreed 
to give ninety per cent of this price 
by way of loan? 

Shri Raj Bahadar: One of the im-
portant conditions attached to the 
agreement is that the pricing and the 
specifications shall be duly approved 
by the Shipping Development Fund 
Committee and the Department of 
Shipping before any liability or obli-
gations can be accepted under the 
agreement. 

Shri Tyagi: Will the Governmellt 
please make it clear that this party 

has not been given any 5pecial treat-
ment and that the very same terms 
are available to the other parties as 
well? 

Shri J:t.wabarlal Nehru: I think this 
party has given us more favourable 
terms than any others that we have 
given, received or accepted. 

Shri Raj Bahadur: Before we consi-
dered this offer, I called twice the 
Indian shipping companies' represen-
tatives and requested them to take 
advantage and fully utilise the oppor-
tunity that has been offered to us m 
the form of the U.S. foodgrains deal 
so that we may save about Rs. 72 
crores by way of freight. That was-
always open to them. This company 
has comE: with a reasonable and practi-
cable scheme which we have consi--
dered over a long period of fifteen 
months and every department con-
cerned has thoroughly consIdered it-
and concurred and then a decision 
has been taken. 

Shri B. N. Makerjee: I understand-
that in the past the Government has, 
always insisted that the ships under 
mortage must have a value of Rs. 133' 
and 113 for every Rs. 100 that is-
loaned to a shipping company. In this 
case no such safeguard appears to 
have been incorporated which means-
that if there is a default on the part 
of the Jayanti Company, then we are 
not secured to the extent of the value 
of the vessel because the price 0'[ 
these vessels may fan in file world' 
market as is very likely. Why such 
a discriminatory treatment is accorded 
to a foreign-dominated private com-
pany is something which I cannot 
understand. 

Shri Raj Bahadar: It is not foreign-
dominated. The company will have to 
conform to the definition of an Indian 
shipping company as laid down in: 
section 21 01. the Indtan Merchant 
Shtpping Act, 1958. It is not a 
foreign-ciominated company at all. I 
would like to repudiate that sugges-
tion. 

Shri B. N. Mukerjee: There are-
Greek directors in this company who 
are going to take a lion's share. 



Oral Answers MARCH 111, 11162 Oral Answer. 884 

Shri Raj Bahadar: According to 
.the Indian Merchant Shipping Act, 
.they will have directors in 
.accordance with tlhe share capital 
'which they would have. Apart from 
that, the chairman or the managing 

,director will have to be an Indian 
'citizen and an Indian resident. That 
.is the condition precedent. 

'So far as the question of security is 
'COncerned, the percentage security, in 
relation to the outstanding loan com-
.mitment of the Shipping Development 
'Committee in respect of the Joayanti 
: Shipping Company, except for a few 
.~years, will be 133 per cent. Becau~e 

. Of the magnitude of the addition to 

. our tonnage, we have decided that 
·some relaxation in regard to this may 
~be made. But at no stage will it fall 
~below 100 per cent. That was also 
-only for one year. Ot'herwise, it will 
.. be 105 per cent and above. 

Shri H. N. Mukerjee: It seems that 
-eight bulk carriers of 32,000 tons each 
are going to be set up by this com· 
~pany, We do not have carriers of that 
. dimension. It is good if we can 
acquire them. But our ports also are 
~not large enough. 

Mr. Speaker: What is t'he question? 

Shri H. N. Mukerjee: Why is it that 
for world trade purposes we are 
having a private sector company get-
ting into the picture while t'he spirit 

. of our Industrial Policy Resolution is 
to have this handled by the public 

: sector? 

Mr. Speaker: The hon. Prime 
:JlIinister has already answered it. 

Shri Morarka: It is said in t'he state. 
:ment that this company will have to 
:satisfy the foreign shipping to the 
-extent of 32 per cent of the cost Of 
"the ships. May I know what is the 
'8IJlOunt covered by this 32 per cent? 
:I ask this because 32 per cent Of 
lis. 22 crores will come to about Rs. 7 
ocrores, and the company is to have 
'Paid up capital of Rs. 1'5 crores. How 
is the company to sa~ the foreign 
shipyard before this guarantee 'be-
!Comes effective? 

Sbri Raj Bahadar: One of the 
conditions is that ten per cent Of the 
price will have to be paid by the ship-
ping company itself from iIts own 
resources, loan or equity capital, 
whatever they may be. Apart from 
that, 22 per cent has been calculated 
on t'he basis that they will have to 
pay interest on the outstanding 
amount of the price that is due to the 
shipyard. 22 per cent by way of 
interest plus ten per cent as balance 
of the price comes to 32 per cent, 
which they will have to pay 
from their own pocket and their own 
resources. Apart from that, even 
before the agreement was signed, they 
have already placed orders for the 
constructing the ships. Supposing 
the agreement does not mater'iaHse, 
then they will have to do the 
entire thing on t'heir own. Apart from 
that, they have already taken one 
tanker. The Jayanti Shipping Com-
pany has already acquired one tanker 
and it is running it. The company 
has invested money in it. If we take 
into account Rs. 20 lakhs, which they 
claim should be taken into account, 
their paid-up capital today will be 
about Rs. 40 lakhs or more. 

·tt;.,"lfIr.I'm:ifll'T~~ 

=<~~~tqif;~~mr 
'i,t; if; ~ if; m if ~ i1"6'R ~ 'li'lT 
~fiI;: 

(lIl) ~cr~~if;~ 
~if;R;!:f~~~ 
rn~if;mif~~~ 

~ il>"t1ft' 1ft, ifll'T ~ fuitt ~ 
;fr.r ~ ~ 1ft' ~; ~ 

(~) lift ~, ffi ifll'T '301' furTt 
IIit ~ srfu (11fT ~ fiAilfuff '1'1: ~ 
1ft' ~ '1'1: ~ ~~-'m'f 
'1'1:~~? 

The M1D1ster of Health cahrl 
Karmarkar): (a) Yes. 

(.b) A copy will be laid on the Table 
of the House mortly. 
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Shri S. M. Banerjee: I want to 
know whether the recommendation 
of the Committee is that this parti-
"CUlar scheme should be extended to 
other cities. I should also like to 
know whether that is likely to take 
place after the submission of the re-
port or whether there is another 
scheme of the Government. 

Shri Karmarkar: We have already 
taken a decision, extending the 
scheme, in the first place, to Bombay 
and then to Madras and Calcutta all 
time goes on. 

'" Sflmf ~ Gm'~l : <m 1l ~ 
~~f.t;~~~~iIi 
~~~~~iIi;;it~ 
~ ~;r iliT "1ft ~ fiI;lf ;;rm ~ 
ilift~~1 

1930 (Ai) LSD-2. 

Mr. Speaker: He wants to know 
whether the benefit of this scheme is 
extended to teachers in Delhi and 
New Delhi. 

Shri Karmarkar: This scheme 
applies, as the hon. House knows, tAl 
the servants of the Government of 
India. If there are teachers under 
the Government of India, then this 
includes them. 

,"SAiM~~:;;IT ~ 

~iIi~~~iIi~it 
~ <t't <m;flfu ~ I ;;IT ~ ~ 
~~~~~iIi~iIil 
~it~f.Rr~:T~? 

Shri Karmarkar: All these are 
covered by the definition "servants of 
the Government of India". They are 
included in this scheme. 

'" 1Rfl' Qj.,.: ~,1tt ~ iii 
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Hotel Classi1lcatioD Committee 

-99. Shri S. C. Samanta: Will the 
Minister of Transport aDd CommUDi-
~.ations be pleased to state: 

(a) whether Hotel Classification 
Committee has been set up; 

(b) if so, when and who are the 
members; 

(c) when the Committee is expected 
to submit its final report; and 
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(d) what are the terms of refe 
renee? 

The MinIster 01 State in the MiDistry 
01 Transport and CommUDicatioDS 
(Shri Raj Bahadur): (a) No, Sir. 

(b) to (d). Do not arise. 
Shri S. C. Samanta: Is it not a fact 

that the Hotel Standards and Rate 
Structure Committee recommended 
the setting up of the Hotel Classifica-
tion Committee and, if so, may I know 
why, when that Committee considered 
the rates, etc., they themselves did 
not classify the hotels? 

Shri Raj Bahadur: The Committee 
themselves recommended - which 
recommendation we have accepted-
that a committee for classification of 
hotels should be constituted and set 
up. The reason was that it was some 
sort of an expert business. Some re-
presentatives of the Hotel Federation, 
the consumers and other people have 
to go into the whole business of what 
the standards of particular hotels 
were and what classification they 
deserve. Therefore, a separate com-
mittee was recommended. 

Shri S. C. Samanta: What are the 
terms of reference made to this com-
mittee? 

Shri Raj Bahadur: The terms of 
reference have been proposed. It 
will be a long statement. It neces-
sary, I may read it out, but it will 
take time. 

Mr. Speaker: Next question. 

Health Survey and PlaDninl: Com-
mittee Report 

-101. Shri D. C. Sharma: Will the 
Minister of Health be pleased to refer 
to the reply given to Starred Ques-
tion No. 99 on the 21st November, 
1961 and state: 

(a) whether the report of the 
National Health Survey and Planning 
Committee has since been received and 
considered by Government; and 

(b) if so, what are its broad recom-
mendations and the steps .aken or 
proposed to be taken to implement the 
same! 

The MinIster 01 Health (Shd 
Karmarkar): (a) The report of the 
Health Survey and Planning Commit-
tee has been received by the Govern-
ment. A broad preliminary examina-
tion of the report has been carried 
out. The recommendations which 
concern the Centrol Government are 
being taken up for detailed examina-
tion and those primarily concerning 
the State Governments are being 
referred to them for necessary action. 

(b) The recommendations of the 
Commi1Jtee broadly cover the fields of 
Under-graduate and Post-graduate 
medical edueation, Medical care, Pub-
lic Health, Family Plannin;:, Drugs 
and Medical supplies, Indigenous 
Systems of Medicine and Administra-
tive Organisation. The Report Is 
being placed on the Table of the Sabba 
during the current session. 

Shri D. C. Sharma: ~y I know 
whether it will be possible for this 
House to discuss this report an a No-
Day-Yet-Named Motion? 

Mr. Speaker: After it is placed on 
the Table of the House, let us con-
sider it. If it is placed On the last 
day. what can be done? 

Shri Karmarkar: I think we shall 
lay it on the Table of the House on 
24th. 

Shri D. C. Sharma: How long will 
it take for the Government to arrive 
at a decision to implement some of 
the recommendations of this Com-
mittee? 

Shri Karmarkar: We have taken 
quick steps about it So far as the 
Government of India are concerned, 
we have examined it already, and 
we have arrived at certain tentative 
conclusions. There are certain re-
commendations meant for the State 
Governments. How long they will 
take, I am not able to say. 

Shri D. C. Sbarma: May I "know 
what will be done by the Government 
of India to co-ordinate the imple-
mentation of their part of the report 
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with the implementation of that part 
of the repont by the State Govern-
ments? What will the Government 
Of India do to co-ordinate it? 

Sbri KarmarkaI': As I said, there 
are certain aspects of the report 
which concern our work, as for inst-
ance, the contributol'}' health service 
scheme. The State Governments 
have nothing to do with that. There 
are certain aspects like medical re-
lief in the States with which we 
have nothing to do. Therefore, we 
have divided the report into two por-
tions. We are sending that part of 
the report which relates to the State 
Governments-action to be taken by 
them-to the State Governments. We 
are taking speedy action to consider 
Dr implement that part of the report 
which concerns us. 
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*it (~r mr ~): ;jt;r ~ 
~~~~~~~~ 

~~~~~~ I ~Wwrn:~:-

~'!ft;r 
~o '!ft;r 
...r.n- aT{ 

~~ ~-W;m: Plr.r q;r ~ 
rn 'I1pn fcI;m: ~ I 

~1m'm:~, II'lITm~ 
~ ~ t iffl: ;r 'lilt m ~ f.!;1n 

~ ~ fit; f.!;a;fi \l1"~4"'dl t, ~ w 
;r@' 1{'11 @ m ;r ~ ~ 11""{ ft;m 
~ ~ m m f.rai4" 1Fff ft;m 
~~? 

"'" ~~: q ~ ~ 
~ ~ m iF \ITIfT{ '11: ~ f.rai4" ~ 
;;rm- ~ I 1{'11 m ~ ~ 'liT f.rai4" ~ 
~~ it~1ftortl~, ~~~ 
~ 4T ~r &l1rr I 

SHORT NOTICE QUlSTIONS 

~ -i '{l'Ir f.Ifurcf '"'" i 
5\' tiro! i;n 

~~w.f~~~.","~~: 

'RIwm AT~ ~~~ 'Ii\" 
j;qT ... ~ fit; : 

('11) ilR' iF ~ f.rlffir ~ ~ 
~ fm ~ (srmr ~) t ~ iRT{ 
~ ~;tt~'RI~; 

(~) ilR' if; i{:.~ ~ m.f ~ (srmr 
~)~ ~ IiR ~~, ~ 1iT d'rn 
ifiF fif;<r wrn: ~; ~ 

('1") ~~'R~<'fFl;tt~? 
The Minister of Food &lid ArrtcuI-

tare (Shri S. K. PaW): {a> In pur-
suance of their policy to assure a 
reasonable price to the cultivator for 
his produce, Government of India 
have fixed a minimum support price 
of Rs. 13 per maund for fair average 
quality of common varieties of white 
wheat for the 1961-62 wheat crop. 
Government are making necessary 
arrangements in consultation with 
the State Governments to undertake 
purchase operations in case the prices 
of wheat ~end to fall below the mini-
mum price . 

(b) The minimum price for wheat 
nas been fixed to assure the cuI tiva-
tor of a reasonable return for his 
produce, in order that he may have 
the necessary incentive to make the 
reqUisite investment in agriculture 
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and put in larger e1!0r.t to produce 
more. 

(c) The scheme would be applieable 
to the 1961-62 wheat crop which is 
about to be harvested. 

'" ~~ ~: 1{ ;;n;;.n ~ 
i f.l; ~ 'lit ~ lR ~ ~~ 'lit ~, 
,"~~ii'~~~~~~ 
~~ii'~~~~? 

"" ,,"0 1JiT0 -nmr: ~ ItiT tit 
fcr;m:<r(f~ I ~~" n ~~~ 
~~a-4'r~~it;~ 
~'I ~m<r(f~fit;~~~ 
~'''Iitl 

'" ~~ ~: 1{ li@ ;;n;;.n 
~~f.l;~~~tit"l 
~ ~, ~ it; iIT'iIT'U ii' ~ ~ it; 
<rr.rrU ii'? 

lli'\"o,,",o~:~iJ:~~ 
~ ;rnr;fm ~ ~ 'R<iT ~ I 

8hri Tyagi: Have the Government 
made sure that Rs. 13 per maund ill 
a rate which is not uneconomic to the 
tanner, tor, as far as I know, thiIl 
is no where as tar as the expenditure 
ratio is concerned? 

8hri 8. K. Patll It is called and 
rightly so the minimum price support. 
It does not mean that Government do 
not expect the tarmer to get a little 
more than that. But there are in-
stances where, when the new cropil 
come in, the prices go down in. the 
villages and the farmer does not know 
whether he is likely to get a better 
price. Therefore, he has got to be 
supported. So, a beginnig has been 
made by giving' him an irreducible 
minimum. That does not mean that 
the price cannot be a little more 
than that. 

Shri Kasliwal: The Minister said 
that tor the moment, he has given 
price support to wheat. May I know 
whether Government are considering 

any price support to any other agri-
cultUl'al commodity whose price may 
tend to fall? 

Shri S. K. PaW: The very fact 
that we have begun with wheat shOWll 
that the Government is prepared to 
do it not only for any other particu-
lar crop, but the whole range of agri-
cultural production. 

Shri Shlvananjappa: What are the 
new formulae evolved to pay extra 
price over and above the statutory 
price? 

Shri S. K. PatiI: The question is 
about wheat. 

"" ~ f~: f\;r;r ~ ..". 
&1fA' ii'~~~;r~~ fl!;qr 
~ f.l; t H'f11; 11'1' ~ <t>lf 'l<: ~ <r(f ~ 
~,lflIT'a'Of~""'~~ 
1I"m' ~ 'liT I!lm'r f1t;lrr I'fllT 'IT fit; ~ 11'1' 
~ oro m ii' fi!;m;r ..". fi!;cm ~ 
l!Wn'~~J/n:~~it;~ 
it; fuu; ~ 'PI!' ~ <t>lf f.!KAT ~ 
"""~~? 

"" ,,"0 1JiT0 ~: ~ tit ~ ~ 
t I ~ fuu; tit II if it 'IT<: om: ~ 
ii'~~fit;~fuu;tit~~ 
• 'FVft ~ 'flifflI; ~ ~ .rm 
mT~if@'~ I J/n:m~~m 
~ ;fi;;r ~ ~, w-ft mU ~r.r 
~~,'a'Of~ItiT~&1fA'ii' 
~~ 1~~~ifiT~ 
.q. ~ if'ftI' if@' ~ ~ 'flifflI; ~ 
~~ift<mrif@'~ I~ 
n ~~h~PTlI" ~~~ ~ if@' 
t fit; ~~ ~tl~tit 
~~'OO~fit;~~it~ 
"""~if@'~I~if'ftI'~ 
tit ~ ;fi;;r 'lit ~ 'ifi";f 'lit ~ I J/n: 
~if'ftI'~~~'liT~tl 

"" IPmI' ~ : fl;m' ~ ItiT ~ 
~;folft ~ i\' f1t;lrr ~ m. if ~ 
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I'tnf.r '<m: qi;f ~"" ~ ~ qr ~~ ~ 1 
f.m;r 1IiT q-q;ft-~ 'liT ~ ~ f1r.r 
~~~I!iirtt.~it~ 
fiRI;fr ~ ~ "'~Ift 1 fiRA" ~ it 
~ ~ ~ 1IiT ~ 'liT f.r;;m: 
~ ~? 

-ft ~o ,,",0 qoIh: ~;;IT t~ ~ 
1R~~m~srmr~~ 1 
~ l1m'1"ir ~ ~ f.I; ~ srmr 
~lIft~;tt ~ ~ ~ I 
~ t ~ fitIll 'liT f'fm: ;rot' ~ ~ 
~h'lfm~~I~~iFfiR;u 
~~;tfr~~itq'lft~ 
~ ~ lflfff.I; ~ ~ ~ ;ftI;r ~ 
~ ~ itiT mit t{iI"i .. R ..... <., ~ 
Of( f.r;;m: Ifi'(Ofl' ~ 1 

.n~~:~litom!'~ 
~~ m ~~flI;~srmr~ lift 
onr.rm t m it ~ ~ ~ I q'Ift 
~'lit ~ ;f ;;rqr;r ~ flI; rn ~ it 
~ ~ ~ I 4'Iff 1l ;;n;r ~ ~ fit; 
~t~tmif~o;r;tfr~ 
iFmif~iic4iif~~~ 
~~q~o;r1l>'t;;q;;r;tfr 

~ ~ f.rlffir;tfr ;orriMt mf.l; ~ 
~ en: ~ q-q;ft-~~~I~it 
~~~~? 

~ 9'0 ,,",0 ~ : lftW ~ 
m q-it ~ ~ ;rtTT ~ ~ Of( m:.r 
if q-it fcr-irr< 4WIT ~ I q'Ift ~ iF fiR 
~~if~~<'!'IT'TTI~ 
~ ~ ~ ;rtTT flI; ~ ~~ 
'lTmf ~ '1fT ~ ~ flI;wIT ""'I.,lf'!,,, 
lTmT~~~ I~~~ ... t: 
~~fiR~ 'IiT'If'fITiI'4i\'if'l'Til'~ 
~;;rr~ l~ll;fl!>WflI;~ 
iF fiR ~ ~W!i'fI' ~ .00 ~ 

\ill ~ ;fRf lift ~ ~Ift' qT( ~ 
~f.I;r{~~f;;ri 
fi;N 4'Iff ~ srmr ~ ~ ~ 1 

..n~~:~~ij;~ 
~ srmr ~ '1ft amr vr ~ ~ ~ qq;f-
iic~~~~~f.I;~ij;fiR 
~T iATlIT ~ I 1l >ifT'IiIT ~ ~ 
flI; ~ ~ 4iif ~ ij;f ~ 1 

..n~o ,,",0 qoIh: ~mft1;
~ if m om!' ~ "I<i ~ ~ I q'Ift ~ amr 
litom!'~vrw~ I ~Of(f.r;m:flI;'IfT 
;;rr~~ 11l~~flI;~~~ 
amr ~ ~ flI; ~ Of( lit f1r;:re- '1fT lit ~ 
if f.ruf'If M'IfT ;;rr ~ 1 ~ if ~ ~ 
~1 

-ft~:~~1I>'t;;ft~ 
~~o;rOf(~ rlf~o 1R t~~ 
~;;rr~~,~~t~~1R 
t~~~~f.rEIffur'fl1:~T~ I 
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Of( ~ 'fIT f.mIT ~ ~ flf<'t" ~ ~ ~ Of( 
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.n ~o ,,",0 ~: ~ Of( f.r;m: 
flI;'IfT;rtTT~~ll;f~flI;~~ 
'lTmf ~ ~ 1 q-cr;fiic ~ ~ f'fi f.m;r 
ifI't ~ ~ ~ f1r.r <iif.I;;r ;qtT'( mft 
~ it ~ ;;qro m;;rr;f ~ srmr f~ 
~ ~ m ~ ~ 'TT'<"it ~ ~ flI; 
~ n ~ ~ ;;qro ~ ~ f1r<;f ~ 
q'R '¥ ~ ~~ I!fi( ~ 1 

Sbri Tyagi: Is there any secret plan 
in the sleeves of the hon. Minister to 
ret wheat very cheap in the market 
very soon? Are they going to have 
very cheap wheat in the market and 
that is why they are taking these 
precautions? Is there any such thin8 
in the otJlng? 

Shrl S. K. PaW: There is no secret 
plan that the Minister cannot dilClOH 
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to the House. After all, the IIIIDC-
tion of thia House is necessll1')' for 
anything that is being done. So far 
there is no secret plan. This is mere-
lybeing ~done because there is a 
persistent demand trom the farmer 
that he must be protected In the 
event of production being more and 
when the surplus agricultural eco-
nomy is likely to come. Such 
guarantees are given by every Gov-
ernment in the world and I think it 
is a welcome sign that the GoVerD-
ment of India have done it. 

Supply of Bice lD KeraIa 

+ 
SoN Q 2 J Sbri A. K. GopaJaa: 

• • '\" Shrl K1ID1wl: 

Will the Miniater of F-'- aud Api-
cslture be pleased to state: 

(a) whether it is a fact that the 
quantity of rice supplied through 
fair price shops in Kerala has been 
reduced from 21 measures to Ii 
measures recently; 

(b) if so. the reasons for the reduc-
tion; 

(c) what is the quantity of rice 
supplied to Kerala from Centre dU1'-
ing each of the last 12 months; and 

(d) whether there has been IlIl1 
reduction in the quantity recently! 

The MinJster of Pood aDd Apicul-
ture (Shri S. J[, Patil): (a) and (b). 
The quantities of rice supplied 
through fair price shops and supplied 
to Kerala depend on the availability 
of rice in the local market. General-
ly the quantum of ;ration is reduced 
d~ring the post-harvest period and 
enhanced during the lean season. 
Following this practice, the quantity 
of rice issued through fair price shops 
in Kerala has been redUCed from 2 
measures to 1 measure per family per 
week with effect from the 4th March, 
1!H12. 

(c) A statement showing the sup-
plies of rice made to Kerala from 
Central stocks during each of the 
months from March 11161 to Febru-

ary 1962 is laid on .the Table of tlw 
Sabha. 

Statement 
Month 
March,I961 
April, 11161 
May, 1961 
June, 11161 
July, 1961 
August, 11161 
September, 1961 
October, 1961 
November, 11161 
December, 11161 
January, 1962 
February, 11162 

Total 

('800 M. ToImI!l) 
8.4 
5.7 

12.5 
22.2 
31.6 
30.11 
14.2 
24.6 
23.8 
26.6 
28.3 
23.8 

250.& 

(d) The monthly supplies to Kerala 
from Madras onwards would be re-
duced on account of the reduction in 
the quantum of ration referred to 
above. 

12.10 hn. 
Sbri A. J[, Gopalan: According to 

the statement the quantity was reduc-
ed in February, whereas in Janull1')', 
December, November, June and July 
the quantity was more. May I know 
whether this reduction was due to 
the availability of rice from the crop? 

Sbri S. K. PaW: As far as my in-
formation goes, during the harvest 
months the quantity is reduced every 
year. This is not a new phenome-
non. In the lean period it is increas-
ed. The figures also show a corres-
ponding increase in production. If 
there is any difficulty or hardship on 
that account, surely I. am prepared to 
examine it. As I said, it is a normal 
feature. 

Sbri A. K. Gopa]an: May I know 
whether the State Government has 
requested the Centre for supply of 
rice; if so, for how much? 

Shri S. K Paill: I do not think so, 
because this correspondence goes on 
month after month. So far as the 
rice sttuation is concerned we are in 
a happy position and the State is not 
in any difficulty at all. So far u 
the availability of rice is concerned, I 
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shall ,0 into that question because I 
do not know just now. 

Shri A. K. Gopabm: May I know 
whether the price also has increased 
during the last six months; if so, 
what is the increase oompared to the 
price in other States? 

Shri S. K. Patil: I do not have the 
figures about the price of rice. But, 
apart from the seasonal increase etc., 
there is no particular reason tor ,the 
price to increase because so far as 
this year's crop is concerned it is 
better than in the previous year and 
there is no possibility of the price 
going up. 

Sbri V. EacharaD: May I know 
whether due to the reduction in the 
quanUty of rice issued through fair 
price shops the open market price 
has gone up or gone down or it has 
been steady? 

Shri S. K. Patil: I do not know. I 
have not got the information. 

Shri Vasudevan Nair: The hon. 
Minister of Finance in Kerala has 
made a statement in his budget 
speech recently that the price of rice 
in Kerala in 1961 as a whole oompar-
ed to 1960 showed an upward trend 
and the Government of India has sup-
plied quite a lot of rice for distribu-
tion through fair price shops. May 
I know whether the Government of 
India is looking into the distribution 
of rice ,through fair price shops to 
see whether the distribution is steady 
or not; otherwise, what is the reason 
for a rising trend in the price of rice 
in 1961 as compared to 1960? 

Shri S. K. PatH: It is for that Gov-
ernment to examine, watch and do 
all that type of thing. They do it. 
So far as the Government of Kerala 
is concerned, if I mistake not, they 
were paying some kind of subsidy 
themselves out of their revenues in 
consultation with ,the Government of 
India. I do not know whether that 
subsidy continues to be paid or not. 
As to how it should be aone etc., is 
a matter which is entirely within the 
competence of the Government of 
Kerala. 

Shri A. K. Gopabm: May I know 
whether the production of rice in 
Kerala has increased during the last 
one or two years; if so, ·by how 
much? 

8hri S. K. PaW: I have not got the 
figures with me. When I said thet 
the rice production has increased, I 
merely talked of rice production all 
over India and not whether in Kerala 
it has increased or not. I am quite 
sure it must have increased there too. 
In fact, my desire, my plan is that 
Kerala should be everything in its 
power to see that the rice produc-
tion ,there increases because they are 
dependent wholly on rice. I think 
Kerala is trying its best to do tho.t. 
Additional Information re S.Q. No. 89 

The Deputy Minister of Community 
Development aud Cooperation (Shri 
B. S. Murthy: Sir, with your 
permission I would like to add to 
what I have already stated in reply 
to a supplementary on Question No. 89 
'Put by the hon. Member Shri Raghu-
bir Saha!. He used the expression 
"weaker sections" and wanted to 
know whether any help is rendered 
by service co-operatives. If the 
expression "weaker sections" in-
cludes marginal and sub-marginal 
cultivators, we have been trying to 
do our utmost in order ;to enable 
village co-operatives to admit all 
classes of cultivators including margi-
nal and sub-marginal cultivators and 
provide them adequate credit on the 
basis of their production requirements 
and repaying capacity. State Gov-
ernments make an outright contribu-
tion to the funds of each primary 
society at three per cent of the addi-
tional loans made during a year over 
those advanced by it in the preceding 
year. This con.tribution is at the rate 
of tour per cent. in the districts 
selected for implementing intensive 
agricultural development programme. 

WRI'l"l'EN ANSWE!tS TO 
QUESTIONS 

COiorlsaUon of VlUWIJIIltl 

.83. Shri P. G. Deb: Will the Minis-
ter of Food and Agrtcultme be pleas-
ed W state: 
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(a) whether any further research 
has been carried out for a fast colour 
for the colorisation of Vanaspati; and 

(b) if so, the details thereof? 

The Deputy Minister of FOOtl aDd 
Altl'iculture (Sbrl A. M. Thomas): (a) 
and (b). Researches for finding out 
a suitable colour are still in progress. 

Accident to on Tanker, 'Stannc 
Sumatra' 

·84. Shrimati Da Palchoudhur1: 
Will the Minister of TraDsport and 
Communications be pleased to state: 

(al whether the attention of Gav-
emment of India has ben drawn to a 
news ~tem published recently that a 
10,000 ton oil tanker "Stanvac 
Sumatra" whiCh had a number of 
Indian Crew abroad met with a 
serious accident and broke into two 
in a storm in the China Sea on the 
27th January, 1962; 

(b) if so, what was the exact num-
ber of Indian sailors employed on the 
ship; 

(c) whether .there was any loss of 
life and injuries to the Indian crew; 
and 

(d) if so, details thereof? 

The Minister of State in the MIDI8-
try of Transport aDd CommDDlcatiOllll 
(Shrl Raj Bahadur): (a) Yes, Sir. 

(b) 48 Indian Seamen from Bom-
bay. 

(c> and (d). One Indian seaman, 
Shri Ibrahim Alee, has ben reported 
to be missing and is presumably 
drowned. The remaining 47 mem-
bers of the crew have been repatriat-
ed to ~heir homes safe and sound. 
None of them sustained any injuries. 

ChlttaraDJlUl Electric Locomotives 

·85. Sbrl P. C. Borooah: Will the 
Minister of RaHways be pleased to 
state: 

(a) whether the normal production 
level of six electric locomotives per 

month has been achieved -at the Chit-
taranjan Locomotive Works; and 

(b) it so, how many such lc.co-
motives have so far been produced? 

The Deputy Minister of RaUwQ8 
(Shri ShahDawaz Khan): (a> and (b). 
The Chittaranjan Locomotive Works 
has developed capacity to manufac-
ture 1 electrical locomotive per 
month, and has so far completed three 
locomotives. Capacity is being tur-
ther developed progressively to 
achieve the target production level 
of six electric locomotives per montb 
during 1965. 

Trivandrum-Nagpur N.ighi AIr Mail 
Service 

·87. Shri Agadi: Will the Minister 
of Transport and CommunicatioDs bet 
pleased to refer to the reply given to 
Unstarred Question No. 895 on the 
29th November, 1961 and state: 

(a) whether the proposal of start-
Ing Night Air Mail Service between 
Trivandrum and Nagpur touching 
Bangalore and Hyderabad has been 
examined; and 

(b) if so, the details thereof? 

The Deputy Minlster of Civil Avia-
tion (Shri Mohiuddln): (a> and (b). 
The matter is still under cvonsidera-
tion. 

Fall in Sugar Prodnctlon 

·93. Shrl P. G. Deb: Will the Minilt-
ter of Food and Agrleulture be pleas-
ed to state: 

(a) whether the production of sugar 
has fallen down considerably during 
the current year; and 

< b) if so, the reasons therefor? 

The Minister of Food aDd AgrieaI-
tare (Shri S. K. Patil): <a) and Cb). 
The production of sugar up to 7th 
March 1962 has been 16.87 lakh tou. 
as compared with 18.37 lakh tou. 
during the corresponding period last 
year. The decline in production caD 
be attributed to measures taken to 
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reautate production and late start of 
!:actones in the Northern Region as 
compared with 1960-61 as also In 
BOIl", small measures to the damage 
100 standing cane-crop caused by 
trost. 

Broad Gauge LlDe between GuntakaJ 
aDd Marmagoa 

-1/6. Sbri Apdi: Will the Minister 
of Railways be pleased to state: 

la) whether there is any suglles-
\ion to lay Broad Gauge line between 
GUIltakal and Marmagoa on Southern 
Railway; 

(b) if so, the details thereof; anel. 

(c} the decision taken in the 
matter? 

The Deputy M.IDiStIn" of BaUwaya 
(Shrl S. V. Ramaswamy): (a) No SIr. 

(b) and (cl. Do not arise. 

Pakistan Claim on Ganges Water 

-100. Shri P. G. Deb: Will the 
Minister of Irrigation anll Power be 
pleased to refer to the reply given 
to Unstarred Question No. 1753 on 
the 21st August, 1961 and state: 

(a> whether Pakistan has with-
drawn its claim to more Gaqea 
water in West BeIIlgal; and 

(b> if so, the details thereof? 

The Minister of Irrigation & Power 
(lIafiz Mohd. Ibrahim>: (a) and 
(b). No, Sir. 

The Fourth Meeting of the Water 
Resources Experts of India and 
Pakistan was held at Dacca from 27th 
December, 1961 to 8th January, 1962. 
The data available on the Projects in 
East Pakistan and West Bengal on 
the Ganga IIIlld Tista were exchanged 
Some additional ciata md conse-
quential information required are to 
be furnished by correspondence by 
the Leaders of the two Delegations. 
Far from withdrawing their claim for 
more water from the Ganga, there 
has been a further increase in the 
water requireml!lllts according to the 

data furnished by the Pakistan Water 
Resources Experts at the last meet-
ing. 

Read Between Calcutta aDd Haldia 
Ports 

122. Shrl N. M. Deb: Will tile 
Minister of Trausport and CommllDi-
catiOllS be pleased to sta te the time 
when the construction of Road be-
tween Haldia and Calcutta ports will 
be taken up 8Illd completed? 

The Minister of State in the Minis-
try of Transport aDd Communications 
(Shri Raj Bahadur): The Government 
of India have no scheme for construc-
tion of road between Haldia and 
Calcutta ports. The State Govern-
ment are, however, understood to be 
improving an existing road between. 
Haldia port and Kolaghat which is 
connected with Calcutta by National 
Highway No.6. 

Dietary Atlas of India 

123. Shrl N. M. Deb. Will the 
Minister of Health be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 2798 on the 25th April, 1961 
and state the progress made in the pre-
paration of the Dietary Atlas of 
India by the Indian Council of Medi-
cal Research? 

The Minister of Health (Shri Kar-
markar): Basic docuznents and avail-
able information on dietary studies 
received from some of the State Gov-
ennments and other sources have been 
passed on to the Nutrition Research 
Laboratories, Hyderabad. The extent 
to which the available information 
can be utilised and whether fUIther 
studies are necessary for the prepa-
ration of the atlas are under exami-
nation. 

Applications for Industrial Power 
Load In Delhi 

1M. Shrl Balraj Madhok: Will the 
Minister of Irrigation aDd POWIII" be 
pleased to state: 

(a) how many applioatioos for en-
bancement of industrial power load 
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to 20 lIP. for small scale industries 
. in Delhi were received. by the DeIhl 
Administration in 1960; 

(b) how many have been sanction-
ed., how many are still pending with 
reasons thereof in view of Govern-
·ment's policy to encourage and give 
·preference to small scale industries; 

(c) whether Government will state 
when the industrial power could be 

1II1pplie<1 to tnose applicants; and 

Cd) to how many medium and large 
ilCale industries the industrial power 
was sanctioned.' in the above period! 

The MinIster of IrriptiOD aa4 
:Power (Ddz Mohammad Ibrahlm) : 
(a) 5l. 

(b) and (c). 9 applications were 
-!8nctioned, 25 rejected, IIIDd 17 are 
;lending. 

Because 01 acute shol'tage of power 
the Chief Commissioner, Delhi, de-
sired. to ascertain the number of such 
applicants whose requirements were 
~enuine. A Press note was issued by 
the Delhi Administration on the Z7md 
.June, 1960, advising those applicants 
whn had applied prior to the 31st 
January. 1960. to apply afresh, giv-
ing particulars of the previous appli-
cations. The 25 rejected applications 
included. 14 applications whirh were 
not made in response to this Press 
note. The remaining 11 were not 
.found to be deserving cases. 

17 applicants whose cases are 
peno1ing have been advised to pro-
duce licences from the Municipal 
Corporation of Delhi permitting them 
to run their industries in the area 
cnncemed. 

(d) No separte record for small 
·scale, medium amd large scale indus-
tries Is maintained by the local Ad-
ministration. However, power loads 
above 20 H.P. were sanctioned to 13 
industries during the period in ques-
tion. Out 01 these, 12 consumers 
were permitted to use load during 
night only. 

NOD-AvaiJabUUy of ForwardbIc 
Notes in DelhI 

125. Shri Balraj Madhok: Will the 
Minister of BaIlways be pleased. to 
refer to the reply given to Starred 
Question No. 94 on the 21st Novem-
ber, 1961 regarding non-availability 
of forwardiing notes for booking goods 
in Delhi and state: 

(a) whether Government have since 
received. representations to the fad 
that these forwarding notes are actu-
ally not easily available with the 
railway staff but are available in 
abundance either privately with the 
ata1f or with the brokers who sell 
these on high prices; and 

(b) if so, what steps Government 
propose ,to take to remove this diJII-
culty and malpractice? 

The Deputy Minister for RaDwan 
(Shri S. V. Ramaswamy): (a). Yes. 
A couple of complaints in this re-
gard were received. only after 1st 
January, 1962, when the revised 
forms of Forwarding Notes were in-
troduced. 

(b). During January and February 
1962, 'as many as 1,44,400 forms of 
Forwarding Notes haVe been sup.. 
plied. to the Delhi Parcel Office, the 
New Delhi Parcel Office and the New 
Delhi Goods Shed to ensure that the 
stock In hand is adequate. Stringent 
instructions have also been issued. to 
ensure that no person is given For-
warding Note Forms in excess of hi. 
demand. As a result of these mea-
sures there is no difficulty !!lOW re-
garding availability of Forwarding 
Notes. However, the matter conti-
nues to be watched to see that no 
difficulty is caused to the trade., 

India-China Pa1'Cel Service 

126. Shri P. G. Deb: Will the 
Minister of Transport IlId CommllJll-
cations be pleased to state: 

(a) whether there is a parcel ser-
vice between India and China trill 
Burma; and 
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(b) if 80, how much business has 
been .transacted so tar since the start 
ot the service? 

The MiDJster of Transport ad 
ColllDlllDicatiollS (Dr. P. Subbara~a): 
(a). Yes. 

(b). The number ot parcels sent to 
ChiIIla since tke introduction ot the 
parcel service tUl 28-2-1962 is 10,~0. 
Information regarding the number 01 
parcels received from China is not 
available as they are received through 
the intermediary 01 several di1ferent 
countries although they are sent to 
China only through Burma. 

Colourlsation of Vaaupatt 

127 J Shri P. G. Deb: . L Shri D. C. Sharma: 

Will the Minister of FOOd aDd 
Apiculture be pleased to refer to the 
reply given in Starred Question No. 
650 on the 7th December, 1961 and 
state: 

(a) whther there bas been any fur-
ther progress regarding the colouri-
sation of Vanaspati; and 

(b) it not, the reasons therefor? 

The Deput~ MiDIBter of Food ad 
Agriculture (Shrl A. M. Thomas): 
(a) . The reserches tor finding a 
suitable colour programmed by the 
Coordinating Committee of experts 
at its last meetialg are in progress. 

(b). Does not arise. 

Manufacture of Diesel Locomotives 

128. Sbrlmati Da Palclaoudhuri: 
Will the Minister of Railways be 
pleased to state: 

(a) whether it is a tact that an 
agreement has been arrived at be-
tween the Government 01 India and 
an American firm for the manufac-
ture ot diesel locomotives in India; 

(b) if so, the details of agreement 
and the layout of the plant and 
machinery required; and 

(e) the nature of steps proposed to 
be taken to train Indian pE'rsonnel a8 
regards the know-haw for develop-
ing diesel locomotives and diesel 
engines? 

The Deputy MInJster of RailwaYB 
(Shrl S. V. Bamaswam~): (a). Yes. 

(b). The agreement provides tor 
establishing the manufacture of com-
plete diesel locomotives in India 
with the technical assistance of the 
American firm. Details of the plant 
and machinery layout etc. are under 
consideration. 

(c) Selected .nucleus personnel will 
be sent for training in America. A 
complete scheme will be evolved tor 
training artisans and supervisors in 
the Diesel Locomotive Works in India. 

J'UDlor Staff COlIDdls 

129. Shrl P. C. a.-Jl: Will a.. 
Minister of CommUDI~ DevelClplDeDi 
aDd Cooperation be pleased to state: 

(a) the number of the recommen-
dations made by the Junior Staft 
Councils of the departments under 
his Ministry since the constitution of 
these councils, year-wise; 

(.b) how many of them have been 
implemented; 

(c) how many ot the recommenda-
tion have been held in abeyance for 
more than one year; and 

(d) how many have been rejected 
by the departments and. on what 
grounds? 

The Depu~ MInIster of COJDmIIIll~ 
Developmeut and Cooperation (ShrI 
B. S. MurthT): (a) to (d). A state-
ment is placed on the table of the 
House. [See Appendix I, annexure 
No. 32]. 

Junior StaJf COIIDCI18 

130. Shri P. O. Borooah: Will the 
Minister of Food and Agriculture be 
pleased to state: 
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(a) the number of the recommen-
dations made by the Junior Sta1! 
Councils of the departments under 
his Ministry since the constitution of 
these councils, year-wise; 

(b) -how many of them have been 
implemented; 

(c) how many of the recommenda-
tions have been held in abeyance for 
more than one year; and 

(d) how many have been rejected 
by the departments and on what 
grounds"!' 

The MiDlster of Agriculture (Dr. 
P. S. Deshm.ukh): (a). 

Year No. of Recommendations 
1956 9 
1957 :16 
1958 :12 
1959 14 
1960 28 
1961 26 

(b) 1956 7 
1957 :16 
1958 16 
1959 10 
1960 19 
1961 19 

(c) 6 only. 

(d) 18. For grounds of rejection a 
statement is laid on the Table. 
[See Appendix I, annexure No. 33]. 

.Junior StaJr COUDCUs 

131. Shrt P. C. Borooah: Will the 
Minister of Health be pleased to 
.tate: 

(a) the number of the recommenda-
tions made by the Junior Stall Coun-
cils of the departments under his 
ministry smce the constitution of 
these councils, year-wise; 

(b) how many of them have been 
implemented; 

(e) how many of the recommenda-
tions have been held in abe7_ tor 
man thau ODe 7CU'; and 

(d) how many have been rejected 
by the departments al1d on what 
grounds' 

The Minister of Health (Shrt D. P. 
Kannarkar): (a), (b), (c) and (d). A 
statement is laid on the table of the 
Sabha. [See Appendix I, annexure 
No. 34]. 

.Junior StaJr COlIDclls 

132. Shri P. C. Boroom: Will the 
Minister of Irrigation aDd Power be 
pleased to state: 

(a) the number of the recommenda-
tions made by the Junior Stat! 
Councils of the departments under his 
Ministry since the constitution of 
these councils, year-wise; 

(b) how many of them have been 
implemented; 

(c) how many of the recommenda-
tions have been held m abeyance for 
more than one year; and 

(d) how many have been rejected 
by the departments al1d on what 
grounds? 

The Minister of Irrigation and 
Power (Hafiz Mohd. Ibrahim): (a) to 
(d). A statement is laid on the Table 
of the House. [See Appendix I. 
annexure No. 35]. 

.JllDior StaJr CoIIDCDs 

133. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
state: 

(a) the number of the recommenda-
tions made -by the Junior Staff Coun-
cils of the departments under his 
ministry since the constitution of the 
councils, year-wise; 

(b) how many of them 'have been 
implemented; 

(c) how many of the recommenda-
tions have been held in abeyance for 
more than one year; and 

(d) how many have been rejecte4 
by the departments and on wha\ 
grounds? 
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Th. Deputy Minister of RaIlway. 
rShri Shahuawaz Khan): (a) 

Ca) 1955 5 
1956 5 
1957 9 
1958 5 
1959 15 
1960 9 
1961 13 
1!)62 3 

Total 63 
(b) 54 
(e) 2 
Cd) 7 

These reconunendations could not 
be agreed to as ·they were not in 
accord with the geneNI policy of 
Government or involved relaxation of 
the extant orders and procedures 
applicable to staff in all the Ministries 
of the Government of lndia. 

Junior Staff Councils 

134. Shri P. C. Borroah: Will the 
Minister of Transport and Communi-
cations· be pleased to state: 

(a) the number of recommendations 
made by the Junior Staft Councils of 
the departments under his Ministry 
since the constitution of these councils, 
year-wise; 

(b) how many of them have been 
implemented; 

(c) how many of the recommenda-
tions have been held in abeyance for 
more than one year; and 

(d) how many have been rejected 
by the departments concerned and on 
what grounds? 

The Minister of State in the Ministry 
of Transport and COII1ID1IDieatiODS 
(Shri Raj Bahadur): (a) to (d). The 
infonnation is being collected and will 
be laid on the Table of the Sabha in 
due course. 

Int~grated Plan for Towns and Vlilagel 

135. Shri D. C. Sharma: Will the 
Minist~r Qf Health be pleased to state: 

(a) whether an integrated plan has 
been drawn up by Government for 
healthy growth of towns and villages; 

(b) if so, the details thereof? 

The Minister of Health (Shri 
Karmarkar): (a) and (b): Preparation 
of Master Plans is primarily the con-
cern of State Governments. The Third 
Plan, however, indicates the following 
main ingredients of developmental 
policy, which have to be followed to 
achieve the broad objective of securing 
balanced development between large, 
medium size and small industries and 
between rural and urban areas:-

(i) As far .as possible, new indua-
tries should be. established 
away from large and congested 
cities. 

(ti) In ¢he planning of large indus-
tries, the concept of region 
S'hould be adopted. In eacb 
case, planning should extend 
beyond the immediate environs 
to a larger area for whose 
development the new industry 
would serve as .a major focal 
poinL 

(ill) In community development 
projects or other areas within 
a district, the rural and urban 
components of development 
should be knit into a c0mpo-
site plan based in each case on 
schemes for strengthening 
economic inter-dependence 
between tawns and the sur-
rounding rural areas. 

(iv) Within each rural area the 
ef!ort should be to secure a 
diversified occupational pat-
tern in place of the present 
extreme dependence on agri-
culture. 

Stamp to COID..."Ilemorate Liberation 01 
Goa 

136. Shrl D. C. Sharma: Will the 
Minister of Transporl aDd Communi-
eatlonsbe pleased to state: 

(a) whether there is any proposal 
under consideration of Government to 
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issue a stamp in commemoration ot 
the liberation of Goa; and 

(b) if so, the details thereof? 

The MiDister of TraDsport and C_-
man!cations (Dr. P. Sub1lara7an): (a) 
Yes, Sir. 

(b) Details are being worked aut. 

Integral Coach Factory Perambur 

131. Shri D. C. Sharma: Will the 
MiIrister of Railways be pleased to 
&tate: 

(a) the latest position with regard 
to the proposal to build rail cars and 
other varieties of passenger coaches in 
the In<tegral Coach Factory, Perambur; 
and 

(b) the reasons fOr delay in finalis-
Ing the proposal? 

The Deputy MinIster for RailwaYII 
(Shri Shah Nawaz Khan): (a) A deve_ 
lopmental order for 31 Broad Gauge 
and 33 Metre Gauge Diesel Rail Cars 
was placed on the Integral Coach 
Factory, Perambur in March 1961. 
The preparation of designs /llld speci-
fications fOr these rail-cars is in hand 
and it is expected that their manufac-
ture will be taken up towards the end 
of 1964-65. The manufacture of other 
new types of Passenger Coaches will 
be taken up during the earlier period. 

Besides Broad Gauge Third Class 
Coaches, the Factory has built Broad 
Gauge Third Class Sleeper Coaches 
and Third Luggage and Brake-vans 
(TLRs). They are currently building 
Board Gauge First Class coaches. 

The building of Board Gauge com-
posite First and Third cl3S'! coaches 
and Broad Gauge Electric Multiple 
Unit Coaches has been programmed 
to commence from April 1962 and 
November 1962 respectively. 

The construction of Metre Gauge 
Passenger Coaches (Third Class, Third 
class sleeper and First class COiBches) 
has been programmed to be taken up 
early in 1963-84. 

(b) There has been no delay in fina-
lising the proposal. 

C.B.S. Scheme 

138. Shri D. C. Sbarma: Will' the 
Minister of Health be pleased to state: 

(a) whether Government propose to 
extend the Contributory Health Ser-
vice Scheme to Amritsar and 
Ludhiana; 

(b) if so what will be the recurring 
expenditure to be incurred on the ex-
pansiOn Scheme; and 

(c) what is the number of beneficia-
ries at these places? 

The Minist~r for Health (Shd 
Karmarkar): (a) No. 

('b) and (c). Do not arise. 

Road Board 

139. Shri D. C. Sharma: Will ~he 
Minister of TraJlSPOri and Communi-
catioDS be pleased to refer to the 
reply given to Unstarred Question 
No. 1114 on the 4th December, 1961. 
and state: 

(a) the progress since made in the 
consideration of the proposal to set 
up a Road Board at the Centre: and 

(b) the details thereof? 

The Minister 01 State in the Minis-
try of Transport and CommUDicatiODS 
(Shri Raj Bahadur): (a) and (b). The 
proposal to set up a Road Board at 
the Centre involves an issue of policy 
and raises some legal and adminis-
trative problems which require care-
ful examination. The matter is 
under the active consideration of 
Govelnment but a decision is expect-
ed to take some time. 

Indus Water Treaty 

140. Shri D. C. Sharma: Will the 
Minister of Irrigation and Power be-
pleaSed to refer to the reply given to 
Starred Question No. 376 on the 11th 
August, 1961 and state the latest posi-
tion on the working of Indus Water 
Treaty, 1960? 

'!'he MiDIster of IrrIption ana 
Power (HafIz MoM. ·lbrahim): Since 
then, three more meetings of the 
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Permanent Indus Commission have 
been held. The Commission has also 
conducted ten inspection tours of 
works and sites in the Indus Basin in 
India and in Pakistan. 

HGUSing Accommodation for P. It T. 
Sta1r, BikaDer 

141. Shri KanIi SlDghJi: Will the 
Minister of TraIIsport aDd CommuDi· 
eatioll8 be pleased to state: 

(a) whether it is a ~act tha.t there 
is great hardship experienced by the 
staff of the Posts and Telegraphs De-
partment in securing suitable hous-
ing accommodation in Bikaner at 
reasonable rent; 

(b) whether there was once a pro-
posal to have a Posts and Telegraphs 
Department Colony at Bikaner; 

(c) if so, at what stare is the pro-
posal at present; and 

(d) when the same is likely to be 
implemented? 

The MIDister of Transport and 
CommunicatiODS (Dr. P. Subbarayan): 
(a) to (d). The construction of ten 
units of quarters is nearing comple-
tion. A proposal for acquiring one 
acre of land has been approved and 
construction will be taken up as SOOD 
as land becomes available. 

Travel Agents 

142. Shri P. C. Deb: Will the Min· 
Ister of Transport and CommuDiea-
dons be pleased to refer to the reply 
to Unstarred Question No. 1177 &iven 
on the 4th December, 1961 and state: 

(a) the details of the applications 
received by Government for recogni-
tion of Travel Agents; and 

(b) the decision taken in each 
case? 

The Minister of State in the MiDia-
e:r,. of Transport and CommuDicatiODll 
(Shrl Raj Bahadur): (a) and (b). In 
all fifty-four applications for recog· 
mtlon as Travel Agents have been 
received. The applications are l.-eing 

scrutinised and no 1Inal decision has' 
yet been taken in the matter. 

Minor Irrigation Scbemes m Tripara. 

143. Shri BaDphi Thakur: Will the 
Minister of Food and Agriculture be-
[lleased to state: 

(a) whether proper assessment has· 
been made to implement.the minor 
irrigation schemes in Tripura during 
the Third Plan period both in plain 
and Tillaland; and 

(b) if so, details thereof, sub.divi--
sion-wise? 

TIle Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) and (b). Yes. 
A statement showing sub-division-
wise details of the Schemes already 
Investigated and under execution is 
laid on the Table [See Appendix 1,. 
flllllexure No. 36]. 

Marder on TraJn OD GrIUId Chord 

1M. Dr. Samantsinhar: Will the 
Minister of Railways be pleased to-
state: 

(a) whether any clue could be 
found out regarding the man mur-· 
dered in the evening train on the 
Grand Chord on the 25th December. 
1961; 

(b) what is the progress of inves-
tigation; and 

(c) what steps have been ,taken for 
the safety of the passen&ers particu-
larly on that line and elsewhere on 
other railways after this daring ins-
tance? 

The Deputy Minister of Railways-
(Shri Shalmawu Khan): Presumably 
the Hon. Member is referring to the 
incident in whiCh 4 persons lost their 
lives, while travelling by 9 Up Doon 
Express between December 29 and so. 
1961, on the Howrah-Moghalsarai 
Grand ChOTd Section of the Eastern 
Railway. The required information la-
as follows:-

(a) and (b). Yes Sir. Police investi-
gations have so far resulted in the ar-
rest of 3 criminals responsible tor· 
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this crime and efforts continue to ap-
:prehend .the remaining culprits also. 

(c) Some of the precautionary mea-
sures adopted for the safety of the 
passenger. on the Grand Chord Sec-
tion (EjRly.) as also elsewhere are 
detailed in the statement laid on the 

"Table. 

Statement 

1. All night trains in Bihar are 
being escorted by police; 

2. a Squad of one Inspec.tor, one-
Sub-Inspector, two Head Rakshaks 
and six Rakshaks of Railway Protec-
tion Foree has also been deputed to 
travel in plain clothes on selected 
trains between Asansol-Kodarma and 
Asansol-Durgapur with a view to 
surprise criminals and apprehend 
suspicious characters at night time. 
This arrangemen.t is to assist G.RP. 
as a temporary measure; 

3. a meeting of police officers of 
Bihar was held wherein ways and 
means have been devised for provid-
ing greater safety to the travelling 
public; 

4. a high level meeting with tne 
Inspectors-General of police of cer-
tain States was held fOr improving 
effectiveness of the security measures 
by .the Government Railway Police; 

5. the Intelligence Branch of RP.F. 
have instructions to keep close !ur-
veillance on the criminals operating 
on Railways and to pass on to the 
G.RP. all intelligence colected by 
them; 

6. close co-operation between 
RP.F., G.RP. and the State P,:ice 
is maintained at all levels tor the 
effective prevention and detection of 
crime. 
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12.l5 hrs. 

MOTIONS FOR ADJOURNMENT 

Mr. Speaker: I have received notkle 
01 an adjournment motion. 

Shri S. M. BaDerjee (Kanpur): Sb:, 
I have g;ven notice of this adjourn-
ment motion because there have beea 
three derailments on the 17th Marcia 
itseif. Two men have died in a train 
derailment between Ichchapuram and 
Jhadupudu sta.ions of the Soutll 
Eastern Railway. There was another 
train derailment where 5,000 passen-
gers were held up and it is said lJa 
the newspaper reports that this is the 
sixth accident during the last 20 days 
en the Grand Chord section of till! 
Eastern Railway and the PTI corres-
pondent who visited the site of th2 
a.ccident found scares of passengelS 
suffering from hunger and thirst. Ii 
means that they were not supplied 
even with wa.er or food and thera 
were n~ hcilities available for firs'-
aid. There was a third derailmenl 
in the Northern Railway. I would 
like to know the causes of these dB-
railments. After we discussed thll 
que,tion of accidents more accidents 
h~v. taken place. There have heea 
thrpe accidents in one day. 1 call 
appreciate their anxiety to see that 
accidents do not take place. I woulcl 
re'lu"st vou, Sir. to kindly admit this 
adjournment motion so that we IIlIT 
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[Shrl S. M. Banerjee] 
~ a chance to discuss it further and 
Bee how we can avoid more accidents. 

Shri Vajpayee (Balrampur): Sir, I 
have also given notice of an adjourn-
ment motion in regard to the railway 
accident which occurred in 17th 
March. 

Mr. Speaker: It is the same one. 

Shri Vajpayee: Yes. But it is not 
clear from the Press reports whether 
the bridge collapsed or the engine 
was d~railed. Had it been a passen-
ger train the loss of lives would have 
been very tremendous. 

The Minister 01 Railways (Shri 
lagjivan Ram): Sir, according to 
your directions, whenever there is 
any major accident I on my own 
come to the House and make a state-
ment. It so happened that there had 
be~n on the 17th March three derail-
ments on three railways--one on the 
South Eastern Railway, one on the 
Eastern Railway and the other on 
the Northern Railway. I will give 
briefly whatever information I have 
with me about these derailments. 

On 17-3-1962 at about 11.40 hours 
while Goods Train No. 514 A Dn. 
which was running from Jhadupudu 
to Ichchhapuram on the Khurda Road 
district of the South Eastern Railway, 
its train engine and the 16 wagons 
behind it derailed and capsized and 
were thrown into the nala at mile 
392118-19 at bridge No. 1052 after 
breaking down the Waltair end abut-
ment and pier No. 1 and damaging 
pier No.2. 

As a result of the accident, the 
driver and first fireman were re-
moved from the engine with severe 
burns and later both expired. A 
gangman who was working at the site 
was also killed. Besides, 12 other 
persons-all railway men-were in-
jured, two of them grievously. 

Prim!1 f!1cie it appears--the enqu'ry 
has not been held-that re-railing 
work was in progress on the bridge 
and for that purpose, a block had 

been obtained from 9.00 hours to 11.00 
hours on 17-3-1962. Before, however, 
the rail closures had been ~ut in, the 
block was removed by the officers in 
charge of the work. Further investi-
gations are being made into the cause 
of the accident. The bridge itself 
did not collapse. 

The other was on the Eastern Rail-
way about which Shri Banerjee has 
raised a question on the basis of 
some Press news as to how 5,000 per-
sons were stranded at such a very 
important station. It is not believable 
that at that station-Mr. Banerjee 
also knows that station-this would 
happen. I will reQuest him to exer-
cise his own imagination whether at 
a station like Gaya there will be 
scarcity of water. 

Shri Hem Barna (Gauhati): The 
newspaper report says that they had 
to pay two annas for a glass of water. 

Shri lagjivan Ram: have seen 
it. That is why I am requesting my 
hon. friend, Shri Banerjee, to exercise 
his own imagination. He also knows 
the station. 

Shri S. M. Banerjee: The PTI cor-
respondent gives that news item. 

Shri lagjivan Ram: That is why r 
am making that. request. I am now 
giving the details. After that, I will 
leave it to Shri Banerjee to infer 
whether what has been stated in the 
newspapers can be correct or not. 

Shri Hem Barna: It can be verified. 
Why should we exercise our imagi-· 
nation in respect of facts? 

Shri lacjivaD Ram: If the hon. 
Member shows a little patience, I 
will read out the statement. Further. 
I am not yielding the floor. 

Mr. Speaker: Let ,the hon. Minis-
ter make his statement. 

Slu1 llUI"JivaD Ram: On 17-3-196% 
at 21.10 hrs. while 337 Up Sealdah-
Kiul-Gaya passenger was ·being ado. 
mitted into Manpur station on Grand 
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Chord Section 101' Eastern Railway, 
the engine derailed of all wheels 
blocking Up and Down lines. The Up 
line was cleared at 1.20 hrs. and single 
line working was introduced. I will 
again emphasise the significance of 
the time factor. The Down line was 
cleared at 10.35 hours and double line 
working was introduced with a speed 
restriction. The General Manager, 
Chief Engineer and Chief Mechanical 
Engineer who were on inspection at 
Gaya supervised the restoration ope-
rations. The cause of accident is 
under investigation. 

I will make enquiries about what 
has appeared in the newspapers but, 
on th2 very face of it, when the 
derailment took place at 21 hours and 
the single line work was restored at 
1 O'clock in the morning, it is not 
conceivable that 5,000 people would 
have accumulated at the station. 
Anyhow. I will make investigatiOns 
about that point. 

Shri S. M. Banerj~e: Another ques-
tion which arises out of this should 
bE' t~ko!l into account. This is the 
sixth accident on the Grand Chord 
line during the last twenty days, ac-
cordng to some reports. Is it true 
or not? 

Shri Jagjivan Ram: There have 
been a few derailments in the Eastern 
Railways but, fortunately, most of 
them were in respect of goods train. 

Now, the third accident that took 
place was on the Northern Railway, 
011 17-3-1962. 

Shri S. M. Banerjee: It was in the 
North East Frontier Railway. 

Shri Jaglvan Ram: What I have 
got here is about the accident in the 
Northern Railway. 

Shri S. M. Banerjee: That is the 
fourth one. 

Shri Jagjlvan Ram: This is what I 
have got. 

Shri Hem Barua: The hon. Minis-
ter seems to forget Assam. 

Shri Jagjivan Ram: At 6'58 hours 
on 17-3-1962 M-8 Dn. pick up goods 
while being received at line No. 1 at 
Murshadpur next to Najibabad at 
8aharanpur-Moradabad section en-
tered the sand hump, resulting in the 
derailm~nt of engine No. 12591 CWD 
of all wheels and derailment and 
capsizing of loco rest van next to en-
gine and 7 other wagons. Two fire-
men in the rest van jumped off and 
received minor injuries. The cause 
is under investigation and an Assis-
tant Officers' Enquiry has been ord-
ered. That is all the information 
that I have got in my possession. 

Shri S. M. Banerjee: The third ac-
cident which I mentioned in my ad-
journment motion pertains to the 
North Eastern Railway. The news-
paper says: 

"The driver and the firman of 
a Katihar-bound goods train were 
injured when the engine and the 
four wagons immediately ·behind 
it went off the track between 
Kumedpur and Lava stations 
on the Katihar-Khejuriaghad sec-
tion of the North East Frontier 
Railway last evening, according 
to a report received here today. 

The derailment followed a !head-
on collision between the engine 
and a push trolley loaded with 
railway sleepers, the report said. 

Train services on this section have 
been suspended." 

So, according to the Minister's ver-
sion, the third accident that he nar-
rated was something different from 
what I have mention in my adjourn-
ment motion. Then, this is the fourth 
accident. Has he any information 
about the fourth one? 

Shri Braj Raj Singh (Ferozabad): 
There is a fifth also. 

Shri Jagjivan Ram: So far as the 
accident which 8hri Banerjee pointed 
out is concerned, I will make enquir-
ies. 
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Mr. Speaker: Nonnally it is the 
practice to bring to the notice of the 
House accidents which involve the 
death of any passengers or even the 
persons who are running the trains. 
The adjournment motion reads: 

"Immediate need to discuss 
three derailments of Passenger 
and Goods trains on 17th March 
1962 resulting in death of two 
persons and serious injury to 
many," 

Shri Vajpayee referred to the col-
lapse of the bridge. The hon. Minis-
ter has stated that the bridge did not 
collapse but some block was removed 
by the officer. The matter is under-
investigation. It is rather unfortu-
nate that this accident should have 
occurred. The hon. Minister would 
kindly lay a statement on the Table 
of the House or give further infor-
mation as soon as the enquiry IS over. 

Shri Jagjivan Ram: Yes, Sir. I will 
ascertain the facts and as soon as 
any information is received, I will 
lay it on the Table of the House. 

Mr. Speaker: So far as the other 
derailments are concerned, about five 
or six of them, whatever might be 
the reason, they are highly regret-
table. 

An Bon. Member: Only four. 

Mr. Speaker: Even if it is four it 
is bad. lido not know who is' to 
blame for this, the engine driver or 
the person who was in charge of lay-
ing the route. The hon. Minister can 
only manage them. But it is equally 
the duty of hon. Members who are in 
charge of various trade unions also 
to advise them to do their work much 
better. It is a misfortune of misfor-
tunes. Of course, I allow all hon. 
Members to put questions about the 
working conditions etc. of the rail-
way workmen. Though the hon. 
Minister is in charge of railways and 
is bound to explain everything to this 
House, I think it is the responsibilitJ" 

of other hO'll. Members p!lSO--Jl am 
not now referring to Shri Banerjee 
and I do not know whether he is 
connected with the railwaymen'. 
union or not-who come here and 
raise questions about the salaries and 
working conditions of the railway-
men to advise the railway workers 
to render better service. If only they 
had been careful and vigilant, these 
derailments would not have taken 
place. The hon. Minister cannot be 
taken to task for the indifference of 
the workmen. Of course, I will al-
ways allow opportunities to hon. 
Members to raise the question' of the 
grievances of the workers, and they 
can do whatever they can for them. 
At the same time, they must also ad-
vise them to render better serVice to 
the community. It is a misfortune of 
misfortunes. Whether a fireman 
dies or an engine driver dies, there 
is a death of somebody who belongs 
to this country. I am really sorry 
this has happened. Hon. Members 
who are in charge or who are in a 
position fortunately to advise the 
workers must tell them that they 
would take up their cases with res-
pect to emoluments etc. only ·if they 
render better service to the communi-
tJ". 

Shri P. K. Deo (Kalahandi): But 
Mr. Banerjee's union is not recognised. 

Shri S. M. Banerjee: I very well 
appreciate your advice, Sir. We have 
:j)een advising the railway workers to 
do better and better service. We have 
~en pleading in this House that the 
trade union representatives should be 
associated with this committee where 
they discuss accidents etc. Then only 
the committee would be in a better 
position to discuss the rolling stock, 
the condition of engines etc. There-
fore, the All India Railwaymen's 
Federation should be associated with 
this Committee. Otherwise. it will 
be dQing an injustice to them. 

Mr. Speaker: Is derailment one of 
the methods by which the Govern-
ment should be forced to have a re-



Papers PHALGUNA 28, 1883 (SAKA): Laid on the Table 

presentative of workmen? These two 
ought not to be connected. Can we 
say that this is one of the methods 
of forcing the Government to have a 
representative in the committee and 
until then the derailments will go 
on? The suggestion will be looked 
into by the hon. Minister. At the same 
time, the derailments ought not to be 
allowed to continue mE'rely because 
the representative of workmen are not 
there in the committee. 

Shri Jagjivan Ram: Perhaps Shri 
Banerjee has referred to the com-
mittee that we have set up under the 
chairmanship of Dr. Kunzru. I will 
pass on his suggestion to the Com-
mittee that the reprosentatives of 
the All India Railwaymen's Federation 
may be examined by the C~mitfee. 

Mr. Speaker: If they are associated 
with .the committee then there will 
not ·be much difficulty. 'In view of the 
statement of the hon. Minister, I do 
not think it is necessary to allow the 
adjournment motion. 

1%.30 hrs. 

PAPERS LAID ON THE TABLE 

REPoRT OF THE IMPORT AND EXPORT 
POLICY COMM1TTEE 

The Minister of Commerce and in-
dustry (Shri K. C. Reddy): Sir, I 
beg to lay on the Table a copy of 
Report of the Import and Export 
Polcy Committee. [Placed in LibraT1/. 
See No. LT-3547/62]. 

NOTIFICATIONS ISSUED UNDER THE DEI.m 
DEVELOPMENT ACT, 1957 

The Minister of Health (Shri Kar-
markar): Sir, I beg to re-Iay on the 
Table a copy each of the following 
Notifications under section 58 of the 
Delhi Development Act, 1957:-

(i) The Delhi DevelopmEilt 
(Management of Properties) 
Regulations, 1961 published in 
Notification No. S.O. 1338 
dated the 10th June, 1961. 

[Placed in LibraT1/. See No. 
3102/61] 

(ll) The Delhi Development 
(Betterment Charge Arbitra-
tion) Rules, 1961 publishc-i in 
Notification No. G.S.R. 11-11 
dated the 9th September, 
1961. [PlaCed in LibraT1/. See 
No. LT-3338j61] 

(iii) The Delhi Development 
Authority (Salaries, Allow-
abcell and Conditions of Ser-
tive) Regulations, 1961 pub-
lished in Notification No. S.O. 
2226 dated the 16th Septem-
ber, 1961. [Placed in Lib-
raT1/. See No. LT-3339/61] 

NOTIFICATION ISSUED UNDER THE MOTOR 
VEHICLES AcT, 1939 

The Minister of State in the Minis-
try of Tra.asport and Communications 
(Shri Raj Bahadar): Sir, I beg to 
lay on the Table a copy of Notification 
No. F. VIII (G)-MV /61 published in 
Tripura Gazette dated the 25th NovGm-

ber, 1961 making certain amerrlment 
to the Tripura Motor Vehicles Rules, 
1954, under sub-section (3) of section 
133 of the Motor Vehicles Act, 1939. 
[Placed in Library. See No. LT-3548/ 
62] 

NOTIFICATION ISSUED UNDER THE ESSEN-
TIAL COMMODITIES ACT, 1955 

The Minister of Food and Agricul-
ture (Shri S. K. Patil) : Sir. on 
behalf of Shri A. M. Thomas I beg 
to lay on the Table a copy of Notifi-
cation No. G.S.R. 67 dated the 13th 
January, 1962 making certain further 
amendments to the Vegetable Oil Pro-
ducts Control Order, 1947, under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955, [Placed 
in LibraT1/. See No. LT-3549/62] 

NOTIFICATIONS ISSUED UNDER THE DIs-
PLACED PERsONs (COMPENSATION AND 

REHABILITATION) ACT, 1954. 
The Deputy MinIster of RehabW-

taUOIl (Shri P. S. Nasbr): Sir, I 
beg to lay on the Table a copy each 
of the following NotiflcatioDs UDder 
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mb-section (3) of section 40 of the 
Displaced Persons (Compensation and 
Rehabilitation) Act, 1954, making 
certain further amendments to the 
Displaced Persons (Compensation and 
Rehabilitation) Rules. 1955:-

(i) G.s.R. No. 1454 dated the 9th 
December, 1961. 

(li) G.S.R. No. 1480 dated the 16th 
December, 1961. 

(iii) G.s.R. No. 1538 dated the 
30th December, 1961. 

(iv) G.S.R. No. 96 dated the 20th 
January, 1962. 

[Placed in Library. See No. LT-
3550/62] 

U'S! hrs. 

OP!N[ONS ON BILL 

SIDi Snbbiah Ambalam (Rama-
JIIlthapuram): Sir, I beg to lay on 
the Table Paper Nos. I and I1 to the 
Bill further to amend the IDndu Suc-
eession Act, 1956 which was circulated 
for the purpose of eliciting opionion 
thereon by the direction of the House 
on the 22n.d April, 1961. 

lZ.IZ! hrs. 

ESTIMATES COMMITTEE 
HUNDRED AND FIrrY-sEVENTH REPORT 
8IIri Dasappa (Bangalore): Sir. I 

bet to present the Hundred and Fifty-
eventh Report of the Estimates Com-

mittee on the Ministry of Commerce 
aDd Industry-National News print 
and Paper Mills Limited (Reports and 
Acceunts). 

lZ.IZlbrs. 
PUBLIC ACCOUNTS COMMITTEE 

FORTY-FIBST REPORT 

SIIri C. R. Pattalthi Raman (Kum-
OIilkonam): Sir, I beg to present the 

Forty-first Report of the Public Ac-
counts Committee on the Excesses 
over Voted Grants and Charged Ap-
propriations disclosed in the Appro-
priation Accounts (Civil), 1959-60. 

12.32i hrs. 
RESIGNATION OF MEMBERS 

Mr. Speaker: I have to inform the 
House that Sarvashri R. S. Arumugam, 
K. R. Sambandam and Resham La1 
Jangde have resigned their seats in 
Lok Sabha with effect from the 17th 
March, 1962. 

lU3 hrs. 

BUSINESS ADVISORY COMMl'I'I'.l!!B 

SIXTY-NINTH REPORT 

Shri Bane (Buldana): Sir, I beg 
to move: 

"That this House agrees with 
the Sixty-ninth Report of the 
Business Advisory Committee 
presented to the House on the 16th 
March, 1962." 

Mr. Speaker: The question is: 

''That this House agrees with the 
Sixty-ninth Report of the Business 
Advisory Committee presented to 
the House on the 16th March, 
1962." 

The motion was adopted. 

;:
3A hrs. 

MOTION ON ADDRESS BY THE 
PRESIDENT-contd. 

Mr. Speaker: The House will now 
take up further consideration of the. 
following motion moved by Dr. Sus-
hila Naya on the 15th March, 1')62, 
namely:-

"That an Address be presented 
to the President in the following 
terms:-
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'That the Members of the Lok 
Sabha assembled in this Session 
are deeply grea teful to the Presi-
dent for the Address which he has 
been pleased tr. deliver to both 
the Houses of Parliarr.ent assem-
bled togetner on the 12th March, 
1962' n. 

.and the amendments moved thereon. 

I may inform the House that out of 
1 hour and 45 minutes now left the 
hon. Prime Minister may take an 
hour and 45 minutes will be at the 
disposal of hon. Members to speake. I 
will call UPOn the hon. Prime Minister 
at 3 o'clock. After hon. Members have 
spoken for 45 minutes, that is, at 1·15 
P.M., the house will take up the Sup-
plementary Demands for Grants. 

Shri P. K. Deo was in possession of 
the House. He may continue his 
speech. 

Shri P. K. Deo (Kalahandi): Mr . 
.speaker, Sir, the other day I was deal-
ing with the question of expenses in 
connection with the elections. Coming 
to the other aspect of the elections I 
would like the House to consider the 
various malpractices that have been 
resorted to in the last elections as 
also .the manner in which voters were 
tempted. I would say the voters were 
bribed with cash and promises and 
donations to the various clubs, recrea-
tion centres, schools and temples. 

Due to the way official pressure used 
to further the electoral ends of the 
party in power I would say the 
entire election has proved to be a big 
scandal. 

12.35 brs. 

ISHRI MULCHAND DUBE in the Chair] 

It was a regular feature m my 
constituency that purchasing agents, 
merchants, licencees and permit and 
quota holders had been moving freely 
and in " rna£t franHc way with bags 
of cash in order to purchase votes. 
The gearing up of the administrative 
maChinery to ensure the election 
successes of the party in power would 
be manifest from the following facts. 

In my constituency Block Deve~ 
ment Officers organised block exhibi-
tion meetings where Congress candi-
da :es and Ministers could go and add-
ress the public. Many ionstances haft 
come to my notice where P.W.D 
officers, civil supplies officers and 
forest officers were most shamelessly. 
asked to procure jeeps and cash from 
their contractors for the election pur-
poses of the party in power. 

The conjunction of the eig'ht planets 
was a blessing in disguise for the party 
in power. As you know, in every 
village yagnyas were performed. 
Milnisters and Congress candidates 
who could hardly draw 200 men far 
their public meetings took advantage 
of the gatherings in yagnyashalas and 
approach the voters. The made SlID)-

ptuous donations to the various yag-
·nya committees and made the voters 
vow to vote for the Congress Party 
candidates. 

Where persuasion and temptatiOD 
failed a threat was held out for start-
ing prosecutions against encroach-
ments under various pretexts, for the 
forfeiture of various forest rights and 
for harassment by sales-tax and com-
mercial tax officers. Last of all ... 
the threat that no development work 
would be taken up if they did DOt 
vote for the Congress. Particularly 
in my State where the Congress Party 
has been saddled in power till 196'1 
they could fully utilise that position 
and could go to that extEnt of can-
vassing. 

We learnt of instances where liquor 
had been distributed to purchMe 
votes. 

Shri Ty~ (Debra Dun): You 
must be talking of your personal ex-
perience. 

Shri P. K. Deo: No, it was thIe 
Congress candidate who did it. We 
also learnt of iIIlstances where glllJllDli;.. 
ous film stars were engaged for CUl-
vassing for the Congress candidates. 
In some cases personalities with sex 
appeals and pin-up girls were used 
for procuring votes . 



-931 Motion 011 MARCH 19, 1962 Address btl the 
President 

SUi TyagI: Nobody can commit the 
folly of giving drinks to voters 
because they would commit mis,akes 
when they are drunk li'nd might mark 
the ballot paper wrongly. 

.Shri P. K. Deo: It was given after-
wards. 

The booths and the polling stations 
where the Congress was defeat 
ed in the ]IIlid-term elec.ions were 
chimged most arbitrarily against the 
protests of the opposition parties. Last 

but not the least the noting down of 
the number of the ballot paper against 
the voter's name in the working copy 
at the electoral roll in the booth by 
the Presiding Officer did not keep 
the entire voting system a secret; 
rather it provided an opportunity to 
the party in power to threaten the 
v.aJ.ers with victimisation in future. 

AlI these tactics resorted to by the 
party in power created utter confu-
s101LL and chaos in the minds of the 
electors and they could not exercise 
their discretion freely. They had to 
exercise their voting power under 
duress. There was confusion bet-
ween the National Flag and the 
Congre-ss flag. There was confusion 
betwee:~ the Congress Party of today 
lind :lI.lahatma Gandhi's Congress 
Party. There was confusion between 
the Congress as a political party and 
ibe Congress as the Government. Some 
time back a new theory was expound-
ed on the floor of the Orissa Legisla-
tive Assembly by the Chief Minister 
at Orissa that the Party and the Gov-
ernment are one and identical. Such 
utterances are often heard in commu-
Dist countries where the party and the 
Government are equated together. 
But in a democratic set-up as in this 
country to say that the party and the 
Government are just one and identical 
~ not look nice. 

Last of all comes the jugglery of 
'CIIIlnting. Shri D,andekar, a Swatan-
fraandidate who won by 1,500 
votes in the ftrst counting had to lose 
by 500 votes in the recount. In the 
neigJJ.bouring constituency 8hri Vaj-

payee's, a Jan Sangh candidate, result 
did not change in spite of a recount. 
We have seen that in all cases of re-
count it was an advantage to the rul-
ing party. 

Shri Tyagi.: How? The count is a 
mathematical process of addition; there 
cannot be any change in it. 

Shri P. K. Deo: That is what has 
happened. 

Just prior to the general election 
a National Integration Conference was 
held under the auspices of the Prime 
Minister in Delhi and most of the 
leaders of the oppositIon parties were 
invited to participate in it. That Con-
ference, while stressing that "politi-
cal power at any level should not be 
used for furthering personal interests 
of members of one's own party or to 
harm the interests of members of 
other parties" suggested that represen-
tatives of various parties at the State 
and national level should continue to 
endeavour to develop a code of con-
duct and to evolve a machinery of 
mutual conciliation and consultation. 
Though every effort was made in most 
of the States towards this end, I am 
sorry to remark that no initiative was 
taken in my State by the party in 
power, in spite of the suggestion of the 
Election Conunission. 

In my State most objectionable and 
most vulgar posters of very bad taste, 
depicting falsehood and intended to 
misrepresent and to create hatred 
against particular parties and indivi-
duals were displayed in large numbers 
in the mid-term election, and those 
posters were again repeated during 
this general election. I am so glad 
that the Prime Minister has instructed 
the Home Ministry to collect the 
various posters of the opposition par-
ties. I request that a similar instruc-
tion may be given to collect the ob-
jectionable posters, leaflets and pam-
phletes of the Congress Party in my 
State. That would prove file length 
and breadth of the falsehood and the 
depth of meanness and crudeness to 
which the party in power had stooped 
to in the general elections. 
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I would ,be failing in my duty if I 
did not express my regret at the in-
tolerance and allergy of our national 
le,aders towards the Indian press. If 
lndia is proud of anything today it is 
of India's free press. But I am very 
sorry that persons of the stature of 
the Prime lI4inister, the Defence Minis-
ter and the Home Minister went to the 
extent of accusing the press of being 
partial and of mIsrepresenting state-
ments. At the State level the party in 
power went to the extent of stopping 
various advertisements, and in my 
State the Chief Minister during the 
election period stopped the govern-
ment advertisements to the Ganatantra 
paper which is an opposition paper. 
In this wayan attempt has been made 
throughout to strangle public opinion 
and criticism and the free press of 
India. If such things continue, I am 
afraid God alone can save democracy 
in this country. Unless suitable 
methods are devised to check the 
various malpractices and to prevent 
the employment of official and mone-
tary pressure in the elections and for 
making better arrangements for sec-
recy, I am afraid that the entire elec-
tion would become a big hoax and it 
will be the death knell of democracy. 
The election of today, as it stands, is a 
mockery at the poverty, ignorance and 
illiteracy of the Indian people. 

Various complaints have been voic-
ed in this House and also outside 
against these malpractices, and it is 
high time that a high powered com-
mittee should be appointed to probe 
into these allegations. If there is 
sincerity behind the talk of national 
integration, if ,there is sincerity 
behind the prescription of a 
code of conduct and for democratic 
processes, I think the appointment of 
such a committee is overdue. It was 
decided in the National Integration 
Conference that political parties should 
not aggravate their existing differences 
and create tension between themselves 
on the ba.<tis of caste or community 
rather they should try to settle thei; 
differences by conciliatiOn and consul-
tation. The Conference suggested the 
appointment of a machinery for the 
quick examination anel. redreas of 

genuine cases of comp:aints. They may 
be of a linguistic nature. The Mysore-
Maharashtra border dispute has been 
hanging fire for so long. The B.h, 
Orissa border dispute regarding a tiny 
tract, namely Saraikeila and Khars-. 
w,an, has still remained unso! ved. In 
this CO'Ilnection I would like to quote 
a passage from The Times of India 
of yesterday where the Maharashtra 
Governor, Shri Sri Prakasa, in the 
course of the Governor's Address, has. 
mentioned that the recent elections in 
the Maharashtra-Mysore border areas 
have vindicated the stand of the 
Maharashtra Gonrnment on the 
border issue and that the Union Gov-
ernment would have to resolve the 
issue on the basis of "this verdict as 
a matter of highest pr.iority". 

It is a very good thing that the 
Government there have requested the 
Centra! Government to take notice of 
the election result and to devise means 
for the integration of the really Maha_ 
rashtra tracts which are still in 
My-sore. At the same time, if the ver-
diet of the election is of any conse-
quence, in the Saraikella and Khars-
wan area, on the very issue of integra-
tion with Orissa Members have been 
elected to the Bihar Legislative Assem-
bly from Saraikella as well as Khars-
wan, two M.L.A's. The Communist 
M.P. who has been eleded from Jam-
shedpur also fought his election on the 
main platform of integration of thes~ 
tracts in Orissa. I think Government 
will please take not of the desire of 
the people and act accordingly. 

In the end I would like to say thi&. 
If we scrutinise the election process. I 
feel that the future of democracy is 
very gloomy in this country. The 
Orissa Chief Minister exceeded all his 
previous limits of arrogance in S"lying 
on the floor of the Orissa Legislative 
Assembly that he is not going to give 
replies to the Members of the Swa-
tantra.Party and that he will crush 
them administratively. We have seen 
that in Burma overnight there was a 
military coup de'etat and all the Minis-
ters were taken behind the bars. W~ 
have also seen that in Pakistan II" 
military dictator is still going strong. 



'935 Moticm 011 KARCH 19, 11162 Address bll the 
President 

[Shri P. K. Deo] 
And in Nepal we have seen the practi-
cal burial of democracy. Ai; things 
proceed in this way I am afraid that a 
totalitarian dictatorship is raising its 
ugly head here too: in the name of 
socialism a totalitarian dictatorship 
has been growing in this country as 
it once did in Germany at the time of 
Hitler in the name of a national socia-
list party. We have to guard against 

.this. 

Shri Naushir Bharacha (East Khan-
desh: Mr. Chairman. 

Mr. Chairman: We are pressed for 
time. I would request the han. Mem-
bers to be as brief as possible. 

Shri Naushir Bharucha: shaH 
-abide by ,the suggestion. 

It is, perhaps, natural that, since the 
:general elections loomed large and for 
the next five years the destiny of the 
country has been, in a measure, demar-
cated, there should be more references 
to the method and manner in which 
the general elections were conducted. 
It is a matter of deep sorrow for us 
rather than resentment or frustration 
to find that in these general elections, 
not only the ruling party abused the 
administrative machinery, but the 
elections were far from fair and far 
from just to the opposition. -Re-
peatedly, the Treasury Benches have 

-acknowledged the fact that in parlia-
mentary democracy, the need for an 

-opposition was unquestionable. Yet, 
the Prime Minister, on one occasion, 
said, what can we do, if the people do 
not choose to vote for the opposition_ 
we cannot go out of the way to assist 
the opposition. The opposition Mem-
bers never asked for any favours from 
the ruling ~ty. All that they plead-
ed was that in parliamentary demo-
cracy, equal opportunities in the mat-
ter of election should be given to al\ 
parties. May I point out that, not-
withstanding the fact that the Prime 
Minister and other hon. Members of 
the Treasury Benches have been 
rightly exercised over the question of 
national and emotional integration, in 

-these elections ,almost in all the States, 

one could feel that the communal 
appeal had some sort of a charm for 
the voters ,and that avenue was ex-
ploited by the ruling party to the 
maximum? I will not say that the 
ruling party succeeded in all 
States. But, in a large number 
of areas, it was obvious that the 
communal appeal held away. I for one 
feel that if the Congress party had 
set an example by refraining from the 
communal appeal, even if it had lost 
50 seats, ultimately, it would have 
gained a great deal in national integ-
ration. It is a matter of regret that 
the ru1mg party saw to the number 
of seats won and did not see what tyPe 
of repercussion, this type of communal 
appeal would have in the long run. 

!Z.52 hrII. 

[MR. DEPt1TY-SPEAXER in the Chair] 

I regret to say that the administra-
tive machinery was used. The hon. 
Member who spoke before me gave 
various instances. May I give one 
perhaps out of many that occurred in 
my area as indeed, elseWhere? A 
contractor wanted to assist us and was 
working for us. Immediately after 
two or three days, we found that the 
Executive Engineer was set upon him 
and the Executive Engineer was told 
to see that that particular contractor 
worked for the Congress and not for 
me. There were numerous cases where 
we found that government vehicles 
were openly used for the purpose of 
Congress elections. Not only that. 
Months prior to the elections- in res-
pect of this particular allegation, I 
have got documentary evidence if any-
body wants to see--whenever a Min-
ister toured, a programme was sent 
out to all parties. In the programme, 
the Collector mentioned that a parti-
cular Minister would have discussions 
with the members of the Congress 
party. I fail to understand why public 
money and public machinery should be 
utilised for arranging discussions bet-
ween a Minister and Congress work-
ers in particular areas. Nobody can 
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deny this fact because, if necessary, 
documentary evidence of this can be 
produced. 

Apart from this, there was syste-
matic bribery and corruption from 
village to village, from cottage to 
cottage. In numerous areas where we 
went out, the question was, we are 
being promised Rs. 10, what are you 
going to pay. One could have under-
stood if here and there this type of 
question is asked. But, when one 
comes across scores and scores in vil-
lages and when one sees the trends of 
voting, one has no doubt whatever 
that bribery, unfortunately, did play 
a very large part in bringing about 
the result in the way that it. has done. 
In the Bombay State, the opposition 
was wiped out except to the extent of 
5 per cent or perhaps less. The soli-
tary figure was my hon. friend Shri 
Nath Pai. How can such a type of 
result be achieved, comparable to the 
result which Hitler achieved in Ger-
many and that too on a minority vot-
ing when the entire voting is taken 
into consideration? I think that if 
parliamentary democracy has to sur-
·vive and it has any meaning, the rul-
ing party will have to search its heart. 

The next point that I would like to 
·deal with is, throughout the electi01lI1 
·and, indeed, in the President's speech, 
much has been made about the Plan. 
.May I tell this House that all talk of 
the Second Plan having succeeded is 
completely untrue? The physical tar-
,gets in most cases have not been at-
tained. Take the example of self-
sufficiency in food. At the beginning 
of the Second Plan We were assured 
that India would be self-sufficient in 
"the matter of foodgrains by the end 
of the Second Plan. What happened 
at the end of the Second Plan? My 
hon. friend Shri S. K. Patil went to 
America and entered into a contract 
for the supply of 1 crore and 70 lakh 
tons of wheat and other foodgrains to 
this country. Where waS' self-s1!lffi-
ciency? How can we say that the 
Second Plan has succeeded if this 
'Country has to fto with the beggar's 

bowl and contract for 1 crore and 70 
1akh tons of foodgrains to this coun-
try? Even at the end of the Third 
Plan, there is no prospect of this coun-
try being self-sufficient. 

Take un-employment. Does anybody 
deny that at the end of the Second 
Plan, the number of un-employed is 
far greater than what it was at the 
beg~nning of the Second Plan? How 
can we say that, in the matter of the 
most important thing, namely the 
question of employment, the physical 
target has been fulfilled? Take the 
question of steel plants. Does any-
body seriously belieVe that all the 
steel plants have succeeded? What 
was the target at the beginning of the 
Second Plan? Was it not said that 
the three steel plants, each of them 
would produce 1 million tons of steel 
ingots? Notwithstanding the fact that 
the expenditure on these steel plants 
has been more than nearly twice, I 
ask what is the production today. In 
October or November, 1961, were we 
not told that the production capacity 
of all the steel plants was not even 35 
per cent today? How can then it be 
said that the steel plants haVe suc-
ceeded? The core of the Plan has fail-
ed and failed miserably. But, why is 
it that the Congress party got votes? 
I will tell you. In the 1:ourse of my 
election campaign, I visited nearly 
300 villages. I used to go to the 
Gram panchayat offices where big 
posters used to be put up. Industria-
lisation of the country, and the pic-
ture of the steel plants was shown. 
What does the poor villager under-
stand whether the steel plant is 
producing, after 5 years 35 per cen.t 
or 100 per cent? A villager does not 
understand this. J, therefore, main-
tain that the Second Plan·· has failed. 

Similarly, it has failed in the mat-
ter of electricity supply. After all, 
the boasting of the Congress party is 
that it is going in for socialism. Take 
the example of electricity generafion. 
It is true that power-houses have been 
set up. Who benefits by them? In the 
caSe of the Rihand power-house, it is 
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the Hindustan Aluminium Corporation 
of the Birlas which has entered into 
a contract for a bulk of its supply at 
a relat'vely small cost. It is not the 
villager who has got it for lift irriga-
tion or for agricultural purposes. It 
is not the POOr man who is getting 
electricity. Therefore, I ask this 
quest· on, do we mean taxation to con-
struct power-houses and generate 
more electricity for g:ving it to the 
multi-mil~ioners or for the benefit of 
the villagers. I challenge my hon. 
friends to say that in this matter, we 
have made any headway. Why is it 
that, even now, the targets which the 
M·nistry very wisely set up, namely, 
in the matter of lift irrigation electri-
city supply at the rate of 9 nP. per 
unit and in the matter of small-scale 
industr' es e'ectricity supply at the 
rate of 9 nP., are not fulfilled? I, 
therefore, submit that it is wrong to 
say that the Second Plan has succeed-
ed. 

13 Jus. 

NOW, we are coming to the Third 
Plan. What is the expenditure under 
the Third Plan? It is going 
to be round about Rs. 12,000 
crors. In the remote villages 
where I went for election campaign, 
I gave my electors an idea as to what 
this Rs. 12000 crores would mean. I 
said that if anybody attempted to 
count this Rs. 12,000 crores, counting 
at the rate of' Rs. 100 per minute, it 
would take 2300 years to count Rs. 
12,000 crores. That is the amount of 
taxation and the burdens that the peo-
ple will have ultimately to bear. I 
dare say that, apart from any election 
results, today, the public is not get-
ting an adequate return for the money 
that it has been paying. 

I do not know whether I can have 
two or three minutes to speak. 

Mr. Deputy-Speaker: I would thank 
him if he concludes now. 

Shri Naushir Bharucba: I shall not 
encroach upon the time of the House. 
Perhaps, I may get some opportunity 
to speak at the time of the discussion 
on the Budget. But I shall conclude 
by saying that irrespective of the elec-
t!on results, the fact remains that the 
Plans h9.ve failed. You may work 
miracles with the voting and the bal-
lot box, but the production will not 
go up by merely working such mira-
cles. I Would appeal sincerely to the 
Treasury Benches to consider what 
the people want ultimately; it is pro-
duction, and in that matter, they have 
most miserably failed. I hope that 
the ruling party win search its heart 
and conscience and find that there is 
a lot of place for improvement, and 
they wm pay attention to things that 
vitally matter to the public and not 
merely play with the ballot box and 
try to convince the world that they 
have done well. 

"'" Sl'o fifo ;ft\om (~ ): 
;;r-mr ~ ~, 1f ~ it ~ tra" 
~ ~'fim q;: m ~ If'ffl q;;f;rt.r 
~ ~ ~ rn q;: ;;ft 
~l!it~ ~ ~~ ~ifl~it 
ftr<fi ~ ~. ~ if f.!; ~ 
X ~ it~ i\"~ @"~~ 
iIiT1f firn- i!J ~ ~ ~ 
~ ~~ ~ ;;i'tf.!; ~ 
"U'ilf i!i't ~ ~ I 

~~ ~~f'Ii&< 
(~ ~ Wffi ~~ ~ 'IN' 

~ it~~~ ~ ~ ~ 
~c~~~ ~ 
it ;;r;r ~ it ~ ~~ 
fit iii': cnmr q"{ m~~ ~ 
~ sm I om~ ~ t 
f.!; ~ ~ it tt ~ <iIc 
'" I~ ~~~~-
11ft ~ ~~tl~ itr 



~ 
,~t r:,~ ~ ~ w

 ~ ~'If ~ ~ i ~J w~ ~ ~ t (~ ~ i.~ ~ ; i ~ ~ ~ .~' ~ ~ ~'1 ~ ~ t [-
-~ 

-
i
~
I
~
~
~
~
~
~
~
~
J
~
~
r
~
 
r
~
-
~
-
W
~
~
I
~
~
~
G
G
~
l
~
 
~ 

! ~ ~ ~.~ ~ ; 
:,1;: I: ~ 'If :i 'i ~ W

 w
 ~'~ ~ ~ ~ ~ i ~ :, ~ ~. £ ~ i ~ 'If ~ ~ ~ w

 ~ ~ 'lie; f t 
S 1 ~ ~ w

 f 
~ .~':g ~ t ~ i 

~ r: t r: ~,~ :, r I ~ ~: ~ ~ ~ I JL~ 1 ~ i ~ W
 1;: l ~ 'Ir 

~~ d<t« -I i« Utf!i:r~f ~ii'! · ;!:--f-;!« i;':;l ~1i,!. ~1 
_ -~~-~I!!i~II~.II.lwlllllll~!i'II«I-.I~rl~. 
~ ! ~ i ~ ~ 

~. ~ 1
-

~._ ~ ~ t 1 t~ ~ 
,: i r ~':T ~ ~ $f 

j ~!.~ ~~ ~ 
~ 

; wl~wt 1~~:f~I!.i~ll,Jfl~I.,tlfl1iII~.IId<I~ 
co 
.... ~
.
 

! !1"ii~l~iii·t~t~!' 
re 

~~i~i 
!tt~~ 

i~:~'If;1 
s! 

~,<Ii<! ~~ ~ t 
· ~ 

r: d17 ~ ~ 
'"' ! '~t 

.' 
; 

'Ii' '1f~ Li ~ ... If I ~ " ~ "r' 
~ 

JE£!; 
m

-I;j§, 
r:~ i 

6=.Ji; 
~ 

'~~1ii 
1 ~ ~f~~"'" 

~,~t 
t~-

~'i -~ ~i~ ~ ~ 
-
'
"

'
 'W ,i ~ ~:~ m-j'.~-f 

; I ~ i ~~ .:.~ ~ ! ~(t i r¥ ~ i I~ m-~ ~ ~ 
~
 

. 

!
~
I
~
I
~
I
~
I
~
i
.
~
I
'
"
'
~
'
l
f
r
*
i
 

m-l'~ ~'i~ ~ ~ 
~ ~ ~ -! ~ ~ If: ~ ~ 

'Ii ~ 
-
[
-
g
~
j
 

~Jg-tfr~1r~t~~tfr 
tfl~-

r-~l~ 
t I'"' 

-I 
iW~III~II«!lilll;~,1 
ti:;II!!i:I~~:I·;;ii 
~rltf~;~'f;fifl~~~f 



943 Motion on MARCH 19. 1962 Address by the 
President 

944 

[llT'l"sro Fro ~) 
~~: m if l{ q;;f l!i<JIT ~ 

~A; ~ ~ m-~ ~'t:~it 
".r,;;fi~~ 'l1if cr.m..n- ~cfliil~ ~«m 
~ I ~ 'llif~ 'I'1<'1"T;f ~ 
~ if lIW q<: f~'Wm ..n- ~ A; ~ 
~~ 'llifit ~..n-~ ~ 
~<mf~~ 1!;if~il:m ~ 
~1m~A; ~mm~~~~ 
'lfRl{mm~ ~~~I ~ 
~itm ~~~ 1i~A; 
~~: 1ffir ~ ~ If'ft ~ ~ 
~;;fro;r ~..n-~ 'IfR IT<: 
~ 'liT ~ ~ I "''"1;Jf<'l''''l 
'liT S!;;m: ~T ~A;r· ~ it +iT 'IfR 
~ ~;. ~ it +iT ~ 10lfTlI" 
~;;it~ ~~.;rR;;it A; 
~~~~.,q~~~ 

~: ~fft 'IfR itU ~~ ~ 
em; if, ~fftl~ ~it~ 
~,~~A; ~ 
..n- 'l1if ~ ;;m;r ~ ~ ~ ill 
~!!ftl~~~m<mf 
if(f ~ I 

l{ .;rm;T ~ A; ~ <rW 
~ 1m 1W<'Iir ~ ~ A; ~ ~ 
~fuT it ~ ~'Ii 'l1if ..n-~ 
~ ~ ~ ~ mzrT ~ nl f.;mi'f 
A; ~ ~ ~:~'IiT~ 
.-re-~~~:~~~~~~ I 
IIi1'tt ~ ~~: q'jmf ~ q<: 

<'I" ~ ;;ffit ~ tar.r it A; ~ ~ 
~ ~ 't. ;;it A; ~ ~ ~: ~ 
~~~;AA- ~q<: ~mmrr 
~~ ~ ~~~~~l;t: 
~~ fil>iRmit T!"~~~ 
~ lfr I!itR iflT <iIiT I 

~~~~ mr~
iI ro1iT ~;tT ~ m'tr ~ 

~ ~ mzrT ~ <:1i ~ <It 
.rrro ~ ~ ~ gt!; mm' ~ ~ t 
fil;~ T!" ~ iflT<iTe <iIiT mT!" 
f'rI+iT ;;fi"iIll"~it ~,~ I ~ 

'liT m 'l1f<;r'T "l'i q<: ~ ~ ~ Cf ~ 
~ 'IT I ~ <'I"Tti'i it ~~ ~: ~ 
~ if>"t 'll"["q.ff iflT r.<'ra" rn: q<: ~ 
if>"t~'I>l' I qm;r-q·~~~;mr 
~ iflT <rnf.t ii: fuit ~ ~ 
~ m,.f[ il"if ~ ~ m 
m<: ~.Jl'f 'for ~ ~~: ~nt 

~ if>"t ~Tmr iflT ~ fil;lf[ I 
~ ~~~: ~ IT<: f;rrirm: 
~~~~;~m~i!i1'IT<'r 
@~fw "I"iI"~<'IT""~~~~ 
.-;-it m<: ~ <lii~~ ~ m ~ ~ 
;ft;;r m ~ iflT .f~T ~ ~ A; 
~it~r~fil;~~ 
~<'IT" ~~'IiT ~-m~<t 
~1~W<mfif>"t~~fi.t;~ 
~T ~ ~ 'i <flii ~ iflif ;;fi",,-
~ ~ ~'i <flii ~ ~ <m'IT ¥ 
'liT 'ifrq; ~~~~ ~\: ~ 

it ~ ~f.mr ~ ~~ m<:~ 
¥it~~'~tl ~+iT~"(i!i" 
~ A; ~ ~ m ~ '!'fTC!~; ~ 
~ ~ ~t m<:~G~ 
<t~it ~ ~~I W (f"Q!i 
~ ~lIiT ~~(%~ I ~ 
it ~ qyif;;r it ~ lIiT 
mitmr;f't:f.rit ~~~'foT~ 
;;itA; l{~~~ I ~ ~" 
'tr ~it~ ~ ~I 1!.'I"0tf'ro 
~ ~ ~ mr ~ ifliffil; m 
~fil;~l{~~:~if~ 

'tr~iflT~~~T~~ 
~ fw ~ fil; firf'q(;r f.rarc!f~ 

~ 'Ii ~ <r.mrOO'IiT ~ 
~~;;rrIfII'fI~mT~~
~;;.rR;ff ~WI 1ro~~~ 



... 945 Motion on PHALGUNA 28, 1883 (SAKA) AddTess bV the 946, 

fum ill Rr.rr<!i ~ fum .~ ~ 
it c;;zrt' rni~ ~ f<:<'I1fi~i(l ~ f'Ii<:~
"";,Tr ~;T SRT{ prr ~ ~ ~
rn~T.f ~ 'W ~ rn, gt': f.!; 
~ ~'f ~ ~ ;mT ;r m ;;mr f.!; fufu;r 
f'or<Iif;;r ~ ~ gm t i 

~ m~ ~ gt': ~ ~m 
~~ i ~'lfr irtt~1f'fiIT~ 
"t.;;r~ lf~~ i ~ ~m.: ~~ 
1IW~ ~~ ;rnf rn~ 
~l!im II ~~;;mrr ~~ 
f.!; ~~ if, ;;rm if iflIT iflIT ifiW tfliT i 
~ ~if~ l'<r~~~ 
~ ~ ')ftciT ~*rr ~~ 
f.!; ~rf<i7.iT 'I: ~ if, if ~ ~ 
~'f<;r;f if, ~ if ~ if iflIT 

~ iff, ~~~~mr~ 
'lfr~i ~ <nif~~~~*fm 
<nif t ~ ~:lif t f.!; ~ if, <rer 
~ ~ 'IiT1f f.f;lrr ~ ~ 
if@ "H i 

~;R ~ omr 'liT ~ t f.!; 'IiiW 
;lilm;if~~ ~ ~ ~ ~ 
~i ~~Ttf.!;~;;rq;;;r ~ 
\fONif.,liii{a;O ~ ~f.Ir.r ~';;IT ~ 

~~~llif'fi&fro i 'f'if~~ ~mr 
~ \l~ ~ 'ITa"'" f.r<l;r.n" 
~ <nif if 'lfr 'l'A' ~...,. 
~ 'Ii': r.m i ilm; if ~ q'''IW it 
~'lfr~~~~ 
~ if, ~ fir<:f 'Ii': 'l'A' ~ 'Ill 
~ 'Ii': r.m i 

~ ~iiI,," it ;;r;n;r fRT ~ 
~~~i~~if1"<'I'T~ 
'I'R 13 00 0 ~ ~ ~ '!ili <iIe" 
Gtf.t if1"<'I'T ~r 'IT i ~ <nif if 
w.r ~ ifiW f.!; ~ ~ ~, ~ 
~, ~ mi ~~~~ 
~<ml ~ ~ ~;mitifiW 

PTesident 

fiI; ~ fu;g ~ ~ i fi:ri; ~ ~ 
'IT f.!; cite ~ i 

Wt ~ ~ <nif if ~ i:ro 
~ ifii ii<'iT 'Ii': ;:(t .rr 'T1 ~. oF ;:-re' 

~l<:'qj'U ~ f i; ~nf \~;f oF f""t 
'!f~ f'fillT ~ ~c;, :., m ~ ;fRo 
'Iiilh 'Ill ~ .n~ f,;r;r ~ f~ -1'! 
~ ~ ~ q([ ~c;ooo if!?: ~ 'IiT~if 
i <t~ ~ tN 'I'R ~iT ~ ~ 
"U~or ~ \9 0 0 0 0 citif ~ : -u;rr 'fT, 

c;ooo m i ~ i ~ ~ 

~ 'Ill ~ cite ~ if,~ 
~T f.f;lrr;;mIT ~,ciT ~ 
Fd;ij"g~i" if, ~ ~ ~ 
~ llfmrt i ~..nmif,' 
~ ~ ~~fiI;!rr;;rr..;r~, 
cit ~ ~ 'lfr ~ f~;r 'FIll t -, 
~ if.raT ifiiqqifi!qi ~ 
'ITif;w ~ ~ ~ i 

-it ;n1( qTf ( ;::r;;rr~ ) i fui; 
~~~? 

-it Ito Mo ~"",,": ~~~ <nif 
m ~ ~vft-~vft~if@i 
;;r;n;r fRT ~ ~, II ~ 
~, -it <rl'i~,"'" ~ iiI"6To'IT ~ 
itf.!; 

Whatever seats the Congress got, it 
also got them through communalism,. 
because there the Akalis created such, 
a situ~tion that all Hindus voted for 
the Congress out of fear. And here 
we lost because there were no Sikhs 
to vote for us. So communaJ'sm had 
sway, and alI the parliamentary seats 
in the Hindi-speaking area were lost 
except a reserved seat and except a 
seat where Mohemmadans lived. We 
lost five contiguous parliamentary 
seats in the Hindi-speak:ng area be-
cause we had no Sikhs who out of 
fear were to vote for us. In the areas 
the Congress won, there were Hindus 
who, out of fear of Master Tara Singh. 
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voted for the Congress, and so they 
-got elect~d. So in Punjab, it was sole-
ly communalism which acted this way 
or that way. 
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DEMANDS· FOR SUPPLEMENTARY 
GRANTS (GENERAL). 1961-62 

Mr. DeptJ-8peaker: The House 
wilI now take Up discussion and vot-
ing on the Supplementary Demands 
for Grants in respect of the Budget 
(General) fOr 11161-62. 

Graftts (General) 
There are 17 cut mot;ons that 

have received notice of. but the 'M;;nt-
bers who haVe g:ven notice are not 
present here. 

DEMAND No. I-MINISTRY OF COM-
MERCE AND INDUSTRY 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum n·ot 
exceeding Rs. 2,40,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the ::":lr end-
ing the 31st day of M~rch. 1962. 
in res!>E!t't of 'Ministrr of Com-
mere .. and Industry'." 

DEMAND No. 9-DE"ENCE SERt'ICES, 
E"FECTIVE-ARMY 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 21.57.39,000 b()granl-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1962. 
in respect of 'Defence Services, 
Effective--Army· ... 

DEMAND No. 12-DEFENCES. NON-
EFFECTIVE CHARGES 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum (lot 
exceeding Rs. 32.00,000 be grante4 
to the President to defray the 
charges which will come in course 
of payment during thl' year end-
ing the 31st day of March, 19~. 
in respect of 'Defences, Non-Effec-
tive Charges·." 

DEMAND No. 13-MINISTRY OF ED{;CA-
TlON 

Mr. Deputy-Speaker: Motion moved: 

"That a supP.t~ntary sum Itot 
exceedirig Rs. 1,82,000 be grant-
ed to the President to defray the 
charges which will come in courSe 
of payment during the year e"d-
ing the 31st day of March, 1962, 
in respect of 'Ministry of Educa-
tion'." 

* Moved with the recommendation uf the Preaident. 



155 Demands MARCH 19, 1962 fOI' Supplementar1l 

DEMAND No. 19-B--GOA, DAMAN ANP 
DIu 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 1,57,65,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of 'Goa, Daman and 
Diu'." 

DEMAND No. 30-TERRITORIAL AJo.'l' 
POLITICAL PENSIONS 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 1,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of Territorial and Poli-
tical Pensions'." 

DEMAND No. ai-SUPERANNUATION 
ALLOWANCES AND PENSION5 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 12.71.000 be granted 
to the President to defray the 
charges whiCh will come in course 
of payment during the year end-
in/! the 31st day of March, 1962 
in respect of 'Superannnuation 
Allowances and Pensions'." 

DEMAND No. 32--MIscELLANPDUS DE-
PARTMENTS AND OTHER ExPENDITURI! 
UNDER THE MINISTRV OF FINANCE 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 3,13,00,000 be grant-
ed to the Presiden t to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1982, 
in respect of 'MlscellaneoUg De-
partments and Other Expenditure 
under the Ministry of Finance'." 

Grants (GeneraD 
DEMAND No. 3~MIBCELLANEOUS AD-

JUSTMENTS BETWEEN THE UNION AND 
STATE GOVERNMENTS 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 2,79,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of 'Miscellaneous Ad-
justments between the Union and 
State Governments'." 

DEMAND No. 47-CABINET 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 1,46,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of 'Cabinet'." 

DEMAND No. 49-AnMINISTRAnON OF 
JUBTICE 

Mr. Deputy-Speaker: Motion JllDved: 

"That a supplementary sum not 
exceeding Rs. 1,60,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the 3"ear end-
ing the 31st day of March, 1962, 
in respect of 'Administration of 
Justice'," 

DEMAND No. 51-CENSUS 

Mr. DePuty-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 51,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1982, 
in respect of 'Census'." 

DEMAND No. 52--S'l'Ansncs 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 6,2'1,006 be granted 
to the President to defray the 



Demands PHALGUNA 28, 1883 (SAKA) fo), Supplementary 
GTants (General) 

charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1962, 
ing respect of 'Statistics'." 

DEMAND No. 53-PRIVY PuRsES AND 
ALLOWANCES OF INDIAN RULERS 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 36,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of 'Privy Purses and 
Allowances of Indian Rulers'." 

DEMAND No. 54-DELHI 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 44,40,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of 'Delhi'." 

DEMAND No. 55--HIMACHAL PRADESH 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 43,67,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during th" year p.nd-
ing the 31st day of March, 1962, 
in respect of 'Himachal Pradesh'." 

DEMAND No. 57-MANIPUR 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 27,09,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of 'Manipur'." 

DEMAND No. 58--TRIPURA 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 45,00,000 be granted 

to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of 'Tripura'." 

DEMAND No. 60--MISCELLANEOUS D ... 
PARTMENTS AND EXPENDITURE UNDEI 
THE MINISTRY OF HOME AFFAIRS 

Mr. Deputy-Speaker: Motion moved 

;'That a supplementary Sum not 
exceeding Rs. 24,11,000 be granted 
to the President to defray the 
charges which will come in COUT3e 

of payment during the year end-
ing the 31st day of March. 1962, 
in respect of 'Miscellaneous De-
partments and Expenditure und~r 
the Ministry of Home Affairs'." 

DEMAND No. 61-MINISTRY OF INFOR-
MATION AND BROADCASTING 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 40,000 be granten 
to the President to defray !the 
charges which will come in course 
?f payment during the year end-
Ing the 31st day of March 1962 
in respect of 'Ministry of' Infor~ 
mation and Broadcasting'." 

DEMAND No. 64-MINISTRY OF IRRIG, 
TION AND POWER 

Mr. Deputy-Speaker: Motion mo,,!; 

"That a supplementary sum not 
exceeding Rs. 2,75,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March 1962 
in respect of 'Ministry of irriga~ 
tlon and Power'." 

DEMAND No. 73-MISCELL .• NEOUS Ex-
PENDITURE UNDER THE MINISTRY OF LAW 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 20,000 be granted 
to the President to defra\' ~he 
charge .... which will come in ~ourse 
of payment during the year end-
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l~r Deputy-Speaker] 
jng the 31st day of March, 1962, 
in respect of 'Miscellaneous Ex-
penditure under the Ministry of 
Law~." 

DEMAND No. 83--M!NISTRY OF STEEL, 
, . MINES AND FuEL 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
excecd;ng R.. 84,000 be granted 
1n the Prt'Sident to defray !the 
charges which will come in course 
of payment dur:ng the year end-
ing the 31st day of March, 1962, 
in "'''p('d of 'Ministry of Steel, 
Mines and Fuel'." 

DEMAND No. 85-MJSCELLANEOuS DE-
PART1·!ENTS AND OTHER ExPENDITURE 
UNDER THE MINISTRY OF STEEL, MINES 
AND FUEL 

Mr. Deputy-Speaker: Motion moved: 

"Tbat a supplementary sum not 
"Xl'('eding R •. 2,15,29,000 be grant-
ed to the President to defray the 
('harge" which will rome in course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of 'Miscellaneous De-
partments and other Expenditun' 
under the Ministry of St('(:I. Mines' 
and Fue)'." 

DEMAND No. 8S-MINISTRY OF TRANS-
PORT AND COMMUNICATIONS 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding R •. 1,55.000 be granted 
~o 'the Prc.,;ident to defray the 
charge, which will. come in courne 
of' payment during the year end-
ing tbe 31st day of March. 1962, 
in respect of 'Ministry of Trans-
port and Communications· ... 

DEMAND No. 87-INDIAN POSTS AND 
TELEGRAPHS DEPARTMENT 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 2.30.00,000 be grant-
ed to the President to defray the 
ehlrpS' wmoh will come in course 

of payment during the year eDG-
ing the 31st day of Mereh, 19ji2. 
in respect of 'Indian Posts aDd 
Telegraphs Department· ... 

DEMAND No. 8~P. " T. DIVIDENlI 'Ii) 

GENERAL REVENUES AND API'RoPJoA-
nON TO RESERVE FuND 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 2.79.87,000 be grant-
ed to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1962, 
in respect of 'Po & T. D:vidend to 
General Revenues and Appropria-
tion to Reserve Fund'." 

D~AND No. 89-MERcANTILE MARINE 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 4,90.000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1962, 
in respect of 'Mercantile Marine'." 

DEMAND No. 95--COMMUNICATIONS 
(INCLUDING NATIONAL HmBwAYs) 

Mr. Deputy-Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 44.54,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March. 1962. 
in respect of 'Communications (in-
cluding National Highways)· ... 

DEMAND No. 9?-MINlsTRy OF WORKS. 

Mr. 
moved: 

HoUSINC AND SuPPLY 

Deputy-Speaker: l4otiOll 

"That a supplementary sum not 
exceeding Rs. 2,05,000 be granted 
to the President to defray the 
charges which will come iD.cour;:e 
of paylnent during the year 
ending the 31st day of Mareh, 
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~_ in respect of 'Ministry of 
'Works, Housing and Supply'." 

~ No. 99~HER CIVIL WORKS 

Mr. 
ln6Ved: 

Depaty...speaker: Motion 

"'lIbat a SUppJu,"''',tary swn not 
exceeding Rs. 4,12,83,00:) be grant-
~ to the President to defray the 
@arges which will come in cour.·e 
of. . payment during the year 
emting the 31st day of March, 
1982, in respect of 'Other Civil 
Works'," 

DuilAND No. lOI-M!sCELLANEOUs DE-
PA:Rl'lIDINTS AND Exl'ENDITtIRE UNDER 
rib Ml:NIsTJry OF WORKS. HOUSING ~ND 

Mr. 
moved: 

StlPPLY . 

Depllty~Speaker: Motion 

"That a supplementary sum not 
E.lI;ceeding Rs. 5,18,000 be gra:" c: d 
to the President to defray the 
<:barges which will come in cour:e 
01 payment during the year 
eliding the 31st day of March, 
1162, in respect of 'Miscellaneous 
Departments and Expenditure 
l,IIIder the Ministry of Works, 
Housing and Supply'." 

OEMANI> No. 121-CAPITAL OUTLA~ ON 
FoR13T15 

Mr. 
ffiO.ved: 

Depllty-Speaker: Motion 

"That a supplementary sum not 
Exceeding Rs. '3,14,000 be granted 
to the President to defray the 
charges whiCh will come in cour'e 
01 payment during the year 
Ending the 31st day of Marcli, 
1982, in respect of 'Capital Outlay 
on Forests'." 

DEMoUlJI No. 131-CAPITAL OUTLAY OF 
TIlE MIJmrrRy OF SCnlN'1'D'IC RESBARCH 

AND CULTURAL AFFAms 

Mr. 
moved: 

Deputy -Speaker: Motion 

"'!bat a supplementary sum not 
e:x:reeding Rs. 1,000 be granted 

GrGlits (General) 
to the President to defray the 
charges which will come in cour.e 
of payment during the year 
ending the 31st day of March, 
1962, in respect of 'Capital Outlay 
of the Ministry of Scientific 
Research and Cultural Mairs'." 

DEMAND No. 132-CAI'1TAL OuTLAY 0' 
1'HJ: MINISTRY OF STEEL, MINES AND 

Fm:L 

Mr. 
moved: 

Deputy...speaker: Motion 

"That a supplementary sum not 
exceeding Rs. 7,14,41,000 be grant-
ed to the President to defray the 
charges which will come in cour.ee 
of payment during the year 
ending the 31st day of March, 
1962, in respect Of 'Capital Outlay 
of the Ministry of Steel, Mines 
and Fuel'." 

DEMAND No. 133--CAPITAL OUTLAy _ 
POSTS AND TELEGRAPHS (NOT MET FROM 

REVENUE) 

Mr. 
moved: 

Deputy-Speaker: Motion 

"'.lIbat a supplementary sum not 
exceeding Rs. 1,000 be granted 
to the President to defray the 
charges which will come in cour.-e 
of payment during the year 
ending the 31st day of Marcli, 
1962, in respect of 'Capital Outlay 
On Posts aDd Telegraphs (Not met 
from Revenue).'." 

DEMAND No. 135--CAPITAL OUTLAY OK 
PoRTS 

Mr. 
moved: 

Deputy -Speaker: Motion 

"That a supplementary sum not 
exceeding Rs. 2,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year 
ending the 31st day 01 MardI, 
1962, in respect of 'Capital Outlav 
on Ports'." 
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DEMAND No. 136--CAPITAL OUTLAy ON 
RoADS 

Mr. 
moved: 

Deputy-Speaker: Motion 

"'111at a supplementary sum not 
exceeding as. 3,27,00,000 be grant-
ed to the !President to defray the 
charges which will come to course 
of payment during the year 
ending the 31st day of March, 
1962, in respect of 'Capital Outlay 
On'Roads'." 

D!:MAND No. 137--OmEa CAPITAL OUT-
LAY OF THE MINISTRY OF TRANSPORT AND 

COMMUNICATIONS 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That a supplementary sum not 
exceeding as. 1,000 be granted 
to the President to defray the 
charges whiCh will come in course 
of payment during the year 
ending the 31st day of March, 
1962, in respect of 'Other Capital 
Outlay of the Ministry of Trans-
port and Communications'." 

Mr. Deputy-Speaker: All the 
Demands are before the House, :md 
therefore any hon. Member having the 
opportunity can speak on all the 
Demands becauSe only one opportunity 
will be given to him. 

Shri T. B. Vlttal Rao (Khammam): 
I wish to make a few observations on 
the Supplementary Demands for 
Grants for 1961-62. 

I welcome the decision of the Gov-
ernment of India to upgrade the City 
of Delhi as an A Class City for the 
purpose of payment of enhanced house 
rent and city compensatory allow-
ances. I would, however, have liked 
this to have been given effect to from 
an earlier date, the date on which the 
recommendations of the Second Pay 
Commission were given effect to. I 
know that the Government will plead 
that the cen9US figures were available 
only later, and therefore this was 
implemented from that date, but the 
demand fOT upgrading the City for 
purposes of paying enhanced house 

Grants (General) 
rent and city compensatory allowances 
has been there for a very long time. 
It was said that it would be considered 
after the Second Pay Commission'S 
Report was received, and then it was 
again sheh'ed stating that it would be. 
done after the c~nsUs figures wer~ 
received. So. I wish that it had been 
given ciLc L to with retrospective effect 
from the date on which the Second 
Pay Commission's recommendation,s 
were given effect to. It is not as if the 
population of the City of Delhi has 
risen only now. The population was 
growing. and even from 1955 we had 
been urging that it should be treated 
on a par with Bombay and Calcutta in 
this respect. 

While taking this decision, they 
should have also considered the ques-
tion of the City of Madras for payment 
Of enhanced house rent and city com-
pensatory allowances. The cost of 
living in the City of Madras is rather 
high. Whereas the all-India average 
has increased by only 28 per cent dur-
ing the last few years, in the City of 
Madras the cost of living index shows 
a sudden rise of about 40 per cent. So, 
to go by the population alone is not 
very correct. We should take into 
account the conditions obtaining in the 
cities and the cost of living obtaining 
there, and then decide on enhanced 
rates of house rent and city compensa-
tory allowances. 

I may add in this connection that 
the former Finance Minister, Shri 
T. T. Krishnamachari, in the course of 
a statement has strongly urged that 
Madras should be upgraded as an A 
Class City for the purpose of payment 
Of these allowances. I remember that 
when he was contesting in 1957 for 
election to the Lok Sabha. he gave 
some sort of an assurance to his elec-
torate in the City of Madras he was 
returned from that constituencY then-
that he would sympathetically consi-
der the question of upgarding the City 
of Madras on the same lines as Bom-
bay and Calcutta for payment of these 
allowances. After elections he forgot 
it, but now again he has supported this 
demand for upgrading the city. 
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Then I come to Demand No. !il 
under the Ministry of Home Affairs. 
It is regarding the census. Increa,ed 
allocation is being asked for because 
there has been an increase in the 
tabulation ofBces from 78 to 87. In a 
planned economy, statistics are very 
essential, but if the:e figures are -=om-
piled after a lapse of a number of 
a number of years, no useful purpose 
will be served. The censUs was 
conducted in 1961. There are so many 
booklets that are supplied as a result 
of the census; but if they are supplied 
late, they would not serve any useful 
purpose because they become out of 
date. 

Last time, I remember that even 
after three years We were supplied 
with some booklets regarding age 
groups, employment etc. Therefore. 
I would strongly urge upon Govern-
ment that they should expendite the 
publication of the various census 
ligures and these booklets and not 
delay like ast time. If any useful 
purpose is to be served in this panned 
economy speedy compilation of these 
should be done. 

Then, I come to Demand No. 52, 
the Directorate of National Sample 
Survey. The leisurely fashion in 
which these surveys are conducted is 
very deplorable. For instance, fol-
Jawing the recommendation of the 
Gadgil Committee on Dearness Allow-
ance that the construction of the con-
sumer price index for working classes 
is rather faulty, that these ligures did 
not have any relation to the actual 
fa<:ts obtaining and that Government 
should consider reconstructing the 
consumer price index for working 
classes and the middle elasses in a 
new way so that they may have some 
bearing to the realities obtaining-
this report was submitted in the year 
1953-a survey was undertaken. A 
survey was undertaken, to inquire in-
to the family budgets of working 
elasses and the family budgets of 
middle classes. Some centres were 
selected for the working classes and 

crtain cities were selected for \t,e 
middle classes. 

Every time, when we asked about 
the progress of these surveys, we 
were told that thel Advisory Com-
mittee was going to meet and that the 
recommendations of that committee 
were awaited. Now, even 7 )·eac; 
after those surveys were undertaken, 
those ligures are not available. This 
construction of consumer price index 
has undergone some sort of metamor-
phosis. First we were told that it would 
be a survey into the family budgets 
of the working classes and a survey 
into the family budgets of the middle 
classes. Suddenly, after the surveys 
had been going on for some time in 
some 50 centres for working classes 
and some cities for the middle 
classes, we were told that the govern-
ment had taken a decision that there-
after they would compile these cinsu-
mer price indexes for manual worlmt"s 
and non-manual workers. But, we 
were not told the grounds for this 
change. 

Anyhow, these survey reports have 
been delayed for long and I hope Ibat 
they would be made available very 
SOOn becaUSe there has been uncon-
scionably long delay in thl' sub-
mission· of the~ reports. These 
survey organisations must be made to 
expedite their work. 

I hear that there is some sort of 
difference of OpInIOn between the 
Directorate of National Sample Sur--
vey and the Indian Statistical InKi-
tute with the result that the work 
is not being done and there is a stand-
still or a deadlock. All these should 
go and the Directoratt' should be asked 
to expedite its work. 

Then. I come to Demand No. 64. 
In this Demand, there is a reference 
to the appointment of the Krishna-
Godavari Commission. We expected 
that at least during this Session of 
Parliament this report would be avail-
.able to us. I do not want to go very 
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I Mr. Deputy Speaker 1 
much into the background of the ap-
pointment at this Commission. It was 
agaiDSt the wishes of the Govern-
ment of Andhra Pradesh that this 
Commission was appointed, following 
the dispute abou.t the sharing of the 
waters of the rivers Godavari and 
Krishna. This Commission asked 
>,ome of the represenatitives of my 
party to meet in the month of 
November, 1961. The representatives 
Of my party went to present a memo-
randum and to give evidence. But this 
"Commission treated these representa-
tives rather very callously. They 
~imply took over the memorandum. 
gajd a word or two and then said that 
thaI finished the matter. 

This question of the sharing of the 
wa~rs of the rivers Krishna and 
Gf-dilV'lr; is very vital to the people 
c1 Andhra; so also, I agree, for the 
people of Maharashtra and Mysore. 
E", the way the representatives 
who \\Tent te give evidence WE're 
being treated is rather very un-
fortunate. And. any delay in the sub-
mission of this report is going to cause 
delay in the taking up of the various 
prolPrto:::, 

.. or example, there is the construc-
lion of the dam across the river Go-
davari at Pochampad in Andhra Pra-
desh. Thh is being delayed. We are 
utilising only l'i per cent of the waters 
of Godavari and 83 per cent goes to 
"'''abU:, goes to the sea. 11 these waters 
art· to be exploited for irrigation pur-
!lO"es, drum have to be constructed. 
Thi,; Pochampad project was sanction-
e.d years ago but could not be taken 
up because of the Nagarjunasagar 
project, because the Government of 
India was not able to finance both the 
Nagarjunasagar as well as this Po-
champad projects. I do not )mow 
when the report of this Commission 
is coming. 

Mr. Depaty-Speaker: Just a minue. 
May I know if there is an other hon. 

Member who wants to participate in 
this? 

Shri D. C. Sharma (Gurdaspur): 
Yes, Sir; I will participate. 

Mr. Depaty-Speaker: He should 
give some indication by at least rising 
in his seat. How could I underataDd. 
that he wants to participate or not? 

Shri T. B. VlUal RaG: I want the 
Government of India to allow the 
Andhra Pradesh Government to go 
ahead with the construction of the 
dam across the river Godavari at 
Pochampad in the Telengana region 
of Andhra Pradesh, because I do not 
know how long Government will take 
to arive at a decision after the C0m-
mission gives its report. There will 
be consultation all round between the 
Governments of Mysore, Maharashtra 
and Andhra Pradesh; and all these 
things will cause delay. Development 
plans cannot wait thus. It is said that 
the Government of Mysore while ad-
dressing the new legislature has stated 
that the Government should appoint 
a tribunal or river board for these 
rivers. All these are going to result 
in delay. I would therefore urge up-
on the Government to see that the 
Pochampad project is sanctioned. The 
"onsideration of the report and other 
thing, may take their own tlme. 

Coming to Demand No. 83. I fail to 
110derstand Why an expenditure of 
Rs. 11,000 being the air passage charg-
ps of official. who accompanied the 
Indian Steel Delegation to Moacow in 
1955 was being adjusted in 111SZ. 
What does it show'? It!dJows that thf' 
accounts are not maintained properly. 
Why should it take seven years to 
. rarry out this adjustment? To which 
head was this sum debited or credited 
all these years? If this is how ac-
counts are maintained we ClIIIIDOt cor-
relate expenditure and performBnee 
nor can we find out whether expendi-
ture incurred is wasteful or fruitful. 
Who is responsible for this'? Where 
was the file lying all along? All these 
pertinent questions arise. It rellectl 
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little credit on the Finance Ministry. 
J .do not know why the Audit has also 
ftOt raised any objection. These are 
wme of the things which require to 
lift looked into by the Government. 

Mr. Depaty-Speaker: He has not 
IVv~n any cut motions"? 

Shri T. B. VittaI Rao: No, Sir. 

Mr. Deputy-Speaker: I want to 
bow whether any other hon. Member 
has any other cut motion standing on 
'tis· name. No. So, there are no cut 
notions. 

SAri D. C. Sharma: Sir, I rise to 
~peak on Demand No. lIl-Defence--
Capital Outlay. I am rather sur-
prised to reaij the account which is 
given in this booklet. Under this 
nemand We are asked to deal with 
eleven contractors. Of course the 
number of contractors is not very 
large. Our Defence Ministry is per-
haps the biggest Ministry in the Go-
vernment of India and it has to deal 
with a large number of persons and 
has also to construct so many kinds 
[)f things. Naturally it requires a 
large number of contractors. Of course 
I have conscientious objection to the 
utilisation of contractors Of any build-
ing. work to be done by the Govem-
ment of India. I feel that free India 
should not be a paradise for contrac-
tors. I believe that the work that is 
executed by the contractors these days 
should be executed by co-operatives 
of .all kinds. This is what is being 
d~ in sO many other Ministries. But 
I find that in the Defence Ministry tbe 
old thing still continues, the old tradi-
tion and the old practice of having 
contractors to execute their works. I 
want that this thing should be upt an 
end to as early as possible. In place 
of these contractors we must have co-
operatives which should undertake 
this kind of work. For instance, after 
going through this demand I find the 
wod which has been done by these 
contractors could have been very well 
done by labour ClH>peratives. I do 

Gnmt. (Ger&enlO 
not understand why the Defence 
Ministry should kees» .uve tluU claIis 
which believes in profit and which is 
utterly lacking so far as the maUve of 
service is concemed. I thiDlt contrac-
tors have no place in tree India and I 
think that they make money out of IIll 
proportion to the work that they do, 
out of all proporation, to the services 
that they render to the nation and also 
out of all proportions to the advan-
tages that accrue from them to any 
department of the Government. I do 
not know why there are so JnIIIlY con-
tractors in the Defence Ministry. 

Now, the cases of eleven contrac-
tors have been brought to our notice. 
All these eleven contractors have 
failed in one way or another to ful-
til the terms of their contract. That 
can happen. I do not take any objeC-
tion to that. In so many places and 
in so many countries things like that 
happen. The contractors fail to abide 
by tbe terms which have been laid 
down in the contract. There is noth-
ing new or novel about it. I take it as 
something very normal. But, how arc 
the agreements between these con-
tractors and the Ministries drafted,? 
Who drafts them? AXe these the 
old and outmoded contracts and 
agreements that were drawn up by 
the British Government or are we 
having new forms of contract? Be-
cause, I find that whenever there is a 
dispute between a contractor and the 
Ministry, it is the M'nistry that 
su/JE'rs. The award (,f t.l:!e arbitrator 
goes in favour of the contractor and 
not in favour of the M"l!1istry It is a 
wonder and at least it bafYll!6 my small 
intelligence why it happens like thIS. 
A contractor fails t·~ do his part of 
the work and instead of paying us for 
the default, he goes to an a~trator 
and the arbitrat()r givE'S a verdict in 
his favol¥". It is something 3nomaloUl 
which J fail to .mderstand. Of course 
you w;U say that th., amount is not 
verv big. Whatever the anlount may 
be, . this shows that there is some-
thing wrong with the agreements that 
are drafted, with tlle way in whioh 
n,otice . is taken of what I, not done. 
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[Shri D. C. Sharma] 
Take, for instance, item No. 1. A con-
tractor is given ~ particular construc-
tion work inside an ordnance factory. 
He'does not somplete file work in spite 
of repeated requests and notices. I 
am very glad that the Defence Minis-
try is specialising in requests also. I 
thought that the relations with the 
contractors should have been at a dif-
ferent level, but I am very happy that 
the relations with the contractors 
stand on a very polite and friendly 
level. I wish this kind of friendliness 
should be shown all along the line. 
1he wordings are, "requests and 
Ilotices." Requests and notices are too 
very incongruous things, but perhaps 
"'hen requests fail, notices take their 
place and when soticeg fail, I think 
something else take their place. ~e 
note lays: 

"The contract was, therefore, 
terminated and the unfinished 
work was completed through an-
other agency at his risk and cost. 
Consequently a sum of Rs. 2,995.61 
nP. representing extra cost of 
work, compensation for delay and 
cost of excess stores issued was 

. recovered from him. The matter 
went up for arbitration and the 
Arb;trator remitted compensation 
for delay. As a result a sum of 

Rs. 1,417:89 became payable ill 
satisfaction of the arbitration 
award." 

This is wonderful world. I fail to 
understand this sort of the world; it 
seems to me that this is a world 
which perhaps existed in the fairy 
tales! Here is a man who does not 
fulfil the terms of the contract. He 
does not give complete satisfaction, 
in spite of the requests made .by the 
Defence Ministry. I hope that the 
request wa', made with folded hands, 
which might have had a better effect. 
In Spite of that, he was asked to pay 
Rs. 2,995'61; because he had not com-
pleted the work in time, the matter 
was then taken up to the court. It is a 
goOd thing we have arbitration. I 

have no objection to that. But what· 
happens? Instead of his payi~ some-
thing, We have to pay something' 
later. This is the story all along the 
line. 

I would submit very respectfully 
that this system of getting the works 
executed must be changed. If the 
contractors are a necessary evil, they 
may be kept, ·but we must scrutinise 
properly the qualifications and the 
capacity for work of these contractors' 
to whom we give the contracts. 'nlat 
i9 the second point. Thirdly, the 
system of making requests should be 
done away with, because I think these 
requests are worsening the situation 
which is already not very desirable. 
Fourthly, I would like to know liow 
the clauses are worded with the 
result that, generally speaking, the 
verdict goes against the Ministz'y. 
HDw is it that the contractor is the 
top-dog when he gets the contracts? 
He is ·the top-dog when he fails ttl 
execute it, and he is the top-dog when 
he comes to pay compensation! What 
is this kind of world in which we are 
living? Fifthly, as a point of prin-
ciple, I say that I do not like these 
contractors; these contractors are the 
relics of thi! British Empire, and we 
do not have any empire now. We 
have a democratic, 1OCialIat, free, Ie-
publican India. I think in that pic-
ture thi!se contractors should have no 
place, espedally contractors of filis 
anti-social variety. I would like to 
know why this happens. So, while 
I have all admiration for the Defeace 
Ministry-they are doing very im-
portant work-my very humble re-
quest to thi! Ministry is that they 
should ceaSi! to be-I wanted to use 
a particular word but I do not use it 
-at the mercy of these contractors. 
The Ministry should Si!e that the con-
tractors do not have such occasions to 
be used in their dealings with Ute 
Ministry. 

Then, I want to say a few words 
about Demand 19-B. These will not 
be words of criticism but of apprecia-
tion. I am very happy that this 
booklet has become brighter and has 
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acquired a halo in my eyes because 
in it are included the demands for 
grants arising from the integration of 
Goa. Daman and Diu with my coun-
t~y. I think this booklet deserves to 
be preserved and at least I am going 
to preserve it, because it makes Goa, 
I5aman and Diu an integral part of 
OUr country, and we are doing every-
thing in our power to give Goa, Da-
man and Diu all those facilities which 
free India enjoys. I am glad that 
Goa, Daman and Diu are going to 
have a broadcasting station. I think 
so far the Goa Radio and the Ceylon 
R8dio have been at par with each 
other; that is to say, they had 
sPecialised in same kind of entertain-
ment which I think is not altogether 
very desirable. I am sure that the 
broadcasting station for Goa, Daman 
and Diu will follaw the pattern which 
is obtainable in our country, and I 
am sure that this station will become 
a u..eful one. 

! also find that we have reserved 
some money for the ports. My feel-
ing was that if there is one thing 
which requires development on a big 
scale, it is the ports in Goa, Daman 
and Diu. I think by the integration 
of Goa, Daman and Diu in our coun-
try, the facilities for harbours and 
other things will increase. I wish 
there was a greater amount set apart 
far this, so that we shall be able to 
"xpand this kind of work in that part 
of tit£' country. 

1 find that Rs. 15 1akhs are going 
to ·be spent on Portuguese detenus. I 
would like to knaw haw long these 
det£'nus are going to be there in our 
country. Of course, we should give 
them all facilities which are guaran-
ted under the international law, and 
I am sure the Government will DOt 
be found failing in discharging those 
obligations which are the result of 
international conventions and inter-
national law. We are going to do 
our best for them, but I would like 
to knaw one thing: whether this 
charge will be recovered from the 
Portuguese sometime. PerhaPs not. 
All the same, I welcome all this, aDd 

I th'".k the people of Goa, Da'man and 
Diu are going to have a very bright 
future as an integral part of the 
constitutional framework of our coun-
try. 

Shri S. M. Banerjee (Kanpur): 
was not here for sCJl1letime and that 
is why I could not move my cut 
motions. I thought that they would 
be taken up after some other Mem-
bers spoke. So, I would now request 
you to move my cut motions if you 
will kindly allow it. 

Mr. Deputy-Speaker: That is not 
possi.ble. Hon. Members have to be 
present in the House. When one 
thing is finished, the next item has 
to be taken up. 

Shri S. M. BaDerjee: It was not in 
the Order Paper. It was actually 
after the President's Address, the 
debate on it, etc., that this item could 
come up. 

Mr. Deputy-Speaker: What was not 
On the Order Paper? The debate on 
the President's Address was conclud-
ed at 1'30 and it was announced that 
the Prime Minister would reply at 
3 O'clock. It was in order. But not 
even one Member among those who 
had tabled cut motions was present to 
move the cut motion. Therefore. I 
am sorry I cannot allow the bon. 
Mlmber to move cut motions now. If 
he wants to speak on the Demands, 
I would allow him to do so. 

Shri S. M. Banerjee: I would like 
to speak on Demand Nos. 9, 31, 47, 
51, 53, 80, 85 and 99. 

As regards Demand No.9, I have 
only one criticism. My hon. friend 
Shri D. C. Sharma has very ably 
spoken about the contract system in 
the defence establishments. I have 
been pleading in thls Hause that the 
contract system should be abolished 
as far as defence is concerned, be-
cause in the defence department, we 
are dealing with strategic points and 
other thinga which are needed in the 
interest at the security at this coun-
try. We cannot possibly afford to 
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be swhldled by the contractors. So, 
I request that in the defence depart-
ment at least the contract system 
should be abolished. After the con-
struction of the Amar Project and 
many other projects by our jawans, 
we have come to the conclusion that 
this contract system is neither cheap 
nor lasting. So, I would request the 
hon. Minister to kindly consider the 
suggestion, which is not only my 
suggestion, but the suggestion of 
varioU,s committees and various other 
Members. of this House, and to see 
that the contract sy"h.m is abolished. 

14 hrs. 

I welcome the manufacturing pro-
gramme in ordnance facto ,'ies and I 
would like that more men should be 
recruited in the ordnance iactories to 
step up production. But at the tUne 
of recruitment, something has been 
found out. Some Muslim employees 
have not been taken in. I do not 
l<now whether there are any rigid 
conditions. But many people whose 
conduct has heen verified have not 
been taken in the parachute factory 
arid in the Harness and Saddlery Fac-
tory L'1 Kanpur. I am bringing this 
to the notice of the hon. Deputy 
Minister not as a matter of complaint, 
but I request he may kindly make 
the necessary investigations whether 
there are persons whose antecedents 
have been verified and who have not 
yet been taken into the job. 

Demand No. 31 deals with pension. 
In this ~. I would like to 
retreab. my memory and also the 
memory of this House regarding the 
various demands of the pensioners. 
~. quantum of peDSioa. must be re-
viSed. The qu&ntwn today has no 
relation to the rising cost of living. 
I am not referring to the tragic fDr-
mula in the defence and other estab-
lishments, but generally the quantum 
of pension given to the pensioners to-
day is so meagre that it is actually 
negligible and it does not fuI1ll their 
real needs, ~ ...,. __ 
in Parliament, my request and the re-
quest of the All-India Pensioners 

Association has been that they should 
be paid some dearness allowance. I 
submit to the hon. Deputy Finaric~ 
Minister, who is very sympathetic to-
wards the pensioners, that their qwi,n-
tum of pension should be increaSed. 

Another demand which has been 
put fDrward by the All-India Pen-
sioners' Association is that when 3 

portion ·of the pension has been com-
muted, after the commuted portion is 
recov"red, then it should be restoreli. 
Suppose my pension has been com-
muted to the tune of some amount. 
It cannot b~ a permanent deduction 
from my pension. The amount mUst 
be restored, after that particular 
amount has been recovered. In ad-
dition to their .pension. they should 
be paid dearness allowance as long 
as Government is unable to stabillie 
the prices. These are the three de-
mands of the pensioners which I 
wanted to bring to the kind notice of 
this House and the Deputy Finance 
Minister. My attention has been 
drawn to Demand No. 47, which deals 
with the travelling expenses inCU1Ted 
by the variou;; Ministers. The nOte 
saY'S: 

"The expenditure on tour ex-
penses of Ministers is of a fluctuat-
ing nature and depends on the 
extent of tours undertaken by 
them. In view of the all round 
increase in developmental activi-
ties the Ministers have had t() 
undertake more tours than anti-
cipated. On the trends of the 
latest actuals, the total expendi-
ture during the year is likely to 
amount to RB. 8,00,000 against the 
sanctioned grant of Rs. 7,00,000 
resulting in an excess of Rs. 
1,00,000 for which a supplemen-
tary grant is required." 

would like to know specifically 
when the Ministers toured moSt. 
whether it was during JanullTy ani! 
February, 1962 before the electiOns 
or what was the purpose of their 
tours. My information is that many 
Ministers toured the country Or 
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specially their constituencies during 
the elections. It requires some close 
scrutiny whether this amount is justi-
fied or not. I am not opposed to the 
tours of Ministers. It is better that 
they tOU1', so that we may also talk 
to them in OUT own aTeas and be 
educated. But the whole difficulty is 
their tour starts only at the time of 
elections. My information is that this 
particular amount was spent during 
January or February. I want that 
some details should have been given, 
so that this House would have sanc-
tioned this amount ungrudgingly. 

Demand No. 51 relates to census. 
have got a serious graIL'*! against 

the census authorities. In Kanpur, 
the Corporation says that the popula-
tion is more than 10 lakhs. But I 
am told lha t the census figure is 
.9,46,000 and odd. When asked how to 
reeoncile the two figures liven by 
the Corporation and 'by the Census 
Cammissioner, they said that 1 lakh 
is Boating population which does not 
stay in Kanpur. I can understand this 
happening in Calcutta or Bombay 
where people came from long dis-
tances, but so far as Kanpur is con-
cerned, there are no daily passengers. 
People come on cycle from a distance 
of HI or 11 miles. So, there cannot 
be a population of 1 lakh or more 
which is Boating population. 

It the 1Igures liven Ity the Census 
Commissioner arf! provisional, they 
require scrutiny and reVISIon. I 
would also request the authorities to 
consider other places like Madura, 
where there has been a general grouse 
aPinst the census authorities. ~ple 
say that merely to deptlve the Cen-
tral Govermnent em~lOJeeB or in-
creased aI1DWllllCes-if the population 
becomes 10 lakhs, the city will be 
upgraded-this has been done. I do 
not impute such motives, bu.t I would 
~Il)itthat if the census figures are 
prOvisional, they must be looked into 
again. 

Demand No. 53 deals with privy 
purposes to ·Indian rulers. A sum 
of Rs. 2,000 bas been sanctioned to 
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the ruler of Bastar. This gentleman 
caused miseries to so many people. 
He incited the pOOr tribals against 
the governmental machinery as a re-
sult of which several people lost their 
lives. Still, we want to .pay Rs. 2,000 
to the ruler of Bastar. It is not a 
que>tion of the ruler of Bastar alone. 
The Government have not yet stop-
ped these privy purslS. If the d.i~

placed per30ru from East Pakistan 
and West Pakistan could be rehabili-
tated in these 14 year3'-th" Ministry 
of Rehabilitation is coming to an end 
and we have to find a job for the 
Minister-how is it that the rulers 
have not been rehabilitated r';l 
and still we have to pay income-tax-
free privy purses to them? This is 
a shame. I hope the Government of 
India well take adequate measure3. I 
do not want to refer to names-Maha-
raja, and Maharanis who may be het'c 
in the near future .... 

Mr. Deputy-Speaker: He need not 
n'f~r to names. 

Shri S. M. Banerjee: I ,aid. Maha-
rajas and Maharanis. We have seen 
in the general elections how they 
have been sabotaging all our plans 
and projects. They are not moving 
towards ,ocialism; they want to re-
tard our progress. Still, we are 
paying handsome amounts to them. 
In the larger interests of the country. 
in the interest of the successful ·im-

. plementation of our plans and mobi-
lIsation of our Internal resources, we 
should stop these privy purses. I 
hope the hon. Min6-ter wi!! consider· 
this request of mine. . 

Demand No. 60 wants more am()U:nt 
to be sanctioned for the Commis-
sion for Scheduled Castes and sepe-
duled Tribes. . 

It said that as a result of this 
enquiry aDd investigation untouch-
ability is coming to an end. During 
the elections I have seen how these 
barijans are being dealt with. There 
are certain villages in my constituency 
also which are predominantly inhabit-
ed by harijans. There untouchability 
is still going on. Untouchability hllS 
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not been removed to any extent from 
tht· remote villages. The hon. Minis-
ter of State, Shri Datar, has l>een 
tplling this House that it is merely 
imaginary. Now that the elections are 
over I do not want to say anything 
which might be called imaginary. It 
is a reality, a grim reality, and I would 
request that before sanctioning this 
amount it should be made clear that 
the Commis;ion must complete its 
work and its report should be properly 
implemented so that there should be 
an improvement in the lot of the 
Scheduled Castes and Scheduled 
Tribes people. 

Demand No. 85 relates to the rete.'1-
tion price Of steel. This has become 
another problem. Who is to decide 
about the rp.tention price of steel? We 
have in our public sector three steel 
plants-Durgapur, Bhilai and Rour-
kela. The main factor which 
decides the n'tention price of scteel 
i. not our Plan, is not the 
Ministry here; it is not our 
Minister here who decides it but it is 
the TISeO and ISCO whicll are decid-
:ng the retention price. I ,'could like 
to know why dela~· "co ta];<:n place. 
What is the basis of fixing the reten-
tion price? How long is the Govern-
ment going to be dependent on TISCO 
and ISeO? I would like to know 
whether they are going to decide the 
fate of retention price of steel or the 
Government w:l1 take it in its ')wn 
hands. 

Lastly, I want to refer to Demand 
:-lo. 99 relating to the workcllarged 
establishment in Central P.W.D. About 
300 people of this workcharged esta-
blishment are going to be retrenclled 
from the Hort:culture Division of the 
Central P.W.D. In the first instance 
they were being transferred to the 
New Delhi Municipal Committee. 
Later on it "'as decided that they 
~"' retrenclled in the month of 
November. But the hon. Mini-ter took 
a lenient view of the whole thing and 
postponement of the actual retemch-
ment was O!'dered till about 31st March 
1962. Now I am told that about 300 
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persons have been given notices and 
their services are to be terminated on 
4th April 1962. Their services are 
being transferred and, at the same 
time, they are liIeing retrenched. I do 
not know whether "transfer" means 
non-<Ontinuity of service or break in 
service. It has been deci'ded now by 
the hon. l4inister in charge of Works, 
Housing and SuWly that their pay 
would be protected when they go to 
the Municipal Committee. But they 
haVe not been given continuity of 
serviCe. 1t means that those malis, 
mIIIICInS and others numbering about 
300 who have completed more than 
five or six years and in certain ca3es 
even more than 12 years service, even 
after succeaful and faithful comple-
tion of an many years Of service !Ire 
being denied continuity of service with 
the result that they will become the 
junior-most in the New Delhi Munici-
pal Committee and their services are 
likely to be terminated without 'iny 
notice. Thus they will be at the whim 
of the authorities of the Corporat:on. 
I would only request that their 
services should be taken as continuoUs 
services and they should not be left 
at the mercy of the Corporation. 
Mter all they have faithfully served 
this particular department for so 
many years. 

With these words, Sir, I would 
request the hon. Minister to consider 
these few points and the few observa-
tions 'that I have made. I am sorry I 
could not move my cut motions. Still 
I . feel, though they have not been 
moved physically, the hon. Minister 
win not brush them aside and he will 
ldndly consider the mbstance of tho;e 
cut . motions' IIlId try to reply at the 
time of his reply. 

SUi NallShlr Bbaracha (East 
Khandesh): Mr. Deputy-Speaker, Sir, 
I do not want to touch those points 
to which I have already referred in 
the course of my .previous speech, 
but the demand for supplementary 
grants aggregating to Rs. 115 crorew 
cn II for certain searching erltidmIs. 
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In the first place, Demand No. 9 
on page 7, dealing with defence ser-
vices draws my attention. My griev-
ance has been that invariably the 
Defence Ministry tails to give this 
House any infonnation at all in res-
pect of the grants that it asks for. In 
the present case Rs. 21 crores are 
asked for. What is the explanation 
given? It is said: "to meet additional 
exp",nditure in increasing the strength 
of the Army", "to meet additional 
expenditure in increasing the strength 
of civilians" and "to meet additional 
expenditure in increasing the strength 
of staff". May I know if this House 
is going to be treated in this nig-
gardly fashion? Even bare particu-
lars are not given. We are not ask-
ing the Defence Ministry that it 
should tell us whether in the matter 
of stores purchases they purchase 
such and such category of stores of 
such an-:! such calibre or anything of 
that kind. We only woot a general 
indication as to what is happening. 
In tlhis case Rs. 21 crores are asked 
for in addition to the amount which 
we have already given and this time 
the defence expenditure goes to over 
Rs. 300 creres. I, therefore, plead 
that the Defence Department ca'll 
very well disclose without prejudice 
to security more details if they 
abandon 'the mentality of concealing 
ewrything and marking them as top 
secret, and if we get that infOrmfl-
tion I think we will be able to realise 
in a better way what our Defence 
Milnistry is doing. 

There is another Demand. Demand 
No. 19 on page 11 which refers to 
the expeooiture incurred in connec-
tion with Goa, Ihlman and Diu. While 
speaking on the Bill on this subject, 
I had referred to the failure of the 
Government to provide compensa-
tion for those martyrs who lost their 
lives in 1955 while trying to enter 
into Goa on the Independence Day. 
My further plea is that on the spot 
where these 25 martyrs were shot 
down in Goa a suitable memorial to 
perpetuate their memory should be 
raised. I do not' think the public 
will grudge the expenditure or the 
1930 (Ai) L~5 
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exchequer would grudge the expen-
diture on putting up a fitting memo-
rial on the spot where these martyrs 
were killed. 

Coming to Demand No. 47 on page 
20, whiCh deals with the expenditure 
on the tours of ministers, this House 
might feel surprise1 that every year 
the people pay Rs. 7 lakhs on touring 
expenditure of ministers and in this 
election year we are paying Rs. 8 
lakhs. A few minutes earlier I made 
a grievance of the fact that when 
tours of ministers are or&anised and 
circulars are sent round to members. 
definitely arrangements are made at 
public expense fixing up discussions 
between the Congress party 8IIld the 
ministers. May I know how the pub-
lic is bound to bear the burden of 
discussions between the ministers and 
the Congress Party? The Congress 
Party must bear it. Why should the 
office of the Collector be utilised for 
that? Why should public money ,be 
utilised for circularising all these 
things? Why should the entire staff 
to whioh such circulars are l'Oent be 
alerte1 because the ministers want to 
have discussion with the Congress 
Party. Surely, Sir, this is abuse of 
administrative machinery, As I said 
earlier, I have documentary evidence 
to prove that it is being done. This 
fact cannot be denied that the Col-
lector's office is being abused for the 
purpose of arranging discussions be-
tween the ministers and the Con-
gress Party. And, examining the 
figure of Rs 8 lakhs, I believe there 
are about 40 ministers and on that 
basis each minister spends Rs. 20,000 
on tours which is about 50 per cent 
or more of their salary. Rs. 20,000 
per year is given to 'each Minister 
for his expenditure on tours. For 
the last five years I have been com-
plaining that the Members of this 
House do not get a bus to _. back 
to their places if this H~ sits bey-
yond six o'clock. Sure~ the minis-
ters' expenditure in this connection 
requires to be severely curtailed, and 
I endorse the remarks made by my 
hon. friend Shri Banerjee who asked 
as to how it is that the ministers 
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suddenly became active in t.l)e elec-
tion year and whether it was during 
the course of the election. I might 
assure him that it might be a few 
months prior to that. 

Coming to Demand No. 64 on page 
40, which refers to the Krishna-
Godavari Commission, though I do 
not have to offer any criticism, ] 
.eek information from the hon. Minis-
ter as to how far the Commission 
has made progress and when do we 
expect settlement of the whole ques-
tion. We will be happy to have a 
settlement or at least some type of 
report from the Commission giving an 
indication as to the extent of pro-
gress. 

Then I come to Demand No. 46 
which refers to the fixation of re-
tention price of steel. The criticism 
of Shri Banerjee has been that it is 
the private companies that fix the 
retention price of steel. It is not so. 

Shri S. M. Banerjee: They in-
fluence it. 

Shri Naashir Bbarucha: I do not 
know what he means by influencing 
the fixation of retention price. After 
all, the private companies have got 
to place before the Commission their 
production figures, various items of 
expenditure etc. which go into the 
retention price. But what I find is 
that there is enormous delay in fix-
ing the retention price, years and 
years elapse and afterwards retros-
pective effect is given. It is 1lIIlfai.r 
to the shareholders of the company 
and it makes it very difficulty for 
the company to kep its accounts. So, 
it is not goOd either to the exchequer 
or to the company. 

I was surpriSed to find that sub-
sidies are being given to the private 
steel comJ)8nies for the production 
of some 'unusual steel products. 
Apart from that, Hindustan Steel, a 
public sector company, is also getti'llg 

a subsidy for the production of pig 
iron. I should like to have informa-
tion on this point as to why is it that 
we have to give a public sector com-
pany subsidy for the production of 
pig iron. It really calls for a search-
ing enquiry into the cost of produc-
tion, so far as the public sector is 
concerned. 

With regard to Demand No. 87 on 
page 49, which refers to the expan-
sion of Posts and Telegraphs, only 
two or three days back the hon. 
Prime Minister stated that there is 
considerable room for improvement 
in this department. The hon. Minis-
ter is asking for funds for expansion 
of telephone facilities. Somewhere 
I read, I think it was two or three 
days back, that the hon. Minister in 
charge of Posts and Telegraphs stated 
that in the Third Plan there is going 
to be tremendous increase in the 
telephone services. We welcome the 
expansion of the telephone services, 
but what type of service are we 
getting? lin Bombay city, where we 
expect that the services should be 
of the highest order, one finds that the 
telephone has become a refined in-
strument of torture. It is very seldom 
that you get the correct number at 
the first shot, and there are nume-
rous faults and defects which our 
instruments disclose which it is very 
difficult to describe. I do not know 
whether it is as a result of overload-
ing the exchange. I am sure the 
offices concerned are doing the best, 
but what the ,public is interested in 
is that they should have an adequate, 
dependable and reliable service. 
Often when complaints are made the 
telephone exchange operator very 
courteously takes down that comp-
laint and nothing happens for days 
together. This ~s my .personal ex-
perience, and I have conveyed it to 
the General Manager. When this 
happens in the case of a Member of 
Parliament, what must be the posi-
tion of the poor user of telephone 
who has nobody to back him? At 
least, we get an opportunity to voice 
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our own grievances. And the griv-
ancr. which I am voicing is not a 
solitary instance. It is typical . of 
the service, so far as Bombay cIty 
is concerned. I have no experience 
of any other city except Delhi, where 
also I daily get about ten wrong calls 
asking for Rashtrapathi Bhavan, and 
if there is a function in Rashtrapathi 
Bhavan it goes up t'J nearly 30 wrong 
calls per day. 

Mr. Deputy-Speaker: There must 
be something akin between his re-
sidence and the Rashtrapathi Bhavan. 

Shri Naashir Bharacha: Yes, there 
is a difference of only one digit in 
the telephone number, but 30 people 
cannot be dialling wrong number. I 
can understand some people making 
a mistake but not all people. There-
for, I say that the telephone is be-
coming a refined form of torture 
rather than a means of communica-
tion. Be that as it may, the point 
that I am making is while expansion· 
is very welcome, fir~t we must think 
of consolidation. If our exchanges 
are over-loaded the existing services 
must be SO re~organised that to a 
certain extent the serv'ce is ~atis
factory. I have no doubt that the 
officers will be doing their best, but 
it is desirable that occasionally some 
grieva'nces regarding this must be 
mentioned because only year before 
last suddenly the telephone charges 
were switched up by nearly 40 per 
cent in some cases. This House was 
not consulted and an indirect taxa-
tion to that tune was levied and what 
is the retllt'n in service? Perhaps, 40 
per cent increase in the number of 
wrong calls ·that we are getting. I, 
therefore hope that the han. Minis-
ter will ~ake a searching enquiry and 
see that steps are taken to re-orga-
nise the existing services and to put 
it on a satisfactory basis before he 
thi'nks of expansion. 

The last point to which I come is 
Demand No. 88 on page 51, which 
refers to the payment of contribution 
by P&T as dividend to the general 
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revenues. On page 51 one finds these 
words: 

"With effect from 1960-61 the 
Posts and Telegraphs Department, 
like the railways, pays a dividend 
to the general revenues, calculat-
ed at the rate in force from time 
to .time for the railways, on the 
main capital at charge during the 
year and retains the balance of 
its surplus for strengthening its 
reserve .... ,. 

I should like to know why is it that 
we are asking for a contribution from 
the P&T Department on the same 
basis as the railways. These contri-
butions require to be fixed on dilfe-
ren L basis. It is not possible in a 
short space of time to discuss the 
economics of railways and the econo-
mics of Posts and Telegraphs, but I 
do believe that just as we have got 
the Railway Convention Committee, 
similarly there should be a Posts and 
Telegraphs Convention whiCh should 
go into the economics of Posts and 
Telegraphs, bearing in mind that 
these rates of posts and telegraphs 
can be switched up at any time with-
out consulting this House in the form 
of taxation at the time of the budget, 
and in the light of additional taxes 
fix the contribution payable to the 
general revenues. It is no use fixing 
the contribution at 4 per cent or 4.25 
per cent and then increase the tele-
phone services by 40 per cent. What 
is the meaning of it? I, therefore, 
say that the contribution should be 
related, in some way or the other 
with any increase that may occur in 
the postal or telephone charges in the 
course of a particular year and it is 
necessary that a committee should be 
appointed for this purpose. 

I have not been able to mOve my 
cut motions. Anyway, they are of not 
much use because we know the fate 
of these cut motions all these five 
years. 

Mr. Deputy-Speaker: Anyhow, he 
has stated what he wantt:lf to say. 

Shrl Naushir Bbaracba: I only 
hope that the han. Ministers con-
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cerned will look into the 
which I have mentioned. 

points 

The Minister of Irrigation aDd 
Power (Hafiz Mohammad Ibrahim): 
Mr. Deputy-Speaker I want to say 
something about tb~ Krishna-Goda-
vari Commission, which was criticised 
in a way by one of the hon. Mem-
bers belonging to Andhra who after 
making a speech, left the Ho~. I 
do not find him here now. 

Shri T. B. Vittal Bao: I am here. 

Mr. Deputy-Speaker: He has come 
back for the reply. 

HafIz MohalllJDad Ibrahim: Very 
good. Shri Bharucha also wanted to 
know something from me. Firstly, 
so far as these two rivers are con-
cerned, the States interested in them 
are Alndhra Pradesh, Madhya Pra-
desh, Maharashtra, Mysore Orissa 
and Madras. Some dispute arose 
about the waters of these two rivers 
sometime before 1951. In 1951 a 
meeting was held in Delhi, but the 
representative of Orissa was not pre-
sent at that meeting. Some settle-
ment was arrived at which it is not 
necessary to state here. That was 
repudiated afterwards by one State, 
then by another a'nd subsequently by 
a third, and so on. 

The matter came up again before 
us last year or the year before. The 
Planning Commission called a meet-
ing of the States and the question 
was discussed here by the Ministers. 
Unfortunately at that meeting also no 
good soLution could be found. Subse-
quently, I personally visited the Sta-
tes and suggested to hem that .this 
matter should be amicably settled 
among them and there should be no 
litigation or any other differences 
over this matter. They agreed and 
as a first step, I suggested that the 
water supplies of the Krishna and the 
Godavari should be assessed-how 
much water is available in these two 
rivers-so that we may settle the mat-
ter in the light of availability and re-
'luirements. They agreed. After that 

we set up a Commission on the 1st 
of May 1961 which was given time up 
to 30th November 1961. During this 
period from time to time the Com-
mission visited various States. I do 
not wish to go into details. But the 
Commission required some material 
on the basis .of which alone they could 
trace the hiStory of the rivers, the 
gauges recorded at different times 
etc. This sort of data was required 
by them, but that could not ·be fur-
nished within the time stipulated. 
Therefore, the Commission could not 
finish their work. I made a further 
request that the work should be fini-
shed as early as possible. A com-
plaint was made that some States 
were not cooperating. . But I should 
say that all the States have been co-
operating. There may have been some 
delay. But the main reason for .the 
delay was lack of full data without 
which the Commissinon's work could 
.not be finished. Therefore, the time 
had to be extended and we have now 
extended the time by three more 
mon.thrs. I hope the report of the 
Commission will be before us within 
th~s time and I wish and pray that 
thIS matter may ,be very amicably 
settled between all the States. 

Shri T. B. Vittal Ran: May I seek 
one clarification? The hon. Minister 
stated that the Aandhra Pradesh G0-
vernment agreed to the setting up of 
this Commission. But the Minister for 
public works Department, Shri Alluri 
Satya Narayana Raju stated in the 
Legislative Assembly of Andhra Pre-
desh categorically that he did not 
agree to the setting up of this Com-
mission. 

Hazfl Mohammad Ibrahim: May I 
say that if any Minister, is reported 
to have said something contrary to 
that, I cannot believe that he said so, 
unless we meet together. 

The MJnistr of ,State in Ministr1 
of Home Mairs (Shri BaW): Mr. De-
puty-Speaker, Sir, so far as the Home 
Mini,try's demand; are concerned, 
four have been referred to and certain 
comments made. They are numbers 
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-i7, 51, 52 and 53. I would like to make 
a brief reply to the comments made 
on all these four demands. 

The first relates to the Demand 
about Cabinet. In particular criticism 
was made on the additional supple-
mentary demand of Rs. 1 lakh for the 
travelling allowances or tour expenses 
of the Ministers. So far as this ques-
tion is concerned, may I point out 
that the amount that was being spent 
in the years 1958-59 and 1959-60 was 
about Rs. 6 lakhs 50 thousand. On 
that basis subsequent calculations were 
made and for the year 1961-1962. 
The amount that was budgeted was 
Rs. 7 lakhs in the belief that at best 
there would be an addition of Rs. 1 
lakh to Rs. 6 lakhs odd that was being 
formerly spent. Before I deal with 
the need for adding one lakh . . . 

Shri A. M. Tariq (Jammu and Kash-
mir) : Can we have a break-up 
Minister-wise? 

Shri Datar: It has been supplied al-
ready in reply to questions; that can-
not be asked in the Supplementary 
Demand here. 

May I point out that it is one of the 
obligations of the Ministers to put 
themselves in touch with the trends in 
the whole country to find out how de-
velopment is going on and how the ad-
ministration i, being carried on in dif-
erent parts. (Interruption). I would 
request hon. Members to have pati-
ence. One of the duties of the Minis-
ters is to go round and to find out how 
things are. That will have a great 
bearing upon the proper and efficient 
performance of their duties as servants 
of this Hou~e. That is the reason 
why Ministers haVe to go round. 

Secondly, when Ministers go round, 
their programmes are fixed up by dis-
trict officers. While ftxing up these 
tour programmes, so far as the official 
side is concerne!d, it is the officers that 
fixed up the programme in consulation 
with the Ministers. So far as visits to 
private or non-ofllcial bodies like the 

Congress etc., are concerned, they 
are fixed up in consultation with them 
only for the purpose of having a clear 
picture of the engagment; that would 
be before the Minister when he visits 
a particular place. Beyond that, Sir, 
nothing futher is do~e. The Ministers 
visit not Only congress offices, not only 
do they meet congress workers, but 
also other workers and institutions. 
Therefore: it wou1ci not be proper to 
say that these visits are arranged by 
government officials for the purpose 
of the congress. Therefore, this gene-
ral objection falls to the ground. 

Then again, Sir, for this year the 
amount budgeted was Rs. 7 lakhs. It 
was found when the actuals for the 
year 1960-61 were received that they 
were Rs. 9 lakhs odd. Then Govern-
ment considered that tor the year 
1961-62 the figure ought to be not 
Rs. 9 lakhs odd but only 7 lakhs. We 
have not asked in this supplementary 
budget for a figure eqUll to what was 
spent in the year 1960-61, namely Rs. 
9, 58,000. What has been asked tor is 
Rs. 1 lakh more than what had been 
budgeted, namely Rs. 7 lakhs. There-
fore, you will see that the amount ask-
ed fOr ,the year 1961-62 falls short at 
least by a lakh and a half of what 
was asked tor in the last year, 
namely 1960-61 which was not an 
election year at all. So far as 
the election year is concerned, 
may I point out further that the 
amount asked is less by a lakh 
and a half. That is number one. Se-
condly, general allegations more or 
less of a vague nature were made that 
these tours were undertaken in con-
nection with election work. May I 
make it very clear that so tar as this 
point is concerned, the Government 
of India have issued instructions trom 
time to time and they are being fol-
lowed from the eve of the first general 
eleetions. 

The practice that is followed is that 
Ministers do not draw any allowance 
or daily allowance for such journeys 
undertaken in connection with election 
work. 
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A reference to the last election was 

also brought in. But we have not got 
any figures at all. I have no reason 
to doubt that this practice must have 
been followed during the last election. 
Therefore there is no force in the con-
tention raised by certain han. Members 
that these tours are officially arranged 
for Congress work or that these tours 
are arranged or undertaken for the 
purpose of their election work. Both 
these allegations are entierly unfound-
ed. 

Then, a reference was made to the 
cemus work. As you are aware, this 
work is a stupendous task. We have 
to collect the figures and there are a 
number of publications that have to be 
published from time to time. All the 
material that has been collect~ dur-
ing fue census operations has to be 
properly compiled under different 
heads for the guidance not only of the 
various Government" and the !Plann-
ing Commission but also at the people 
at large. They act as the guiding 
material for the next ten years. 

May I point out that so far as publi-
cations are concerned Government 
have laid down a particular time table? 
These compilations are now getting 
ready. They will be published as 
early as possible. I would assure this 
HOUSe that the publication of these 
compilations is for the purpose of 
helping the Government and the 
people at large. That is the reason 
why they would be kept as up-to-date 
as possible. 

In addition to this I might also point 
out that Government have a machin-
ery according to which these figures 
are tested or even brought up-to-date. 
The amount is not disputed but a 
·general question was raised that cen-
SUs pUblications became out-of-date 
when they were publi~hed and that 
Government should take care to see 
that they are published as early as 
possible and all avoidable delays are 
avoided. 

Sllri T. B. Vittal Rao; Let us know 
the time table for the various publica-
tions. 

Shri Datar: They would start pub-
lication very soon. In about a year 
and odd months all of the tables are 
expected to be in OUr hands, at least 
before the end of the year 1963, that 
is, within two years after the census 
operations were held. They cannot, 
therefore, be calle:! to be out-of-date. 

Certain observations were made 
about the Statistical Organisation per-
haps through a misunderstanding. 
What we are having is a body known 
as the Directorate of National Sam-
ple Survey. It was started in 1950. 
but it has been doing continuous work. 
It does not relate only to the year 1950 
but all along it has been carrying on 
surveys. 16 rounds of the Natiimal 
Sample Survey have already been com-
pleted-it might kindly be noted-
and the material collected is very use-
ful. The 17th round was started on 
the 1st September, 19M. 

Secondly, it might also be noted that 
so far as this work at the Sample 
Survey is concerned, it is now embrac-
ing a larger number of subjects. In 
other words, the work is being ex-
panded. It will include land hold-
ings consumer expenditure, urban 
la~ur force, rural employment and 
unemployment, rural retail prices, 
capital formation, population, birth 
and death rates 'both, rural and urban 
land utilisation survey, crop yield and 
pilot survey on morbidity. This is not 
an out-at-date work. This is a work 
which is going on all along. It is 
again of the greatest use to the Plann-
ing Commission, the Central Gov-
ernment as also the State Govern-
ments. That is the reason why addi-
tional expenditure is required in this 
respect also. 

So far as the privy purse is coneem-
eeL you will kindly see that under the 
Constitution the expenditure is a 
charged eJCIl8flditure. The general 
question with regard to the policy to 
be followed as to whether privy purses 
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should be continued or abolished ill a 
larger one whlch cannot be raised in 
the debate on the Supplementary De-
mands. 

Secondly, on a point of fact I might 
point out that in this case when the 
last ruler was derecognised the amount 
that was being paid to him was re-
duced by Rs. 60,000 and his brother 
who has been recognised as the pre-
sent holder for the purpose of the privy 
purse is being paid less by Rs. 60,000. 
Formerly, he was getting a certain al-
lowance of Rs. 1,500 a month. That 
also has naturally been merged and- he 
will be entitled only to the privy 
purse. 

Then the question arose as to whe-
ther something should be paid to the 
derecognised ruler or not. Govern-
ment considered after taking all the 
circumstances into account that Rs. 
2,000 a month should be paid to him. 
The amount is bein-g paid from an ear-
lier date, that is, from the 12th Feb-
ruary, 1961. That is the reason whY 
this amount has been included. 

So far as the amount to the other 
two persons is concerned, that is only 
arrears and nothing can -be stated so 
far as these arrears are concerned be-
cause the amount was not taken by 
them during a particular year. 

So, you will find that even in res-
pect of the privy purses there has been 
a gain to the nation due to the reduc-
tion in the privy purse by Rs. 60,000. 
Therefore there is nothing wrong so 
far as the grant of Rs. 2,000 a month 
as a personal maintenance allowance 
to the derecognised ruler is concerned. 

The Deputy MinIstry of Defence 
(8hrt Raghuramalah): Mr. Deputy 
Speaker, Sir, my hon. friend, Shri 
D. C. Sharma, in his usual politeness, 
referred to the Defence Ministry's De-
mand No. 111. Before I go into the 
general questiOn which he has raised 
as to why we are continuing to have 
SODle of these works done under the 
contract system, I would like to say 
that I am surprised that he has found 
objection to the expressiOn 'requesta' 

in the footnote given under Demand 
No. 111. May I tell him that a request 
in the context is only a demand cou-
ched in polite language? It is nothini 
more and nothing less. I am sure my 
hon. friend would like us to be polite 
rather than to be impolite even when 
we make a demand. 

He has also said because there are 
a few odd case3 here of matters going 
up to the arbitrators whether there is 
anything wrong with our system of 
contracts, who draft them and so on. 
I would like to assure him that these 
are all done on a standard pattern 
approved by the Ministry of Law and 
the Ministry of Finance and any devia-
tion from the stan!dard form of 
contract has similarly to get the app-
roval of the various Ministries. I 
might bring to his notice and to the 
notice Of the HoUSe that we do not 
mention here the numerable casel 
where the Government have succee-
ded. Even in this case I am sure he 
would like to compliment the Ministry 
of Defence On the fact that we were so 
vigilant and that we do not pay what-
ever we are asked. 

On the general question of this 
contract system there are some di1Ii-
culties. We appreciate the desire ill. 
some quarters--in fact, we are exa-
mining it; it is constantly under review 
as to how far the contract system 
should be done away with and all 
work should be done by departmental 
labour. But there are obviously some 
difficulties. Sometimes the workload 
is not constant. If you try to do it 
departmentally, we are forced to 
retrench when there is no work. Of 
course, it is our concern but my hon. 
frieml, Shri Banerjee "'m come up 
and say, "Why are you retrenching?" 
Therefore one of the essential factoN 
is that the load must be constant. A 
work may be of a very emergent 
nature or you may have to do it very 
quickly. Therefore additional labour 
is required. But the whole problem 
is constantly under review. Sometime 
back, I recollect, We did answer a 
question on the floor of the House SQ'-
ing that the question of doing f!Very-
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thing departmentally is Wlder review. 
1 have nothing more to add to that. 

Shri S. M. Banerjee who was refer-
ring to the question of contracts inci-
dentally referred also to some ban on 
employment in the Parachute and the 
Harness and Saddlery Factory. I would 
like to assure the House here that there 
is no ban on the employment of Mus-
lims or of any other community. All 
are citizens of this country. If my 
hon. friend has in mind any particular 
case I shall be deeply obliged if he 
brings it to my notice and I shall cer-
tainly look into it. 

Now I come to the cri.ticism offered 
in relation to Demand No. 9 by Shri 
Naushir Bharucha. May I draw his 
attention to the Footnote Wlder the 
Demand which specifically mentions 
"To meet additional expenditure main-
lyon accoWlt of the increase in the 
strength of the Army". All other 
items follow this. Is it the intention of 
my hon. friend that we should give the 
extent of the increase in the size of 
the Army? This House has always 
been indulgent regarding this parti-
cular matter Which concerns gravely 
the security of this cOWltry. It is not 
as though the Defence Ministry never 
gives details. For instance, with res-
pect to Demand No. 111 we have given 
more details which have given sufti-
cient opportWlity for my hon. friend 
Shri D. C. Sharma to go into full 
details. We do give details. But 
where it is a question of the strength 
of the Army or anything consequent 
on that, stores, provisions, transport 
etc. consequent on that, we can only 
make a very broad categorisation. If 
mv hon. friend wants more details, if 
it is not classified information I would 
be happy to give it. That is the normal 
practice. and this House has always 
b .... n indull!ent in this respect. All the 
some ! would like to assure t.lte House 
th.t th"1"" is no Intention on the part 
01 the n .. fence M'ni<rtrv to keep any-
thi,,!! away at any time from the 
House. 

The DepIlty MillWer of Fbwaee 
(Shrimati. Tarkesb.wad SiDha): Some 
of the points raised by hon. friends 
opposite have been answered by the 
respective Ministers. There are only 
a few points left and I would like to 
clarify some of them. 

·!'he point raised by Shri T. B. Vittal 
Rao and Shri Naushir Bharucha was 
in regard to the increase in the quan-
tum of pension and gratuity. As the 
House knows, the quantum of pension 
and gratuity was recently revised and 
liberalised in conformity with the re-
commendation of the Pay Commission 
itself. As hon. Members are aware, 
pensions were previously considered 
only on completed years of service. 
That is, only the completed years of 
service rendered used to be counted 
while assessing pension. Now whiJ.e 
calculating the qualifying servIce for 
purposes of pension the number of 
months completed during the service 
are also COWlted. As regards gratuity, 
we have increased the rate of gratuity 
from nine-twentieths to ten.twentieths. 

Another concession which has been 
given in deference to the recommenda-
tion of the Pay Commission is this. 
Prior to April 1960, officiating pay 
COWlted less for purposes of pension 
and gratuity. Half the difterence 
between substantive pay and aftI.ciat-
ing pay is now cOWlted in calculating 
emoluments for purposes of pension 
and gratuity. We have also given this 
benefit to temporary employees who 
were originally not entitled to gratuity; 
they aTe now entitled to gratuity. 

All these liberalised pension and 
gratuity rules have involved the Gov-
ernment of India into additional expen-
diture, and therefore we cannot further 
liberalise pensions and gratuity with-
out properly investigating the implica-
tions of such further liberalisation. It 
is on account of the increase in expen-
diture that we have come before the 
House with a request for a supple_ 
mentary grant. 
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Another point that was raised by the 
bon. Members opposite was in regard 
to the classification of towns. As you 
know, Sir, the classification of the 
towns was on the basis of the census 
report. Actually we did not walt fOr 
Ule census reports in the final form to 
appear, because we did not want to 
delay this further. So we took the 
provisional census figures that were 
avallable to us immediately and we 
implemented the decision of bringing 
Delhi into the category of A class 
Cities. As the House is aware, Ule 
Pay Commission has recommended 
that the population factor should be 
the best criterion for judging whether 
a city should be made A, B or C class. 
And we have prescribed twenty lakhs 
as the limit. There is no discrimination 
against any city. My hon. friend is 
UI\'fortunately trying to create a wrong 
impression that in the case of Madras 
we are not fair. There is no question 
of being fair or unfair to any city, the 
Government of India lOOks to all the 
cities with similar affection and consi-
deration. Madras is not entitled to be 
categorised as A class city because the 
population is not up to 20 lakhs. That 
is the reason. Therefore I would like 
to clarify this misunderstanding in the 
mind of the hon. Member, and I would 
request him riot to carry on this kind 
of propaganda because it creates an 
unfortunate impression in the minds 
of people who do not go into the 
details of this question that we have 
been unfair to the City of Madras. 

There was another point which was 
raised by Shri Naushir Bharucha and 
that was in regard to a memorial for 
the Goa martyrs. The hon. the Prime 
Minister is sitting here. He has time 
and again expressed the view that 
such matters should properly be left 
to popul8'l' initiative. The Government 
of India would always be prepared to 
encourage such popular enthusiasm 
and be helpful to them if they come 
with any such proposal. I cannot make 
any commitment on the basis of certain 
assumptions, but I can assure the 
House that H the people there want 
to build or bring out any such memo-

rial, the Government of India will 
always be prep8'l'ed to give them. 
encouragement and help. 

There was another point about the 
retention price of steel. That is a 
very important policy matter. The 
House knows, more SO Shri Naushir 
Bharucha, that the retention price of 
steel is fixed after consultation with 
the Department concerned-the Min-
istry of Finance and the other Depart-
ments concerned with that-and the 
most jmportant 'recommendation that 
is considered is the recommendation 
of the Tariff Commission. While we 
certainly ask for the producers' 
opinion, it is a mistaken notion that 
we are guided only by that. Actually, 
the guiding advice is that of the Tariff 
Commission. The Tariff Commission 
goes into the merits and the propriety 
of the whole question and then fixes 
the retention price of ste~l. 

I wotild also like to clarify another 
mistaken notilln. This was also raised 
by Shri Naushir Bharucha. He said 
that pig iron production by Hindusthan 
Steel is being subsidised. There is no 
subsidy which is payable to any steel 
works for the production of pig iron. 
I think it is a completely fallacious 
notion that any such subsidy has ever 
been paid to these steel works for the 
production of pig iron. The retention 
price of steel allowed to Hindusthan 
Steel and lISCO are the same. Both 
have to sell at the statutory selling 
price. However, the current retention 
price payable from 1st April, 1961 to 
31st March, 1962 is provisional, subject 
to the finalisation of the Tariff Com-
mission's report and Government's 
decision thereon. This is a premature 
conjecture on the part of the hon. 
Member who has raised this point 
about the subSidy being given to pig 
iron. 

The last point was the one raised 
by Shri S. M. Banerjee. He raised the 
point about the work-charged staff. I 
have got a brief from the concerned 
Ministry which tells me that the work_ 
charged stat! of the Central P.W.D. 
have been engaging the attention of 
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the Government fOr more than five 
years. Numerous reforms have been 
introduced during these years. Actu-
ally, in 1957 the Minister for Works, 
Housing and Supply declared in Par_ 
liament that all non-industrial staff 
in the work-charged establishment of 
the Central P.W.D. would be transfer-
red to regular classified establishment 
and that permanent posts would be 
creased for industrial categories. Gov-
ernment set up an ad hoc committee 
to implement th_e decisions. As a 
result, nearly 1,500 employees have 
been transferred to regular establish-
ments and 3,889 permanent posts have 
been created in the work_charged 
establishment on the recommendation 
of the ad hoc committee itself, and 
confirmation is being given to them 
very rapidly. 

14.59 hrs. 

[MR. SPEAKER in the Chair] 

There is another information I 
would like to give to the House, and 
that is that another committee has 
been set up by Government to classify 
these work-charged categories into 
unskilled, semi-skilled and skilled and 
also highly-skilled and skilled super-
visory staff. Certain anomalies due to 
non-classification, in the past, have 
been known to the Government and 
I would like to tell the House that the 
work of the Committee is nearing com-
pletion and we are sure to remove all 
the anomalies after going through the 
report of the Committee. 

15 hrs. 

Then we have also accepted almost 
all the recommendations of the Pay 
Commission in regard to work-charged 
staff except that for providing medical 
facilities. About medical facilities also, 
extension of the C.H.S. scheme to 
the work-charged staJ! is under 
the consideration of the Ministry 
of Health and the Ministry of 
Finance and we are going to take 
decisions on these matters very soon. 
I have already explained to the House 
that we have liberalised the Pension 
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rules and Gratuity rules for these 
work-charged staff on the guidance of 
the Pay Commission's recommenda-
tions, I think I have covered all the 
points. I thank you and I hope the 
House will vote all these Grants. 

Shri S. M. BeDerjee: May I seek a 
clarification, Sir? Generally I did not 
speak on the work-charged establish-
ment. My point was, here in New 
Delhi, about 300 work-charged estab-
lishments, belonging to the Horticul-
tural department were being retrench-
ed aQ:i they were being offered alter-
native appointment under the New 
Delhi Mun:cipal Committee. My 
request was whether they would be 
given continuity of service. That is 
the point which I raised and not the 
general point. Does she know any-
thing about that? 

Shrimati Tarkeshwari Sinba: I know 
that the New Delhi Municipal Com-
mittee demanded the services of some 
of Our malis. But, they were not 
retrenched. They were being trans-
ferred. The juniormost of the malis 
were transferred. Sir, this I am speak-
ing from my personal knowledge. They 
were transferred to the New Delhi 
Municipal Committee for doing work 
under the New Delhi Municipal Com-
mittee. There was no proposal of 
completely removing them from the 
service of the C.P.W.D. and transfer-
ring them to the New Delhi Municipal 
Committee. It was under demand from 
the New Delhi Municipal Committee 
that they were being transferred. I 
have yet to get that information as to 
how many of them have been trans-
ferred. I do not have that information. 

Mr. Speaker: There is no cut motion, 
I will put all the Demands to the vote 
of the House. 

The question is: 

"That the respective Supplemen-
tary sums not exceeding the 
amounts shown in the third column 
of the Order Paper be granted to 
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the President to defray the 
charges which will corne in course 
of payment during the year endini 
the 31st day of Ma'rch, 1962, in 
respect of the following demands 
entered in the second column 
thereof-

Demands Nos. I, 9, 12, 13, 19-B, 
30, 31, 32, 35, 47, 49, 51, 52, 53, 
54, 55, 57, 58, 60, 61, 64, 73, 
83, 85, 86, 87, 88, 89, 95, 
97, 99, 101, 121, 131, 132, 
133, 135, 136 and 137. 

The motion was adopted. 

15.03 hrs. 

APPROPRIATION BILL,· 1962 

The Deputy Minister of Finance 
(Shrimati TarkeshwlLl"i SiBha) : On 

behalf of Shri Morarji Desai, I beg to 
move for leave to introduce a Bill to 
authorise payment and appropriation 
of certain furt.l!.er sums from and out 
of the Consolidated Fund of India for 
the services of the financial year 1961-
62. 

Mr. Speaker: This is in relation to 
the Demands that were passed. 

The question is: 

''That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain fur-
ther sums from and out of the 
Consolidated Fund of India for the 
services of the financial year 1961-
82." 

The motion was adopted. 

ShrimaU Tarkeshwari Sinha: I in-
troducet the Bill. 

ShrimaU Tarkeshwari SlDha: On be-
half of Shri Morarji Desai, I beg to 
tMove: 

"That the Bill to authorise 
payment and appropriation of 
certain further sums from and 
out of the Consolidated Fund. of 
India for the services of the 
financial year 11161-62, be taken 
into consideration." 

Mr. Speaker: The Question is: 

"That the Bill to authorise 
payment and appropriation of 
certain further sums from and 
out of the Consolidated Fund of 
India for the services of the 
financial year 1961-62, be taken 
into consideration." 

The motion was adopted. 

Mr. Speaker: There are no amend 
ments to the clauses. The question 
is: 

"That Clauses 1 to 3, the Sche-
dule, the Enacting Formula and 
the Long Title stand part of the 
Bill." 

The motion was adopted. 

Clauses 1 to 3, the Schedule, the 
Enacting Formula and the Long Title 

were added to the Bill. 

Shrimati Tarkeshwari Sinha: 
move: 

''That the Bill be passed." 

Mr. Speaker: The question is: 

"That the Bill be passed." 

The motion was adopted. 

Published in the Gazette of India Extraordinary, Part II-Section 2, 
dated 19-3-62. 

tlntroduced/mond with the re commendation of the President. 
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DEBATE ON PRESIDENT'S 
ADDRESS--contd. 

TIle Prime MiDJster and MiIIister 
of EDemal AfWrs (Shri J&waha.rlal 
Nehru): Mr. Speaker, Sir, I have to 
apologise to the House, to begin with, 
for not having been present here 
most of the time when this discussion 
on the President's Address took place. 
I was engaged in the other House for 
a good part of the time. But, I have 
taken the opportunity to read the 
reports of many of the speeches de-
livered here. So, I am in some 
possession of what was said. 

To begin with, may I associate my-
self completely with what has been 
said by some Members, notably the 
Lady Member who moved this Motion 
and other Members in their reference 
to our President? This as the 
President has said in his Address, il 
the last Address he is going to deliver 
to this Parliament. It is true that he 
will, no doubt, address ,the opening 
Session of the next Parliament also. 
It is rather an odd practice that is 
growing up here for the old Parlia-
ment and the new Parliament to 
overlap somewhat and the old Parlia-
ment to meet after the elections. It 
seems very odd to others as well as 
to ourselves. But, for some reason 
or other, we have got caught in this 
because of these dates. Perhaps, this 
might be avoided if the dates of elec-
tion were somewhat different. How-
ever, we are likely to have, in the 
course of a month, another Address 
trom the President addressed to tbe 
new Parliament. Although we shall 
have the pleasure of listening to him 
again it is a fact, as the House knows, 
that our President -will end his tenn 
ot high office in the near future. I 
have no doubt that every Member 
here and athers outside will feel 
deeply grateful to the President and 
will rejoice at the fact that we have 
had during these initial ten years of 
our Republic, and a little before, his 
wise guidance and his personality 
which gave dignity to our Constitu-
tion. 

As time goes on, the old Captains 
and Generals pass away, and natural-
ly, all of us feel, this gap and the 
country itself faces the situation in & 
somewhat different context, not only 
because our problems are different, 
but the fact that thus far, many of 
those who have guided the destinies 
of India were associated with the 
struggle for freedom gave them a 
peculiar competence, to deal with 
them--eompetence in the sense that 
they bridged ;the gap between the pre-
Independence period and the period 
after Independence in the minds of 
the people. When that gap no longer 
remains there or when the story of 
our Independence is a matter f~ 
history, to be read about in bOoks, t. 
context will, naturally, be different. 
Now, no one else could have bridged 
that gap more than our President. 
And it was very fortunate for us, that 
we had the great advantage, the great 
honour of having him as the Head of 
oUr Sta.te during these many years. 
We would like to wish him, more es-
pecially a~ he has been through a 
serious illness, good health, and many 
years; although he hay not preside 

. over the destinies ot our nation, we 
hope that his good advice will be 
available to us whenever it is neces-
sary. 

Now, this Address ot the President, 
naturally, and especiallY because an-
other Address will 'be cOming in about 
three or four weeks' time, was 
,-ather a survey of the past than a 
Zoklng into the future, although he 
could not avoid, and he rightly dealt 
with, the future, here and there; yet, 
it was more a catalogue of some of 
our achievements and some of the 
problems that face us. Those are 
tactual matters, and it may be, as 
some hon. Members say, that it is 
rather an optimistic account of what 
has happened, and that many difficult 
problems remain. I do not personal-
ly think that it is too optimistic, but 
that is a matter of expression really. 
The fact remains that much that we 
would have liked to do, we have not 
done, and many problems remain un-
solved, and even as we solve some 
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problems, others arise to the their 
place, and the situation can never be 
looked upon in a complacent spiri.t. 

Our problems are problems that 
can be divided into two categories, 
problems external to India, and pro-
blems internal to India or domestic 
problems. External problems are im-
portant, because they affect us, as 
they affect the world, and ,therefore 
we have to pay attention' to them: 
But, at the same time, the main 
time of this Parliament is naturally 
spent on ,thinking about internal pro-
blems because internal problems affect 
(Jur very lives, the lives of hundreds 
G!.milli,ms from day to day, and in 
effect, internal progress ultimately 
governs what we may do externally, 
because a weak nation, a nation 
which is beset with internal problems 
which it cannot solve, cannot play an 
important pam in external affairs. 

Before I proceed further, I should 
like to refer to a piece of news which 
came in this morning's papers and 
which annoimced the long hOP~d for 
agreement between the leaders of the 
Algerian people and the French Gov-
ernment for a cease-fire. I doubf if 
we can easily find in the records of 
history even, such an intensive 
struggle as the Algerian people have 
lived ,through during the past seven 
years and more, SUCh intense suffer-
ing, such large numbers of casualties, 
and killings, almost a substantial 
portion of the population of Algeria 
suffering because of this. Surely, no 
one can deny that if a price has to be 
paid for freedom, the Algerian people 
have paid much more than any price 
that could have been laid down. And 
apart from the principle involved of 
freedom and independence, they 
deserve Lt, because of this price that 
they have paid. 

We should like to send our greet-
ings and good wishes to them on this 
occasion. May I add that I should 
like to congratulate the other party, 
that is, the French Government under 
Presklent De Gaulle also, because 
While we may disagree w;,th much 
that has happened, done by the 

Addre8s 
French Government there, we must 
recognise that all kinds of di1Ilculties 
and extraordinary conditions came in 
his way, but he adhered to hia re-
solve to grant, or to agree to, the in-
dependence of Algeria, and, therefore, 
he deserves credLt for it? In comine 
to this agreement, there have un-
doubtedly been a number of compro-
mises in which both parties have 
given up Something to which they 
attached importance. Bu.t whatever 
has been given up does not come in 
the way of independence. That is the 
important thing. 

Alt\J-0ugh this tremendous hurdle 
has been crossed, there still remain 
grave difficulties in Algeria and in 
France, because as hon. Members 
might know, a secret Army Organi-
sation has grown up in the past, 
whiich has given a great deal of 
trouble, and which is functioning-l 
do not know how to describe it-in 
a typically cruel, callous and Fascist 
manner. All I can hope is that this 
will cease now, and if it does not 
cease, that would be dealt wLth ade-
quately. 

I hope that the Algerian people, 
after having paid such R heavy price 
for their independence, and been con-
ditioned by it,-because it· is the price 
that they pay in suffering and saori-
fice that condLtions the people,-will 
grow, rapidly grow and progress and 
become a bulwark of peace and co-
operation in the world. 

I shall not refer to Goa, because we 
had recently some debate on the Goa 
Bills. All I would say is, and I re-
peat what I said then, that we can 
now say that we have completed the 
independence of India. Tha.t is an 
aspect of this question which many 
people outside India do not realise 
fully, namely that this is a part of 
our independence struggle, that our 
independence was not complete till 
this was done with. Naturally, our 
independence struggle was directed 
chiefiy towards the British, because 
the Brifuh Dominion was a great part 
of India, but it included in its scope 
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any colonies that any foreign Power 
might have in India; there were the 
French, and there were the Por-
tuguese. 

The House may remember ,that in 
the course of our independence 
struggle, Mahatma Gandhi did not 
particularly want us even to carry on 
agitations in what were called then 
the Indian States. Even then, no-
body imagined that the Indian States 
would be outside India, outside In-
dependent India. But he felt that we 
must concentrate on the major obs-
truction; that was the British Domi-
nion in India; and in the Indian 
States, he felt that our struggle 
against the Rulers there, justified as it 
well might be, was a rather false 
struggle, because behind them was 
the British Government, and the 
British Governmen.t could take shel-
ter, because we shall have to fight 
others and not the real trouble-maker 
there. So, he advised us, and advis-
ed the Congress movement not to 
directly carryon agitations in the 
States. Of course, .the people of the 
States could do so. It does not 
matter whether that was the right 
policy or the wrong policy. I am 
merely mentioning it to show how our 
attLtude towards Goa and the French 
colonies was determined by the fact 
that we concentrated on the so-called 
BritiSh India as it was, feeling that 
the rest would inevLtably follow. We 
never forgot either the French colon-
ies or the Portuguese colonies; we 
never forgot them. But we did 
realise that they existed there be-
cause of the fact that the BrLtish 
Power had agreed to their coming 
back. So far as the French were 
concerned. they came back after the 
Napoleonic wars; during the Napo-
leonic wars, they had to give them 
up. The British agreeeJ. to that. So 
they came back. So far as the 
Portuguese were concerned, it is 
patent that they could not have held 
those colonies but for the protection 
of the British Power. That was 
obvious. And so we thought that 

when the British Power went from 
India, these would automatically re-
vert to India. We tried to get this 
done peacefully. 

We talked to the French Govern-
ment. The French Government at 
first raised many legal and other 
pOints, but at any rate. they talked. 
We talked and they talked, both in 
a civilised manner about a question, 
and ultimately we came to a decision, 
an agreement. WLth the Portuguese, 
the facts of history were not admit-
ted. The present context was not 
understood by them. They still Ii ved 
in the 16th Or 17th century. It 
was difficuLt to talk. Indeed, they 
did not talk to us. They refused to 
talk to us about the future of Goa, 
except in terms of our admitting that 
they would exist there, which we 
could never do. We sent a Minister 
to Lisbon, opened a Legation there 
and presented Notes etc. which they 
would not accept. So we withdrew 
our Minister. The House knows wha~ 
has happened since then. 

So that what I want to lay stress 
on is this, that Goa was a part of 
our struggle for independence as 
much as any other part. Our concern 
was that foreign countries held parts 
of India. Whether they were the 
BrLtish or the Portuguese or the 
French or any other was a matter of 
details. The main thing was that 
India must be free of any foreign con-
trol. And we have had that. 

Most people in the 'west seem to 
imagine that by some right Or other, 
right of conquest, if you like, Goa 
was part of Portugal, and we did 
wrong in taking any steps, any forci-
ble steps, to acquire it. r did not 
particularly like even those steps. 
No because I thought at any time 
that those steps were wrong; I think 
we were completely justified in law, 
under the United Nations Charter and 
everything, in taking those steps, 
taking into consideration the fact ;that 
Goa was part of India, that Goa was 
a colony. So I think we were right 
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in that. Nevertheless, I hesitated to 
do that, because this kind of tiling 
has effects and consequences in other 
places; this might be made a prece-
dent for some other country to apply 
violence in the wrong place at the 
wrong time. But, as the House 
knows, we were compelled by circum-
stances to do so. However, that is 
over. 

Unfortunately, w£ have still to look 
after a fairly large number of Portu-
guese soldiery-about 3,500 or so. Of 
course, they are being treated well. 
They live in their old barracks 
where they used to liTe before-and 
have everything. Indeed, immediate-
ly, after the Goa operation, we 
offered to the Portuguese GovernmeRt 
to take them away. We made no bar-
gain. We did not want anything in 
exchange. We said, take them away. 
Some people suggested that we could 
have bargained with them about the 
future of the Indian residents of 
Mozambique and Angola. We are 
much interested in the future of those 
residents, but we refused to bargain. 
We thought that would be dealt with 
separately. 

So we have told them repeatedly, 
'We shall hand them over to you; take 
them away.' But the matter has not 
yet been apparently decided. 1 said 
this on the last occasion here. A day 
or ~wo later, a message appeared in 
the Press apparently emanating from 
the Portuguese Government saying 
that they had made a suggestion to 
us and they have received no answer. 
But we have received no suggestion 
at all, unless it be that it is on the 
way via the Brazilian Government, 
via the Egyptian Government and 
various governments. That might 
take some time. Even then, it has 
been several days since this happen-
ed and no suggestion has come. We 
have even gone so far as to tell the 
Portuguese soldiery that they can {!o 
themselves; anybody can shift for 
himself and go and make his own 
arrangements, and we would facilitate 
his going from there. 

'.£'his, unfortunately, creates a situa-
tion in Goa which comes in the way 
of normality returning, when 3,500 
soldiers are there under detention. 
They are not treated as prisoners of 
war in detention. Our Army is there 
to look after them. We have, as a 
matter of fact, removed a great part 
of our Army and Civil police that 
went there. We would have removed 
the rest except for a very small num-
ber, if these soldiers had not been 
there. 

However, these matters will no 
doubt be settled soon. It is unfortu-
nate that it takes a little time, for a 
simple thing like this. Other matters 
in too in Goa are gradually being 
resolved, and I hope that Goa will 
settle down and make progress. 

Now the most important thing at 
present happening on the world scene 
is the disarmament Conference that is 
taking place in Geneva, to which we 
have sent a stTong and able delega-
tion. We feel strongly about disarma-
ment. Our whole attitude has been, as 
it often is in foreign affairs, not to 
push ourselves forward too much but 
to help others. It is obvious that 
disarmament, although it concerns 
every country in the world, can only 
be brought about if ,the big nuclear 
powers agree. In the ultimate analysis, 
it is not merely a question of votes; 
it is a question of agTeE'lIlent by those 
powers. We have, therefore, tried to 
help in this agreement being achieved. 

So far as we are concerned, in the 
course of the past few years, we have 
made repeated proposals in regard to 
disarmament in the United Nations. It 
is interesting to note that a number of 
Our proposals when made were fieree-
ly criticised; a year or two later, they 
were quietly adopted or some other 
country put forward those very pro-
posals and they were adopted.. The 
whole approach to this question is so 
full of suspicion, lest something might 
happen which might cause this 
country or that country some harm 
or injury, that every proposal is 
hardly considered on the metrits but 
with that suspicious outlook. I do 
not blame anybody for it because 
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it does involve grave problems. 
Disannament does; although it 
has appeared today in the context 
of nuclear weapons, which makes 
it vital, disarmament is, after 
all, something which has never 
happened in the world. It is a new 
phase of the world's existence that we 
are gradually groping after. The 
weapons may have been bows and 
arrows, may have been breech-load-
ing gums, may have been anything, 
but no body has ever talked of disar-
mament or at least effected it previ-
ously-some people have talked about 
it. After the First World War, the 
old League of Nations had a Disanna-
ment Conference or some such thing. 
They appointed a Preparatory Com-
mission for disannament. I happen-
ed to be in Geneva then, and they 
went on talking the prepartory 
commISSIon went on talking, for 
years. They produced reports, fat 
ones, a number of them, pointing 
out the difficulties of Idisannament--
and that was a time when there were 
no nuclear arms. So, you can imagine 
how much more difficult it has become 
when nuclear weapons have come on 
the scene, with the choice offered to 
humanity of either disarmament or no 
SUTVival at all. So, it is no good cri-
ticising anybody or condemning any-
body because it involves grave issues 
of national safety, and every -G<lvem-
ment has to be careful about its own 
safety. The only difficulty is that each 
person considers his safety in the con-
text of ·being much superior to the 
other to make sure, and you cannot 
have everybody being superior to 
everybody else, it is impossible for 
even two. 

At the present moment not much 
progress has been made in this com-
mittee on disannament at Geneva. 
Various proposals have been put for-
ward, they are being discussed, and I 
believe they have agreed lastly, at our 
responSe. to meet infonnally and sec-
retly and not in public all the time. 
They might have some public sessions, 
but most of the work will be done 
privately,because it is impossible in 
these conferences to diSCUSs any thin, 

very seriousiy in public. I do not think 
that we need be very much alanned 
at the fact that during these few days 
not much progress has been made. 
That is natural because the countries 
are putting forward ther own view-
points without yielding to anything 
else, but I hope the next development 
will be more accommodation to the 
others' view points. 

The literature on the subject is 
tremendous now. Hon. Members 
may think that one is either for 
or against disarmament, but it is 
not so simple as that. It really is 
extraordinarily intricate, and some of 
us who have had to study it to a little 
extent have been amazed at the com-
plexity of the problem, but there it is. 
The fact is that if we do not solve it 
on this occasion, conditions are likely 
to grow worse there will be more and 
more arms, always of a later pattern. 
more dangeroUs pattern, and it may 
go completely out of hand once the 
nuciear weapons and their progeny 
spread to a number of more countries. 

One thing appears to me to be clear. 
Everybody has agreed in theory-by 
everybody I mean that the United 
Nations has said so and even the Great 
Powers like the Soviet Union, the 
United States Government and I think 
the United Kingdom Govennent have 
agreed-on complete and wholesale 
disannament. What more can you 
have? But it is in translating that 
that all the difficulties occur. Still, it 
is well to remember that the agree-
ment is on a very wide field. The 
disagreement is highly important 
because it comes in ·the way, but really 
the basic thin~s have been agreed 
upon. Now, even if you sta·rt with 1hJs 
idea of agreement on this complete and 
wholesale disannament, naturally it 
does not appear overnight: you have to 
do it by phases. Then the difficulty 
comes as to what should be the first 
phase, what should be the second. 
Thereafter it was agreed that in any 
phase or any step that was taken, 
nothing should be done that made one 
Great Power weaker than the other 
rival Power. that is, the relative pro-



1013 Debate PHALGUNA 28, 1883 (SAKA) on Prerident'. 1014 

portion of strenght should be main-
tained in partial disarmament etc. 
'!bat is also agreed to, but however 
much it may be phased, it seems to me 
'that the first phase must be a substan-
tial ooe, must be a striking one, must 
be such as to strike the imagination 
of the world. There is no good saying: 
all right, let us reduce our arms by ten 
per c:ent or five per cent. That will 
oot affect anybody, it will be a jokking 
matter. So, while it has to·be phased. 
tilt first phase has to be a striking one. 

One thing else I should like to say in 
this connection. It was unfortunate, 
I venture to say, ·that last year the 
Soviet Government started a new 
series of atomic tests, nuclear tests. 
I do not know that reasons, I mean the 
military reasons, ,because military 
people always want these tests, and I 
know for a fact that military people 
in all these countries having nuclear 
arms are constantly pressing their 
Governments for more tests SO as to 
improve their weapons. But one 
after it led to the United 
States Government have some ~ests, 

they had underground tests at 
that time, and so the way was opened 
l!or this kind of thini unfortunately. 
Recently it was announced by the 
United States Government that they 
would start a series of new tests over· 
ground, atmospheric tests, within 18 
month I think, or some such period, 
unless' a treaty banning all tests was 
evolved before then. If I may say so 
with all respect, it is very unfortunate 
that that was said just then, just on 
the eve of ,the disarmament conference 
because in a sense it came in the way 
of the success of that conferenc:e to 
some extent. It may have been 
thought that it would expendite 
matters in the conference, but it is 
hardly likely that the conference will 
produce firm treaflies within a month 
or so; and it would be very unfortu-
nate I think, if the United States Gov-
~nt started these tests while 
are conferenc:e is meeting, because 
there is no doubt that the 
moment the United States Gov-
ernment started, ,the Soviet Gov-
ernment-it has said so-will start it 
also. Then this disarmament confe-
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rence will progressively lose all signi-
ficance while the real thing is happe-
ning outside, while the_tests are tak-
ing place. Therefore, I would beg the 
Great Powers concerned to C()Jlsider, 
not to have any tests while the con-
fertnce is sitting, while they are 
making every effort to reach a settl&-
ment on these matters. 

The subject of disarmament IS com-
plex as I said, very com,plex, and the 
more one trtes to understand it, the 
more one realises the complexity of 
the problem, but behind all this phy-
sical comnlexity lies the fear and hatr-
ed of on'; country against another; and 
fear and hatred are bad companions 
and lead one to wrong results. Now, 
that is why I have been anxious that 
we should not be driven into fear and 
natred to much in regard to our own 
problems. Our problem of the border. 
aggressioo by the Chinese, is a serious 
matter for us serious for the present 
of course, .but serious for the future. 
No country with any self respect 
can ignore such a problem. Nobody 
has suggested that it showd be ignor-
ed, but I am merely saying that. And 
it is a serious problem because, to 
imagine that it can be solved easily 
by war is a misapprehension of the 
facts of the situation or of the effects 
of a war in dealing with such matters. 
If one is ariven into a war, well, one 
is driven into it, and one does one's 
utmost to win it, but normally speak-
ing, and looking at it even in the co~
text of disarmament and all that 18 
nappening in the world, it would be 
an utter absence of prudence to rush 
in into some step, the end of which 
we cannot see. 

Therefore, I have often stated that 
while we adllere to our position firm-
\y-and the House only two days ago 
may have seen the recent corres-
pondence on this subject with China 
-we should still make every effort to 
solve this question by settlement and 
peacefully. If, unfortuna.tely, that is 
n'ot possible, then, we may have to 
think of other means. But, there 
should be no jumping in into methocU 
which close the door and bar an., 
approach to peaceful settlement 
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because we are dealing not only with 
the present evil but the future rela-
tions of the two greatest countries in 
Asia which geography has placed side 
by side for ages past and which nei-
ther of them can ignore; and neither 
of them can with the greatest power 
in the world, with the greatest effort 
in the world defeat the other and 
conquer it. The result is, it will be 
a continuing struggle, tussle, war etc. 
It is not an easy matter for any res-
ponsible person to see this kind of 
long-term hostility with a permanent 
neighbour. And, at the same time, 
one cannot be C'omplacent about it. 
Therefore, we have to create condi-
tions in which such a settlement is 
possible. 

Among those conditions is general 
opinion in the world In a sense, you 
might say that world opinion is with 
us. I do not say that world opinion 
makes a finality to anybody; but it 
does make some difference. And, itt 
this matter, it may well be said that 
world opinion has been strongly in our 
favour and has not appreciated the 
Chinese attitude. And, the second 
part, of course, is that we should 
stTengthen ourselves and prepare for 
all consequences. 

Now, to say briefly something about 
our internal situation. Much has 
been said by hon. Members about it 
in many of the suggestions made by 
them and many of the criticisms 
made by them, which I partly accept. 
Some I accept; some I do not. But, 
generally, there is no doubt that 
much can be crticised and we should 
endeavour to meet these criticisms. I 
have no doubt that whatever hon. 
Members have said here will be care-
fully considered and kept in mind 
and efforts ·made to meet those cri-
ticisms. 

Hon. Member, Shri Tyagi, referred 
to certain basic matters. That i9 
about the fall in standards and values 
in the c~untry, as eXhibited in the 
elections and in VBTious ways. 1 

must confess that I am greatly wor-
ried about this; greatly troubled in 
mind about this. 1 do nut think we 
have become, as a people, less vir-
tuous than we were just as I do not 
think that we suddenly became ter-
ribly virtuous, fundamentally vir-

tuous when we were serving under 
Gandhiji. We all have, all of us, got 
combined the devil in us. Some 
things bring out the divine element 
in us; and some thingS the devilish 
element in us. It all depends upon 
circumstances. The virtue of Gandhi-
ji was that he drew out the best in 
us. It does not mean that the rest 
had disappeared. It was there; it 
came out even during his lifetime in 
communal troubles and this and that; 
it came out in murders and in a 
terrific way while he was alive after 
the partition. What could be worse 
than that? That really humiliated us 
before the world. 

But the fact remains that there are 
certain developments in our public 
life which are deplorable and stan-
dBTds appear to have fallen. People 
are the s1-me. But, it may be that the 
pI'ocess of democratic elections-
good as I think it is, both in theory 
and in practice--does help to bring 
out these evil traits in our character 
or in any character unless we hide 
it; because democracy requires more 
training and more capacity for per-
mitting the person who does n·ot agree 
with you to function than anything 
else. It is a higher form of civilisa-
tion; leave out all else. Democracy 
is ment for civilised people, not for 
uncivilised people. If pe'Ople are 
basically uncivilised then democracy 
is no good for them; they can have 
dictatorship or whatever they like. 

We do not pretend to be civilised. 
We are not always too civiHsed-
any of us-and the devil takes hold of 
us. And, the devil seems to be par-
ticul·8Tly obvious and present every-
where at the time of elections. And, 
so pedple do and say things whlc':t 
are totally indefensible in any civi-
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lised society; but they pass oft in elec-
tion time. 

I do not wish to go into these 
elections. Some hon. Members here 
criticised the elections and accused, I 
believe, the Government and· the Con-
gress of wrong things, of corruption 
and what nOt. Well; I have seen 
something of these electi'ons myself. I . 
have wandered about all over India. 
I do not PTetend to say that all the 
Congress candidates were virtuous 
angels. But I do say-that is my 
impression-that I was shocked bc-
yond measure at what the oppon-
ents of the C'ongress did in these 
elections. They were beyond excuse 
-of course it is a weak word. Some 
of the things done were so abhorrent 
and abominable that I was amazed 
at them. I do not wish to name any 
party or anyb'ody. But they lacked 
the commonest decency. Maybe some 
individual Congressmen had done so. 
But there it is not an individual Con-
gressman or an individual member 
of a party but groups functioning in 
that way, and large numbers of 
them. 

This is a matter for very serious 
C'I>Dsideration for us, how we can 
meet the situation in the interests of 
everybody, not in the interests of 
anybody, any Government or .1lIQ' 
organisation. 

I said the other day here something 
to which exception has been taken 
by some newspapers. I said that we 
had asked the Home Ministry tc 
collect posters, leaflets and books etC. 
issued at the time of elections. We 
cannot easily collect what has been 
said· but we can collect the printed 
word or the pri~ted picture, just to 
see in which direction things are go-
ing and to avoid them if they are bad, 
to take steps to avoid that kind of 
thing happening. 

fu fact, we have taken some steJils 
in the recent amendment of the Re-
presentation of the People !"ct. ~ut, 
may be, that will come up m election 

Address 
petitions and the like. I said that, 
first of all to know the trend 01 
people's thinking and people's actions 
during the elections; and, secondly, 
to help us to prevent them. 

Now, to my amazement some news-
papers have said that it is very wrong, 
very unfair. I see nothing wrong, 
nothing unfair. We have not aaid 
that a particular party should be 
condemned ar we have not said that 
all the leaflets of a particular 
party : 

Shri Tyagi: May I remind, Sir, fhat 
only lately we have amended the 
Representation of the People Act 
wherein we have said that any publi-
city with regard to election, a copy. 
has compulsorily to be submitted t, 
the District Magistrate. So, every 
little thing is there in the p'Ossession 
of the Magistrate. 

Shri Jawaharlal Nehru: It should 
make it easier to get them. Anyhow, 
we have asked the State Govern-
ments and the District Magistrates to 
collect them. And, I hope that when 
these have come we should have an 
exhibition of them for the benefit 
of Members of Parliament and others. 
Maybe, s'ome are not available. We 
should have tried to do it before the 
elections; that would have been a 
better time but it did not strike us. 
But it is an important question that 
Shri Tyagi has raised, important but 
not easily capable of getting hold of. 
Of course education is an important 
element in shaping people's minds 
and making them better beings but 
something much more than that is 
necessary and above all it is necessary 
that those who are, or think they are 
leaders of people should function in 
a particular way and should set an 
example to the others. That perhaps 
is the most impartant of all. 

Now Sir we had before the elec-
tions the National Integration Con-
ference and I deeply regret that this 
has not been followed up by a meet-
ing of the council. It became vert 
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difficult to h'old a meeting of the 
council when these. election processes 
were going on. I hope that before long 
a meeting of that council that was 
created then will take place because 
~tional integration is, I suppose, the 
most fundamental thing of all and all 
the tendencies which have been s'O 
obvious in this election, caste tenden-
cy, communal tendencies and the like 
which aTe harmful and which dis-
integrate the country have to be met 
as far as possible unitedly. Hon. 
Members know that a party has risen 
in the Sourth. I forget ...... (An Hon. 
Member. D.M.K.). Yest D.M.K It 
talks loosely and wildly about ~epa
rating from India. 

Shrl Raghunath Singh (Varanasi): 
Complete sovereignty. 

Shrllawaharlal Nehru): Yes. It is 
still more unfortunate that the party 
is supported by people who should be 
wiser. It shows what I said earliel': 
how elections upset OUT thinkiHg 
apparatus and put passions in control 
of us and of others. Here is a funda-
mentally wrong thing to which every 
Indian must object, stoutly object and 
not only object to a point but object 
to any point, As I said one day. 
there are some things which could not 
be accepted here. If it is war, it will 
be war but it will not be accepted. 
When I find that n'ot only the people 
who talk about them but others en-
couraging such parties and asking 
people to vote for them, it shows that 
something has gone wrong in some-
body's thinking completely. So, these 
questi'ons have to be met; these are 
fundamental questions. 

Now, for the rest they are domestic 
questions like the Five Year Plan and 
agriculture and industry and all thllt 
is contained in the Plan. I would 
not go into this question except to say 
that we have always attached the 
greatest importance to agriculture. 1 
am glad that agriculture is looking up 
and I have no doubt that it will look 
up. The general outlook is favoura-
ble. There is this business of giving 

priority to agriculture over industry. 
You cannot give any priority becau~e 
the two have to move together. Agrl-
cultue cannot go ahead without i:n-
dustry going ahead. In fact agricul-
tUTe and industry cannot go ahead 
without a certain modem outlook 
coming into the mind of the agricul-
turist or the industrialist. I do not 
mean the big industrialists, but a 
person engaged in industry. That is 
happening. I found very definitely 
this time because I toured all over 
India in a Tapid way, from the f.r 
south to the far north, east and we.t, 
and so I got a rather comprehensive 
picture of crowds no doubt-not of 
individuals, within a month. There 
are many pictures that I saw and 
which were very pleasing. I have n'o 
doubt that generally speaking, whe-
ther in the countryside or in the 
towns, there wa,s much progrpss. 

Above all, I was· looking at human 
beings. I am interested in human 
beings; I am not interested in any big 
buildings. The human beings were 
better; they were better fed, better 
clothed and generally more wide 
awake. 

Having said this, I shall also say 
that-.in parts of the country they 
were pretty bad-pretty bad, in the 
sense of poverty, etc. and usually 
these parts that were bad were the 'old 
talukdari ridden tracts, old zamin-
d·ari tracts and old jagirdari tracts. 
It is extra-ordinary. The talukdari 
system may have gone, the Indian 
princes may have ceased to function as 
princes; the land-lord system may ~ .. ve 
gone. But the effect of long age" of 
suppression under that system conti-
nues till today. There is all the diffe-
rence in the world between an ordi-
nary peasallt in the ry'otwari sysLem 
who is progressing and the ordinary 
peasant in the old talukdari system 
in Oudh and elsewhere. He is better 
a little but his progress is slow 
because ultimately the progress comes 
out of him. It is not merely facilities 
that Il're given to him. He is afraid 
IltiU; he could not get out of the fear 
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C'Omplex; he could not take any step 
forward ·because others oppose him. 
I have never been so convinced as 
during this tour of the disastrous 
effects of these systems, whether land 
tenure Or others, which suppress a 
human being, just like our friends 
Harijans have been suppressed for 
ages past. As I have always said, we 
must have merit and we cannot 
afford to give up merit for anything; 
in our administrat.ion we cannot put 
third-rate men simply because they 
are Harijans; I refuse to accept that; 
it makes a nation third-rate. What 
1 am saying is that one can under-
stand how ages of suppression have 
biten into their minds and souls. They 
are only gradually coming through it; 
they will come up no doubt but it 
takes a little time. We who have 
been more fortunately circumstanced 
in the past in spite of factors which 
discouraged Us had opportunites to 
grow. So, I felt rather dejected at 
these parts of India which are still 
backward. They are making good 
slowly. They are still afraid and 
full 'of fear of the ex-talukdar, ex-
prince, ex-this and ex-that. They are 
influenced and influenced Bometimea 
in the way they were in the 01d 
times. Some people have pointed out: 
0, the Congress has many rajas and 
others among its candidates. It is 
true that we had a num·ber of rajas 
and others but there is all the diffe-
rence in the world to have a raja 
conforming to y'our programme and 
pOlicy and a raja conforming to his 
own and adding to it the prestige of 
another party. This thing is not in 
theory; it is obvious. One can go and 
examine it in these areas and find 
what the popular impression is. The 
popular impressi'on was spread that 
the old princely system is coming 
back. In fact, people are coming to 
those people who had been elected 
and asking them all manner of things 
which they cannot do. They have 
been elected now-their bosses-and 
now they ask them to do things for 
them which they might not have d'one 
or could not have done when they 
were princes. This is extraordinary. I 

Addrus 
suppose these feudal elements are 
playing their last cards in India, whe-
ther they are zamindars or princes or 
others, not realising that their day 
was over and is ove~ and nothing:n 
the wide world can bring back, can 
change the course of history. 

16 hrs. 

Only, perhaps what hurts me is in 
regard to the way we dealt with them, 
because I d'oubt if you will tlnd a 
parallel in the whole of history for 
the generous way we have dealt with 
such an element in lndia. How.:ver, 
that is a passing phase although it is 
an annoying phase. 

The real thing in these five year 
Plans, etc.,-we have got the Plan and 
I will not go into it-is, I think, the 
Plan is on right lines. We may make 
some minor changes here and thet·Co 
The real thing is its implementation. 
That is most important. The real 
thing; are these. One aspect which 
has not been f'Drgotten in the PlaD 
but which came before me more vivid-
ly is that in some parts of the coun-
try greater amenities should come to 
the people-little things,-say, walEcr 
supply in Rajasthan. The thcught of 
it is irritating-that people cannot get 
good water yet. In some places they 
have to go miles to fetch their water. 
Whatever Plan there should be---af 
course in the Plan it is certain that 
every village should be given pure 
water and maybe by the end of the 
Plan this will be done-greater im-
portance should be attached to the 
common, basic necessities of hUll,an 
life which everybody in India should 
have. 

Secondly, the administrative aspect 
is important, because all the Plans 
ultimately depend on the administra-
tion that functions: the administra-
tion not lID much at the top, because 
I do believe that our administration 
at the top is a very .good administra-
tion. It may be slow-moving (l('~a
sionally; it may 'be, if you !lAce, 
bureaucratic occasionally, but it is an 
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able administration, and it has adapt-
ed itself very largely to the needs of 
the situation. But, when you go down 
the scale, the administration is not 
SO good and is often lacking in inte-
grity. This is a problem Which has 

. to be met and faced, because all the 
Plans in the world will not succeed if 
the administrative apparatus is not 
turned up to them. 

In the final analysis, I would say 
that our progress consists I:n many 
things,-,I am saying in physical terms 
-but most of all, in electric power 
IlIld iron ADd steel. Electric power 
requires a great deal of investment. 
We are trying to progress, but the 
progress is rather slow. The moment 
every village in India has electric 
power, our problem is not ended but 
our problem speeds ahead at an ex· 
press rate. It changes the mentality 
of the people and the working habits 
of the ;?eople. Iron and steel is most 
important because almost everything 
requires iron and steel I am rather 
regretful, I am rather sorry, that the 
progress in iron and steel has not 
been as rapid as we wanted it to be. 
rn the second Plan too progress had 
been slow. In the t'hird Plan, we are 
nearly doubling the number of plants 
of the second Plan and in the third 
Plan, we have a very big plant in 
view, Bokaro, which, apart from the 
target at t'he initial stage-..one million 
-was supposed to double it-two 
million-add which can come up to 
ten million tOllS per annum, by way 
of production. There is enormous 
potential about it. Something has 
been done; some preliminary reports 
have been made, but it has been un-
fortunately held UIp for a V'Ilriety of 
reasons. It is unfortunate because 
holding it up means the effect will 
take place after t'hree or four years, 
when there will !be a gap and we 
would not be able to fill the gap. J 
mention the importance of iron and 
steel because there are some people 
still in India and some businesses 
concerned with iron and steel whD do 
40t particularly fancy further plants 

growing up. I cannot understand how 
they can do so, but of course t'he 
scarcity of iron and steel will push up 
the price and they may profit by it 
more. But I cannot understand any 
other reason . 

Then there are, of course, exports. 
They are very vital and the are 
growing as the Presjljent has said in 
his Address. It is a good trend but it 
has to be worked up much more. 

Dr. Sushila Nayar said something 
which I do not understand. She said 
that waterlogging was due to Bhakra-
Nangal. This is the first time I have 
heard of it-that Bhakra-Nangal 
should be responsible for waterlog· 
ging in the Punjab. 

Dr. SushiIa Nayar (J'hansi): The 
seepage from the canal has caused it. 

Shel Jawaharlal Nehru: It is not so, 
because there is no seepage from the 
canal, since all the canals are lined 
with cement. How can t'here be any 
seepage when they are lined with 
cemen.t? 

Dr. SushiIa Nayar: They are not all 
lined, Sir. That is the point. 

Shri Jawaharlal Nehru: I do not 
know which canal she refers to. The 
waterlogging has taken place becoause 
of the old canals in the Punjab, not be 
Bhakra-Nangal canals. That is what 
I ·am pointing out. It is not the 
Bhakra-Nangal canals that have done 
it, but the older canals that have no 
lining. I cannot speak with absolute 
authority now, but this is my imPn!8-
sion, and no Bhakra canal has been 
constructed without lining. 

I dD not think it is necessary IDr me 
to go into the details of the Five Year 
Plan. We have dicussed that and we 
shall no doubt discuss them in the 
future, and t'he next Parliament will 
discuss them also. But I would like 
to request this House to consider this 
picture as a whole. There are 
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innumerable points to which attention 
should be directed, where there are 
failings. But look at the picture as 
a whole and look at it in the context 
of things in India, beoause you cannot 
separate the picture from the context. 
Look at India in the context of Asia 
and look at India in the context of 
the world today. I think you will 
find that in various ways we have 
done rather well in the context of 
Asia or in the context of the world. 

Acharya Kripalani shrugs his 
shoulders. I am afraid it will be 
Acharya Krapalani a lot of good: if 
he went about the world, just trying 
to understand what is happening in 
the world, surely he could have 
understood more even about what ill 
happening in Asia than from sitting 
here in Delhi. 

Shri Braj Raj Sinrh (Firozabad): 
As a roving ambassador? 

"""" ~ (m- :J1I'~) : it 6"T 
~~or~,!q'l'fih~W N~~~? 

Are we precluded even from smi!ingT 

Shri .Jawaharlal Nehru: I referred 
to him because he smiled rather 
contemptuously when I said that. 1 
think that, as many people have said, 
one of our thriving industries in this 
country is to run down our country; 
to run down what has been done by 
this country, not by this Government 
-it is a thing of today or tomorrow-
but by the people of this country. 1 
think it is not right to run tiown our 
people. Our people are ordinary 
people like ..all the other people in the 
world. They have their weaknesses 
and they have their good points. But 
lItill it is my personal opinion that 
they are very fine people, taking it on 
the whole and it is because I have 
faith in th -.e peo;>le and it is because 
I am proud of those people that I 
trust in the future of this country. 

These elections have brought out 
many wrong things; nevertheless It 
.... as a fine thing to see this election 
take place in this vast country with 
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hundreds of millions of people involv-
ed, and the administration itself 
involving millions of people. It is a 
thing without a parallel in any part 
of the world, which has impressed 
the world. But apart from that, if 
you look at what India has done in t'he 
last 10, 12 or 14 years and compare it 
to any country in Asia~because it is 
difficult to compare it with the USA 
or the Soviet Union; you cannot com-
pare it with those which have been 
functioning for long yea~s--we have 
been building almost from scratch up.-
wards and if y.pu compare it with 
countries in Asia or maybe with some 
countries in South America and else-
where, you find we compare very 
favourably with them, in spite of our 
failings and the mistakes that we have 
undoubtedly made. We have been 
marching painfully step by step, but 
we have been marching-that is the 
main thing--4Uld not going back. 

But for the people who are against 
this, partly because their whole con-
cept of human progress is different, 
who call theIll5elves as conservatives 
and the Swatantra Party, the others 
ere not against this march ahead. I 
remarked the other day that the Jan 
Sangh was a,bout 200 years behind the 
times. Objection was taken to this 
by a noted Jan Sangh leader in Delhi, 
who said, ''What? We are 2,000 years 
behind the times, not 200 years." It 
is open to him to say that, but cer-
tainly he has nothing to do with the 
present day times. Therefore, either 
this country has to decide--as it has 
now decided __ hellier it is going for-
ward or backward. 

Shrl Vajpayee (Balrampur): I do 
not want to interrupt the Prime 
Minister, but I would like to seek a 
clarification. We never claimed that 
we want to take India 2,000 years 
back. 

Shrl .Jawaharla.l Nehru: I did not 
say you claimed that. Fint of all, I 
did not say that applies to every JIID 
Sangh member. But a gentleman in 
tile Jan Sangh .said something like 
that; I forget his exact words. 
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Shri Ba.l Raj Madhok (New Delhi): 
If somebody says something, can he 
say that is the view of the Jan Sang'h? 
Let us know who has said it. 

't~ "'" ~"..N "'" 
( .... ) ~~ ~"'") ¢ smIf~ 
'ITif ~ I 

Shri Bal Raj Madhok: It is more 
progressive than many of you. 

Shri Jawaharlal Nehru: We are 
not discussing the Jan Sangh; there 
is nothing there to discuss. What are 
we to discuss? They have no policy, 
except the wrong things they say. 
Let us not get into that. 

We have to be clear about our aim. 
I submit that the aim in our third Five 
Year Plan and previously is the cor-
rect thing. We have to be clear about 
the broad way to it in agriculture, 
industry, education, social service, etc. 
I do think that what bas been put 
down there is correct. It may be 
slightly changed here and there. First 
of all, you have to be clear about 
planning. There are some 
hon. Members in this House who 
object to planning at all. What is 
planning? It is an intellectual exercise 
to see what best you can do in the 
circumstances. If they object to any 
intellectual exercise in dealing with 
the nation's problems, they are wel-
come to do without intellect. I do 
not know why the nation should do 
without intellect. It is extraordinary 
to me. 

Take another thing-joint farming, 
which was made so much of in these 
elections and made so much of falsely 
and wrongly. They went about say-
ing, "Your lands will be taken away 
from you", which is completely wrong. 
I do firmly believe that joint culti. 
vation in conditions like those in 
India is desirable; it will produce 

more and it will be more for the bene-
fit of the peasant, ,because they have-
such small holdings that they cannot 
progress and they cannot use modern, 
implements. We have said that there 
will be no joint 1arming except by 
consent. Even so, they can walk out 
of the joint fanning after two or three 
years if they do not like it. The-
ownership of the land belongs to them. 

I can tell the House an interesting 
fact. It has become a poli tkal con-
troversial matter, but in the year 1908, 
I think-I am not sure-Rabindranath 
Tagore, presiding over the Bengali: 
Provincial Conference for the first 
time, and I think that was ~ last 
time also, pleaded for joint fanning. 
Why? He was not concerned with 
political problems, socialism, com-
munism or anything. He pleaded 
because he argued that conditions in 
Bengal were such that that was the· 
only way to solve this problem and 
to make progress. What is more he· 
started it in his own zamindari 
People seem to think these are com-
pletely new notions emanating frOJD, 
some horrid place to spoil the sacred 
soil at India. 

So, we are going forward with! 
certain definite ideas and I would" 
venture to say that the President was 
completely right in saying that these-
elections indicate that those broad 
ideas are not only acceptable to the" 
public, but they agree with them fully 
and they want to encourage lthem. 
Indeed, the criticism was more for the" 
delay in giving effect to them than 
for the ideas themselves. We do not 
have any rigid doctrinaire attitude. 
Having some ideas about the picture 
of our objective and the way we are-
going to achieve it, we proceed prag-
matically. We learn from experience, 
I hopO! and with painful step, we go-
forward. 

Nobody, no Government, in India 
or anywhere ebe in the world, can 
go forward without the great help it 
can get from the public. It is impossl-
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ble for these large schemes to be 
implemented through governmental 
agency alone. We have received a 
great deal al help from the public and 
we have also had to face a great deal 
of the natural heritage of ages, i.e. 
the inertia of this country and all that 
it has brought with it. A little while 
ago, ~!lis House will remember the 
great excitement exhibited allover 
the country, aided by many people 
belonging to many parties, including, 
I think, the Congress Party, when a 
few planets came near each other-
the AshtagTahi-the great excitement 
about it and the vast sums of money, 
energy and time spent on it. That is 
the sort of thing which We are fight-
ing. I do not want a single vote under 
any misapprehension. We are really 
fighting superstition wherever it 
occurs. I am not denying anything 
that mayor may not happen, but I 
will not submit to superstition. 
Whether I get a vote or I do get a 
vote, whether my party gets a vote or 
does not get a vote, there are certain 
things we must stand for. We must 
stand for a reasonable, logical, intelli-
gent approach to the nation's pro-
blems and not the approach which 
usually is made .by Acharya Kripalani 
which is none af these things. 

Acharya Kripalani: I would only 
say that most o{ the higher people 
show their horoscopes from time to 
time, almost every day. 

Shrl Jawaharlal Nehru: The hon. 
Member will remember that I said 
"all parties including the Congress 
Party". I did not exclude the Con-
gress Party. 

We are all members in a certain 
milieu out of which we have all 
grown. We are all a bit superstitious. 
We try to get over it. We live in a 
certain context of society, but let us 
now in our saner moments acknow-
ledge that it is wrong. We may our-
selves do wrong things occasionally, 
but we may acknowledge that it is 
wrong and not praise it or encourage 
it. After all, we are dealing with 
vast problems. We, this Parliament, 
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has shouldered responsibility for the . 
governance of India for five years and_ 
many of th",;e who are here will 
continue to share that honourable-
burden. We have tried our best w .. 
carry the torch and not allowed it to. 
be snuffed out by anything. After 
this Parliament ceases to be as it will 
be in a fortnight or so, it will hand. 
that ~orch burning brightly to the· 
next Parliament. 

So Parliament a'lter Parliament, 
gene~ation after generation, the torch. 
has to be kept alight and we should 
march forward. This can only be· 
done if we can see the future, if we 
have some idea of the future and not 
remain statically where we are satis-
fied with our own superstitions and 
customs, satisfied with the way of life 
when the way of life in the wide 
world is changing, when we talk 
about the scientific inventions, at 
people going to the moon and So on. 
I am not interested in going to the-
moon. This world is enough for me, 
But I am interested in the science-
which produces, which gives the 
power to humanity to go to the 
moon. That is what interests me and' 
I should like other people to be 
interested too and to develop that 
habit of searching for the truth in the-
physical world-certainly they can 
search for it in the spiritual world, 
I have. no objection, but the physical 
world for the moment is enough for 
me-and to find out the truth of' 
nature and try to use it for the profit 
of humanity and the country. 

That is what is happening in the 
wide wo"ld today and, _ if it is not 
suddenly suppressed and put an end 
to by the disaster of war, it will 
surely achieve its object. And, we in 
India can help the world. But the 
best way we can help the world is 
to help ourselves in this business. I 
think We have created a new atmos-
phere in the country to some extent 
and, personally speaking, I am always 
thinking of that atmosphere more-
than even the other things, because 
that will affect a large number of 
people's thinking and this is a common 
matter for all of us, to whatever party· 
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We ~ight belong, to help in doing, in 
. creatIng, 'so that when our time is up 
this torch which We all individually 
.and severally hold may be handed 
.over to worthier hands:-'. 

Mr. Speaker: Shall I put aill the 
,amendments together, or am I re-
.quired to put any amendment sepa-
rately? 

Shrl Tangamani: Amendment No. 51 
:may be put. 

Shri Bal Raj Madhok: Amendment 
:No. 19 to 24. 

Mr. Speaker: I shall now put Nos. 
-19 to 24. 

Amendments Nos. 19 to 24 were 
put and negatived. 

Mr. Speaker: I shall naw put No. 
!!il. 

Amendment No. 51 was put and 
negatived. 

Mr. Speaker: 1 shall now put the 
..original motion. The ot'her amend-
-ments are not pressed, and they are 
deemed to be withdrawn by leave of 
:the House. 

The question is: 

''That an Address be presented 
to the President in t'he following 
·terms:-

-rhat the Members of the Lok 
Sabha assembled in this Session 
are deeply grateful to the Pre-
sident for the Address whic'h he 
has been pleased to deliver to 
both the Houses of Parliament 
assembled together on the 12th 
March, 1962." 

The motion was adopted. 

16.26 hn . 

UNION DUTIES OF EXOISE 
(DISTR'IBUTlON) BILL 

The Minister of Finance (Shrl Mo-
rarji Desai): Sir, I beg to move·: 

"That t'he Bill to provide for 
the distribution of a part of the 
net proceeds of certain Union 
Duties of Excise among the States 
in pursuance of the principles of 
distribution formulated and the 
recommendations made by the 
Finance Commission in its report 
dated the 14th day of December, 
1961, be taken into consideration." 

Sir, I may just speak a few words 
to explain w'hat it is. The States are 
at present entitled to get 25 per cent 
of the net proceeds of Union Excise 
Duties on eight articles, namely, 
matches, tobacco, sugar vegetable 
product, coffee, tea, paper and non-
essential oils. Whlle reducing the 
States' share to 20 per cent. the Com· 
mission has increased the number of 
S'hareable excises from 8 to 35 by 
including all major items other than 
motor spirit on which excise duties 
were collected in 1960-61. This re-
commendation would have a far-rea-
ching effect. At the present levels of 
taxation, the States stand to get Rs. 
34 crores more next year as t'heir 
share of basic excise duties than what 
they would have not under the exist-
ing arrangements. But what is more 
important is the fact that as a result 
of t'he inclusion of almost all the 
major revenue yielding commodities 
in the divisible ,pool, the States' share 
would go on increasing progressively 
from year to year through this source. 
In determining the share of each 
State, file Commission, while retaln-
ing population as the major factor of 
distribution, has also taken into 
account the relative financial weak-
nesses of the States, the disparity in 
t'heir levels of development and the 

-Move4 "jtl1 the recommendation of the PresideDt. 
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percentage of backward classes. The 
first Bill, whic'h I am proposing to 
the House for its acceptance, seeks to 
implement the recommendations of 
the Commission for the distribution 
of Union Duties of Excise. 

Mr. Speaker: I find that nobody 
wants to speak. The question is: 

"That the Bill to provide for 
the distrihution or a part of the 
net .proceeds of certain Union 
Duties of Excise among the 
States in pursuance of the princi-
ples of distribution formulated 
and the recommendations made 
by the Finance Commission in 
its report dated the 14th day of 
December, 1961, be taken into con-
sideration." 

The motion was adopted. 

Mr. Speaker: As there are no 
amendments to the clauses, I will put 
all fhe clauses and the Schedule to-
gether. The question is: 

"That clauses 1 to 6, the Sche-
dule, the Enacting Formula and 
the long title stand part of the 
Bill". 

The motion was adopted. 

Clauses 1 to 6, the Schedule, the 
Enacting Formula and the long 

title were added to the Bill. 

8hri Morarji Desai: I beg to move: 

''That the Bil! be passed". 

Mr. Speaker: Motion moved: 

"That the Bill be passed." 

Shri Vasudevan Nair (ThiruveHa): 
This particular Bill concerns only 
the distribution of Union excise duties 
to the various States in the Indian 
Union. So, I think it is proper that 
We are allowed to refer to the recom-
mendations of the Finance Commis-
sion at this stage when we are consi-
dering at least a part of their recom-
mendations. 

This is a problem that has to be 
looked at from the angle of the prob-
lems faced by the various States of 
!Indian today in implementing the 
various development projects as well as 
in trying to meet the various needs of 
our people. The first, second and 
third Finance Commission have 
tried to appreciate the various diffi-
culties faced by the State Govern-
ment. Here I must say that the 
Finance Commisison has tried to give 
as much to the States this time by 
way of Union excise duties, .grants-
in-aid and part of income-tax as pos-
sible. 

Our Constitution itself has laid 
down certain principles according to 
which the finances are to be shared 
between the Centre and the States. 
The previous' Finance Commission 
had rightly pointed out that perhaps 
it is time for the Constitution to be 
amended so that the State Govern-
ments are given a fairer share in the 
finances and that over-centralisation 
of finances in the centre is reduced 
as far as possible. For more efficient 
administration and far more compe-
tently facing the various problems 
confronting the State Governments it 
is, I feel, very essentia,l that more 
sources of revenue for the States are 
found, if necessary by bringing in 
amendments to the present constitu-
tional position. 

The functions of the States and the 
Centre have been so defined and the 
sources of revenue so allocated in 
the Constitution that almost all the 
real elastic sources of revenue have 
been reserved for the Centre while 
a major part of the spending activity 
of the Government have been put on 
the shoulders of the State Govern-
ment. The major sources of revenue 
handed over ·to the States are lanel 
revenue, excise and general sales tax. 
There are abvious limitations to the 
extent to which they can be expanded 
as 5'Ources of revenue. On the ather 
hand, the Centre has sources of taxa-
tion as income-tax, corporation tim, 
customs and central ~ise. The 
scope for enhancing income from theIe 
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Central sources of revenue is much 
greater than for the expansion of 
land revenue, State excise and sales 
tax. The reason is that industrial, 
"Commercial and other non-agricultu-
ral occupations are expanding under 
the impact of national economic 
development. The expansion of these 
lines of economic activi ty leads 
to . enhanced incomes of those classes 
and sections of society On whom fall 
the b"rdens of income and corpora-
tiOll taxes, as well as of those who 
depend on the import and export of 
commodities liable to customs duties. 
Production of commodities which are 
liable to Central excise also expands. 
On the other hand, land and 
agricultural occupations do not 
develop to the same extent. 

In this connection, I am reminded 
of some of the new taxes imposed by 
the State Governments. For example, 
my own State of Kerala has imposed 
a tax on peasants, not this year but 
last year. I can understand the diffi-
culties of a State Government in 
ftnding out new sources of revenue. 
So, what are they doing generally? 
They go on imposing taxes over the 
peasants who are already heavily 
taxed, who are already in a tight cor-
nor because of various other factors. 
There was a lot of agitation and heart-
burning among the peasants in our 
State last year when the land tax was 
increased. Much to the displeasure 
of the general public, OUr Government 
had to enhance the transport charges 
last year in their budget. They are 
doing all these things because, as I 
have already stated, all the elastic 
sources of revenue have been taken 
over by the Central Government, 
whereas the States have to meet the 
aemands of the public, as far as social 
services. are concerned. 

For example, take my own State 
while considering this problem. For-
tunately or unfortunately-I think I 
should put it that way in this 
context-my State is perhaps the most 
~avanced in the matter of education. 
But you should know that the State 

has its own responsibilities because of 
this expansion in education. As a 
matter of fact, nearly one-third of our 
revenue is spent on one single head, 
namely, education. Out of a budget 
of Rs. 64 crores the Kerala Govern-
ment are spending more than Rs. 20 
crores this year On education. Added 
to that are public health, transport 
and communications and other servi-
ces and naturally the State Govern-
ments are in a very difficult position. 
So, they do demand much better con-
sideration and treatment. 

While the States have thus been 
given sources of revenue which are 
less elastic than ,the Centre's, they 
have been given such developmental 
departments as education, public 
health road communication, agricul-
ture ' animal husbandry etc. which 
hav~ a natural tendency to grow in the 
scale of expenditure. In other words, 
the States are under the double handi-
cap of relative stagnation in the 
sources of revenue and rapid increase 
in expenditure. 

This initial difficulty of the State 
Governments has been further accen-
tuated by the pattern of planning 
evolved by the Union Government. 
The outlay and investment made by 
the States in all the plans are mainly 
on agricultural programmes, commu-
nity development and co-~peratio~. 
irrigation and power and SOCIal servI-
ces. On the other hand, the Centre's 
outlay and investment are on industries 
and minerals and transport and com-
munications. The actual amounts 
expended by the Centre and the States 
on these major heads of development 
come to quite a fair sum. 

Such a pattern of developmental 
expendi ture further accentuates the 
difficulties of States which arise out 
of the original division of functions 
and allocations of revenues as between 
the Centre and the States, with the 
result that during the last ten or 
twelve years almost all the State 
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Governments have taken heavy loans 
.trom the Centre. 
• I understand that the Central Gov-

.ernment is trying its level best to get 
as much from the States as poss:ble 
-out of these loans. I am sure most 
·of the States wIll find it very dillicult 
to repay the loans. They are asked 
to pay the interest as well as the prin-
cipal and I am of the opinion that 

.perhaps the Central Government will 
have to write off a major part of the 
loans that they haVe already advanced 
to the State Governments. In advanc-
ing the loans actually there was no 
sensible principle. If the loans 

. advanced by the Central Government 
were spent on some projects which 
would yield some profits to the State 
Government then perhaps it would 

·have been possible for the State Gov-
ernments to repay these loans, but 
most of the State Governments have 
spent these loans and grants-in-aid 
without discrimination and have spent 
most of this amount on social services 
or on some other projects from which 
they do not have any yield. On the 
·other hand, now we are developing 
industries in the public sector.... I 
am of the opinion that the Central 
Government should rely more and 
more on the profits earned from thesE' 
industrial undertakings that are al-
ready launched by the Central GOY-

·ernment in the public sector. 

Many of the governments in the 
'Western countries are trying to adjust 
their finances on fhat ·basis. The 
. Central Government should learn 
more and more to depend on such 
incomes and not on income 
irom taxes. As a matter of 
fact even as far as the d:vision of 
Union excise duties is concerned, the 
Finance Commission has said that most 
·of the States wanted all the net pro-
-ceeds from the Union excise duties 
to be divided among the States. It is 
true that the Finance Commission was 
kind enough to include the Union 
excise dut'es on all the commodities 
-except motor spirit to be included in 
the divisible pool. Of course, we 
should give credit to the Finance Com-
omission for makine such a recom-

mendation, but at the same time they 
are taking away by the other hand 
what they are giving by one hand. 
The First Finance Commission recom-
mended 40 per cent of the net uro-
ceeds, the Second Finance Commission, 
I think, reduced the percentage to 25 
and the latest Finance Commission, thaL 
is, the present one, is reducing it tu 20 
while, of course, including almost all 
the commodities which are charged 
under Union excise duties. Perhaps 
we will have to think of dividing the 
entire net proceeds from Union excise 
duties among the States thus helping 
them to meet the many obligations that 
are bsfore the State Governments . 

As far as the loans taken by the 
States are concerned, again the Union 
Government will have to show some 
more consideration. They have to sce 
whether it will be possible at least to 
extend the dale when they w:l' be 
taking back these loans or even be 
prepared to write off at least part of 
the loans of the State Governments. 

Shri Morarji Desai: There is nO 
question of writing it off. Please do 
not hope fOr it. 

Shri VasudevaD Nair: Of course, the 
hon. Finance Minister may also be in 
difficulties in his own way but takir,g 
into considerat:on the difficult es cf 
the States and their governments, I 
think the Central Government will 
have to be more considerate to the 
States, otherwise we are not going to 
solve these problems. 

I would again like to draw th{: 
attention of the hon. Finance M'nister 
to the proposition that he should 
think of gettine more finances from 
the imported industrial undertakings 
that we are developng in this country. 
That should be the real source of in-
come for the Central Government 
The States should be allowed to take 
as much of the tax revenue as possible, 
otherwise the difficulty will be that 
the State Governments wEI go on dig-
ging the place where they have already 
dug in the previous years. That is 
what has happened. I have told you 
about the taxation system in our 
State. Land revenue is qain beinl 
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increased. Transport charges are 
again being added on. Such of thu 
taxes are hurled on the heads of the 
people which create a lot of d'fficul-
ties. They are not able to find ~he 
money necessary for the part tha.t 
they have to donate for the ulan 
expenditure. 

The main point that has to be con-
sidered when We are discussing the 
recommendations of the Finance Com-
mission is that of re-arrangement of 
finances between the States and the 
Centre. I am afraid dur:nll the last 
14 years in spite of the federal struc-
ture of the Constitution that we have 
and in spite of the talk about decen-
tralisation etc., what has actually 
happened is overcentralisation of aU 
kinds of power in the hands of the 
Central Government wh:ch runs quite 
contrary to the spirit of our Constitu-
tion and which will not help in deve-
loping the various parts of the country 
as we would like to develop them. 

I am glad to find that the Finance 
Commission this t:me has agreed tr 
take into consideration some of the 
real problems faced by some of the 
States in our country. It is common 
knowledge that in India today there 
_are certain regions which are less 
developed and which are backward. 1 
come from one of the States in India 
Which has always clamoured .,gainst 
the bad treatment that it has received 
from the Central author;ties. As a 
matter of fact, in the recent elections, 
in our State perhaps one of the major 
topics that was discussed by the elec-
torate was this question of dispar: ty 
in regional deve!opment. This was a 
hotly discussed topic dur:ng the e !ce-
tions and I should think one of the 
reasons why the ruling party got such 
a thrashing in these elect" ons is this 
impression among our people that they 
are not getting a fair deal from the 
Central Government and that all the 
powers, not only financ:al powers but 
all the powers, are too much concen-
trated in the hands of the Central 
-Government. At least that impression 
.has to be removed. If it is a wrong 

impression, of course that has to ~ 
cleared but if there are some sobstan-
tial reasons behind that impression the 
Government of India should take steps 
to see that such backward regions are 
specially helped. ~ 

It is gratifying to note that in decid-
ing the principle according to which 
the Union excise duties and other 
amounts should be distributed among 
the various States the Finance Com-
miss:on has taken into account this 
particular aspect also, namely, the 
backwardness of certain regions. In 
deciding the distribution of grants-
in-aid also they have taken this factor 
into consideration. But I think that 
it is not enough for the Finance Com-
mISSIon to take these thinlls in to 
account. The proper authority is the 
Central Government which is in 
charge of the entire destiny of the 
country as far as the development 
plans are concerned and it should also 
look at these problems from a more 
generous angle. It should see to it 
that the complaints of the people in 
the industrially backward areas are 
removed and they are given a fairer 
deal. My only objection to this-
recommendation is that the percentage-
has again been reduced by the Finance 
Commission. At the same time I am 
happy that more commoditias are 
added on. The net result, of course. 
is that the States are getting a better 
deal this time from the Finance Com-
mission. From that point of view I 
would like to congratulate the l!'inance-
Commiss;on fOr their recommenda-
tions. 

Mr. Speaker: Does the hon. Minister 
want to say anything in reply? ... No-
thing. 

The question is: 

"That the Bill be passed." 

The motion was adoptett. 
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ESTATE DUTY (DISTRIBUTION) 
BILL 

The Minister of Ymance (Shri 
Morarji Desai): Sir, I beg to move": 

"That the Bill to provide for the 
distribution of the net proceeds of 
the Estate Duty among the States 
in pursuance of the principles 
of distribution formulated and 
the recommendations made by the 
Finance Commission in its report, 
dated the 14th day of December, 
1961, be taken into consideration." 

This is a very simple Bill. The 
Commillsion has not suggested any 
change in the principles governing the 
distribution of Estate Duty, but the 
share of each State has been revised 
on the basis of the 1961 Census. The 
Bill which I have just now moved for 
consideration is intended to imple-
ment this part of the Commission's 
recommendations. 

Mr. Speaker: The question is: 

'"!'hat the Bill to provide for the 
distribution of the net proceeds of 
the Estate Duty among the States 
in pursuance of the principles of 
distribution formulated and the 
recommendations made by tli.e 
Finance Commission in its report, 
dated the 14th day of December, 
1961, be taken into considerat:on." 

The motion was adopted. 

Mr. Speaker: Let us n()w take the 
Bill clause by clause. There are no 
amendments. I will put all the 
clauses. 

The question is: 

'"!'hat clauses 1 to 5, the Enact-
ing Formula and the Long Title 
stand part of the Bill. 

The motion was adopted. 

of Excise (Good. of 
Special Importance) 

Amendment Bill 
ClawreB 1 to 5, the Enacting 

Formula and the Long Title were 
added to the Bill. 

Shri Morarji Desai: I beg to move:: 

'"!'hat the Bill be passed". 

Mr. Speaker: The question is: 

'"!'hat the Bill be passed". 

The motion was adopted. 

16.52 brs. 

ADDITIONAL DUTIES OF EXCISE 
(GOODS OF SPECIAL IMPORT-

ANCE) AMENDMENT BILL 

Tbe Minister of Finance (Shri 
Morarji Desai): Sir, I 'beg to move: 

''That the Bill further to amend 
the Add;ti()nal Duties of Excise 
(Goods ()f Special Importance) 
Act, 1957, be taken into considera-
tion." 

The HOUSe will recall that Addi-
tional Excise Duties were levied in 
1957 in agreement with the State 
Governments and in replacement of 
States' sales tax on mill-made textiles, 
sugar and tobacc(). The entire net 
proceeds of these duties, other than 
those attributable to Union territories 
are assigned to the States. The States 
were also ~ranteed the income 
derived by them from the sales tax on 
these commodities in 1956-57. Except 
in regard to a minor addition of Rs. 4 
lakhs to account f()r the yield from 
silk fabrics, which were subjected t() 
additional excise duty in lieu of sales 
tax with effect from 1st April, 1961, 
the amount guaranteed to the States 
remains unchanged. The share of 
Jammu lie Kashmir State, however, has 
been increased from 1 i per cent. to 
Ii per cent., while the excess over the 
guaranteed amount is proposed to be 

"Moved with the recommendation of the President. 
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distributed amongst the rest of the 
States, partly on the basis of popula-
tion and partly on the basis of the 
increase in sales tax revenue since 
1957-58. 

'This is the third Bill and it seeks to 
'implement the recommendations of 
,the Commission for the distribution of 
.Additional Duties of Excise. 

.Mr. Speaker: Motion moved: 

(Goods of Special 
Importance) Amendment 

Bill 

''That the Bill further to amend 
the Additional Duties of ExeiR 
(Goods of Special Importance) 
Act, 1957, be taken into considera-
tion." 

The HOUSe is very thin. This will 
be taken up tomorrow. 
16.54 his. 

The Lok Sabha then ad;ourned tin 
Eleven of the Clock, on Tuesday, 
March 20, 1962/Phalguna 29, 1883 
(Saka). 
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COLUMNS WRITTEN ANSWERS TO 
ORAL ANSWERS TO QUES- QUESTION~ontd. 

TlONS 853-90 U.S.Q. Subiect 
S.Q. Sub;ect .. ~...... No. 

No. 
86 Ships from Poland 
88 Coal supply position 
89 Service cooperatives 
90 Low power turbines in 

hilly areas 
9 I Legislation for leprosy 

control 
92 Railway accident near 

Kumbakonam 
94 Rural universities 
95 Jayaoti Shipping Company 
97 Shipping development 
98 C.H.S. Scheme 
99 Hotel Classification Com-

101 

102 

mittee . 
Health Survey aod Plan-
ning Committee Report . 
Reorganisation of tele-
communications system in 
U.P. 

S.N.Q. 
No. 

I Price support to wheat 
2 Supply of rice in Kerala . 

WRITTEN ANSWERS TO 
QUESTIONS 

S.Q. 
No. 
83 
84 

Colourisation of vanaspati 
Accident to Oil Tanker, 
'Stanvac Sumatra' 

85 Chinaranjao Electric 
Locomotives 

87 Trivandrum-Nagpur Night 
Air Service 

93 Fall in sugar production 
96 Broad gauge line between 

Guntakal aod Marmagoa 
100 Pakistao claim on Gange. 

water 

U.S.Q. 
Nos. 
122 Road between Calcutta 

aod HaIdia Ports 
123 
124 

Dietary Atlas of India 
Applications for industrial 
power load in Delhi . 
Non-availability of 'For-
warding Notes' in Delhi 

126 India-China parcel service 

853-54 
854-58 
85cr62 

869-70 
871"-75 
875-76 
876-84 
884--86 

886-87 

890-95 
895-98 

900 
900-01 

901 

901-02 

902 
902 

902-03 

127 Colourisation of vanaspati 
128 ManufactUre of diesel 10-

comotives 
IZ9 Junior Staff Councils 
130 Junior Staff Councils 
131 Junior Staff Councils 
132 Junior Staff Councils 
133 Junior Staff Councils 
134 Junior Staff Councils 
135 - Integrated 'plao for towns 

and villages 
136 Stamp to commemorate 

liberation of Goa 
137 Integral Coach 

Penonbur 
Factory, 

139 

C.H.S. Scheme 
Road Board 

140 Indus Water Treaty 

141 Housing accommoda-
tion for P. & T. Staff, 
Bikaoer 

142 Travel Agents 

143 Minor irrigation schemes 
in Tripura 

144 Murder on train on Graod 
Chord 

145 Extra-Departmental Em-
ployees of P. & T. 
Mental Hospital at Shah-
dara (Delhi) . 

147 Samastipur-Raxaul line 
on N.B. Railway 

148 Commemoration stamp 

MOTIONS FOR ADJOURN-
MENT 

The Speaker withheld his 
consent to the moving of 
two adjournment motions 
given notice of by Shri S. 
M. Baoenee and Shri Atal 
Bihari Vajpayee regarding 
railway accidents on the 
17th March, 1<}62 resulting 
in three deaths and inj urie. 
to some. 

PAPERS LAID ON THE 
TABLE 
(I) A copy of Report of the 

Import aod Export Policy 
Committee. 

COLl7MNlI 

902-04 
904 

904-05 
907-08 

908 
908-09 

909 

901-10 

91o-II 

91I 
912 
912 

912-r3 

913 

9 13-14 

914 

9 15-16 

917 
917-18 
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PAPERS LAID ON THE 
TABLE--contd. 
(2) A copy each of the follow-

ing Notifications under 
section 58 of the Delhi De-
velopment Act, 1957:-
(.) The Delhi Development 

(Managetr ent of Proper-
ties) Regulations, 1961 
published in Notification 
No. S.O. 1338 dated the 
loth June, 1961. 

(i.) The Delhi Development 
(Betterment Charge Arbi-
tIation) Rules, 1961 pub-
lished in Notification 
No. G.S.R. IIII dated 
the 9th September, 1961. 

(is) The Delhi Development 
Authority (Salaries, Al-
lowances and Conditions 
of Service) Regulations, 
1961 published in Notifi-
cation No.S.O. 2226 dated 
the 16th September, 1961. 

(3) A copy of Notification No. 
F. VIII(6)-MV I61 pub-
lished in Tripura Ga7.ette 
dated the 25th November, 
1961 making certain am-
endment to the Tripura 
Motor Vehicles Rules, 
1954, under sub-section 
(3) of section 133 of the 
Motor Vehicles Act,1939. 

(4) A copy of Notification No. 
G. S. R. 67 dated the 
13th January, 1962 making 
certain funher amendments 
to the Vegetable Oil ProductS 
Control Order, 1947, under 
sub-section (6) of section 3 
of the Essential Commodi-
ties Act, 1955. 

(s) A copy each of the follow-
ing Notifications under sub-
section (3) of section 40 of 
the Dis!,laced Persons(Com-
pensation and Rehabilita-
tion) Act, 1954, making 
certain funher amendments 
to the DispJaced Persons 
(Compensation and Rehabili-
tation) Rules, 1955. 
(.) G.S.R. No. 1454 dated 

the 9th December, 1961 . 
(i.) G.S.R. No. 1480 dated 

the 16th December, 1961. 
(in) G.S.R. No. 1538 dated 

the 30th December, 1961. 
(ifl) G.S.R. No. 96 dated the 

20th January, Ig6Z. 

[DAILY DIculsT] 

OPINIONS ON BILL 

Shri Subbiah Ambalam laid 
on the Table opinions on the 
Hindu Succession (Amend-
ment) Bill, 1958, which was 
circulated for that purpose . 

REPORT OF ESTIMATES 
COMMITTEE PRESENTED 927 

Hundled and fifty-seventh 
Report was presented. 

REPORT OF pUBLIC AC-
COUNT COMMITTEE 
PRESENTED • 927-:18 

Forty-first Report \las present-
ed. 

RESIGNATION OF MEM-
BERS 928 

The Speaker informed Lok 
Sabha that Sarvashri R.S. 
Arumugam, K.R. Samban-
dam and Resham La! Jangde 
had resigned their _ts in 
Lot Sabha. 

REPORT OF BUSINESS 
ADVISORY COMMITTEE 
ADOPTED 928 

Sixty-ninth Report was adopted. 

MOTION OF THANKS ON 
THE PRESIDENT'S AD-
DRESS • 928-53. 1003-31 

Further discussion on the Me>-
tion of Thanks on the Presi-
dent's Address concluded. 
The Prime Minister and 
Minister of External Affsirs 
(Shri Jawaharlal Nehru) 
replied to the debate. Six 
amendments by Shri Bal 
Rai Madhot and one by Shri 
A.K. Gopalan were negativ-
ed; and the remaining am-
endments were, by leave, 
withdrawn. The original 
Motion of Thanks was 
adopted. 

DEMANDS FOR SUPPLE-
MENTARY GRANTS 
(GENERAL), 1961-62 • 953-1001 

Discussion on the Demand for 
SupplementarY Grants in res-
pect of the BudgeI (General) 
for the year 1961-62 com-
menced and concluded. The 
Demands were voted in fuD. 

BILL INTRODUCED 

Appropriation BiU, I§l6Z. 

1001-02 
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BILLS PASSED 

(.) The Deputy Minister of 
Finance (Shrimati Tar-
keshwari Sinha) moved 
for consideration of the 
Appropriation Bill, 1962. 
The motion was adopted. 
After clause-by-clause 
consideration the Bill was 
passed. 

(ii) The Minister of Finance 
(Shri Morar;i Dcsai)mov-
ed f:>r consideration of the 
Union Duties of Excise 
(Distribution) Bill. The 
motion was adopted. Af-
ter clause-by clause con-
sideration the Bill wa. 
passed. 

(iii) The Minister of Finance 
(Shri Morarji Desai) 
moved for consideration 
of the Estate Duty (Dis-
tribution) Bill. The mo-
tion was adopted. After 
clause-by-clause consi-
deration the Bill was 
passed. 

1001- 4Z 

G.\l.GIPND-LS II-1930 (Ai) LS-2-4-62-9oo. 

BILL UNDER CONSIDER-
ATION • . 104:-44 

The Minister of Finance (Shri 
M018rji Desai) moved that 
the Additional Duties of 
Excise (Goods of Special 
Importance) Amendment 
Bill be taken into considera-
tion. The discussion \\as 
not concluded. 

AGENDA FOR TUESDAY, 
MARCH 20, 1962!PHAL-
GUNA 29, 1883(SAKA}-

Further consideration of the 
Additional Duties of Excise 
(Goeds of Special Importan-
ce) Amendment Bill and 
passing of the Bill. Dis-
cussion on Demands for 
Supplementary Grants 
(Railway.) for 1961-62. Con-
sideration Ind passing of the 
Appropriation (Railways) 
Bill, 1962; and General Dis-
cussion on the Budget (Ge-
neral) for the year 1962-63. 
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